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11.07.2022 & 3w # ug Fgr & .
The Supreme Court observed that the tendering

of affidavits and undertakings containing false statement would
amount to contempt of court. A person who makes a false
statement before the Court and makes an attempt to deceive the
Court, interferes with the administration of justice and is guilty of
contempt of Court, the bench comprising Justices UU Lalit and
PS Narasimha observed.

While considering this case, the court noticed an earlier

decision on the question whether tendering of affidavits and

undertakings containing false statement would amount to

criminal contempt or not Referring to ABCD v. Union of India,

lA

{

£
Y

L"F before the Court and makes an attempt to deceive the Court,

the court said:

9

“It is thus well settled that a person who makes a false statement

¢ ,
interferes with the administration of justice and is guilty of
Ch
_E contempt of Court. The extracted portion above clearly shows that

in such circumstances, the Court not only has the inherent power

o
LS: but it would be failing in its duty if the alleged contemnor is not

dealt with in contempt jurisdiction for abusing the process of tr}e’/

Court.”
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® AT wafew =amaraw & aw-an RAfRe AWl A AW R fF
veTEe A gEaaty ¥ 3k zw yeW Ag AT A Ieies

HIATAT ¢,

1971 &1 3oausd & ada off mar &1
o vfaalRal &1 a7 Feu swrdra @ w@igar 1 urr 229
v 236 FT M Iea"w & & gAY H HTEGT B

yfaaeal garr @@ FgEfaeer A ggfEver
wRator HOfAaw 1986 & siadta waieoiw wisfa (EC)
F Ad A FAUT F FLA F FUH A HEOT
yfafaas 1980 va a=g e wwaror wfOfaaw 1972
F Ioddd FIA TS HUS4 d9Ed FA F A€
gidaeal garT AT woA.SE F EE R
g

13.9f@sar sraeia & & g SNaf &1 udeq - @ &
gorrtarT & el Wada ATYF UF F Ieq o9 o Iy wiEma Ao
(e 9T Avf) & I §, ATYA A S WA Aoft F T ¥ vd Ay
dl vad IR Frlt & T ShEt & owdcs @ @ S & gow
HTATAA Ud §I&4or & fav & gfaaedy 04 ' FOREST CLEARANCE
& ad FEAT 09 H Feaay fAved ¥ &rgen oRags F& &1 Ffeard
AT G YTl W YEN 3Fd Od A aeg Sfta gwaror yfefaas 1972

st S grar &1 @ Sfiat & g weeer B
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14 o= x»fafras 1980 ¥ ara Y aa A A1 k- 7% % oRws
75T F gordEr B & @sennag # waddl 9w aaEiE #d
R & T gafEwen, aq vg Searg gRade A9, HiE 3R
garT @« §YewT fafme 1980 ¥ a@wd faens 17.09.2010 FOREST
CLEARANCE ¥ 2, F.No 8-56/2009-FC ¥ 9gal I # a7 3eafad
t &,

| am directed to refer to the State Govt. letter no.

3/VanI3humi-75/2009/2458/VP dated 06.08.2009 on the subject

cited above seeking prior approval of the Central

Government under the Forest (Conservation) Act, 1980.
After careful ccnsideration of the proposal by the Forest
Advisory Committee constituted under section-3 of the said
Act, in-principle approval was granted vide this Ministry's letter
of even number dated 11.05.2016) subject to fulfillment of
certain conditions, The State Government has furnished
compliance report in respect of the conditions stipulated in the
in-principle approval and has requested the Central

Govemment to grant final approval.

3WE o WA 09 fwH e SfEl, wraet e1fat & g smanHe
td FeaaY AFeH ¥ F9aT TRae T I F7 A T 4w |
foas Fuse g8 3eaw@ ¢
"9.The coale evacuation will be done through high speed
conveyer of 20 meter width running at n height sufficient to
allow all tall wild animals including elephants.The installation
of such system will be undertaken under the supervision of
the CWLW of the State"
® 5ud fFEh YHR & ASH AT FeadqW H AT AT A AT
e G w R g ER s wee AR S
aRawe w A e R o1 w9 |
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o ITFA faTor I% Fyse Fxar & B 3Fd 4 a=w
WO w1980 ¥ siavia & 3R aww She
HI&TOT AfATTe 1972 & off wer QT ¥ FIF awg
Sal & I smanee & QT Feaaw Rees @

FIAT IRaET T ord famT Ir=AT 97l

® ufdaidy 03,06 & 3WiFg oy & Ieaud & TU@ H ATAG
FOAIOFIOT  FY SR AT & FIEFT 13 U 14 TUT 9faard
04 & &FT H F st gar Mawor A ¢ ag gafawor wwamr

m1986%mmm¥%(EC)%aﬁﬁ$aﬂﬁ?
%l%ﬁﬁmﬁ#mhgﬁ%%m?ﬁ#ﬁﬁm
HUTT 1980 & ded aat & wordy @1 &7 Ieadw A 2

(TTd1H:- 02 A)

15 sfeardt 03.04, vd 06 zamr FC o wwar 09 &

3eda # EC & o §&AT 2A (ix) F7 I ST FI
91T R AfFT EC & o F&am 5 ) AnEia

FAAMOHR A TUT AT - a5 @ Al 9 e
HIRFIOT (EZ) FAHTaT & a1& AT OA no - 107/2025 #F Sfaardr 03
Y U9 06 F IR W T THET USIOFHY A Hwb g oRYH @
N owiza,pomianT & FAwam & HRET 13 6 14 vF SR Tear 04 3
Y FABATAT & FZH H # 77 e frar & By waiear sfireor
< mmﬁmmnmﬁmqﬁmqﬁm.mwmg
léf,, Wmmmm%os.os.zoogﬁmg
Taatofir F¥iwfa (EC ) % Specific Condition No.- 2A (ix) ® Taer=r
aR fRar o w1 & fGwe e aw 10 df wovus faar @) swe
fga seaf@a &
® The main haul road of 6 km within the core zong

shall be metalled. A 3-tier avenue plantation shal

Vot

(;

e

\\
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be developed along the main approach roads and
haul roads. Mineral transportation_from.CHP to
Rallway siding shall be by closed belt conveyor of
a length of 7km. The rallway siding shall be
provided with Silo Rapid Loading System.

® (fraly R & wsw o sy f AT awar @ waw o
¥ FuwA w1 Yo w1 o ad ¢ e wsw ant @
FIAT IRAET FIA Ay A e w&)

OAYT TU ¥ Fg MY Ieaw FET & BF ggtEwr,
9 Ud Sdry IRadd AAGT HRA BIHR
g@rT &S 09.05.2009 FT Wt §T gATERwiT
TIFfa (EC ) & &fewr 5 & aftia awal =
AT wrRERer # wiaaal gaw
AR FaT foram arar § 1 3 afefa @1

® The above conditions shall be governed by, among

others, the provisions of the Water (Prevention and

Control of Pollution) Act, 1974, the Air {(Prevention and
Control of Pollution) Act, 1981.

@3u0FT ¥ ¥TusT grar & % EC & 399 od & a7 wIyor
FfOfATH 1980 & dgd W@AIT AT eraf ov wHTEY =gt ¥ 3k

I ] 6T T ¢ |

(3eTctdddsh 02 B) iary
9 7D \*

Page 190f 116

5 & PRASAD \

Rt BAG
Ly, N‘Q.
T ASRLY

(o)




—~

)

7

JI)"’;Q Q'Eﬁ? g CQQG;

241

16.77 ™ sfRe1 14 w5 15 & afofg fravor ¥ TUsT Bar

& wfaardt 03,04(verdidizd) va 06 zaRT AT FTATREROr
F T WO FOTEH 1980 ¥ wEad AW T 2 &\ Fel
(FC) fasti 17.09.2010 & s 9 &7 3owasl ENVIRONMENT
CLEARANCE (EC) ¥ Specific Condition No.- 2A (ix) ¥
U A TAMUT AFT AT o t@r ¥ | o9 3H EC F R0 5
#wwﬁmg&n%ﬁ:ﬁaﬁmﬂwaﬁrﬁuﬁwao%
dea A T 2 F oF wwar 9 w ownd T gar 3 B
STATASL AT FARATRSIOT | =410 & ¥ & & faw
st o & Rv gRafet @wr o R owm ¥

gfdardl d=ar 04 uaddH T &
ARl AT gofiar FE FT o8
foham arar aRme 3 T o @
g 3TIHTTAT

17 ameha =arnfreor 3 e wda & wfadr 04 ) far
FrddT AcC TATA HT ARAFGHA FE F a1 Wi &1 o9y ww7g - a5
yfararel AT 04 vaAddet Ft ATAATT ATIIAHIOT HiehTal oF
Al f8g s Y@@ @@ 0A no 61/2019/EZ #
fosiw 06.01.2021 & My & gAFar Hf@wor F A=
AR F Feddy aoc Fella T Heem fGar ATl 39 v &
fvg wiaard 04 & Al Gite HE # TafEora v sty IRadT

Page 101 116

TAR
AAEA MR TSN g@kT ENVIRONMENT CLEARANCE m/ \‘3/'%:\
19.05.2009 & wxteruiiw wi$fa (EC ) & Specific Condition No.- ZA*[,Q ASADY

(ix) # ¥Watuer A & AT ( 5t FOREST CLEARANCE ¥+ 2, F.
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8-56/2009-FC & ot wwar 9 @ waftg 4 ¢ ) I @ fam
faay @ Bl R e s oswe A AW T da CA
6249/2021 AT IWFd ade w AWAT §HRER F}E A Raw
08.08.2022 & QYW A Hagaxy 2023 dF AT IHH TgH FeddqT HECFUAA
o7 A F WRY I un sw wew ufdady 04 @@ EC ad #
TMUS AF AT A #E ¥ amdw & frar 3R FC ol w@Ear 09
(FBFT 15 Iqaa® 02 A) Y awg shal & FIAH AEAUHAT F AT
Fraal @R @ Fgar oNagea w6 &1 Jfaad oad a1 # AT
i 1 & U qU 3O A wlue a1 ge Faaa F oft adt
| 3 3WFHT Seaus Wl aF FA T @ L |

(et 03)

18.ufardr 04 ¥ st g #1% & PR @7 @ gge e
ﬁmmzawﬁ:mwm#ﬁgw%wmm
# fafad 3rdia @@ C.A no 6249/2021 R+1is 08.08.2022 &
FreAAER (HeJeldelsh 03 ) swgav 2023 & wgat wiardr 04
mﬁtﬁ;ﬁ#&*ﬁmﬁmmﬁmmnﬁﬂﬁgﬁe(#ﬁwm
01B) o« & Hfosr yfafawsr 2005 & aga v 3643 fgas
2/11/2022 & {1 §EA1 & AR a1 & gt ¢ owd a5 Jerdy A
g A & "TAaddEl & gl araEie o IRASET § aERET Wd
A3 aF Faa7 do¢ IR TF F FFAT IRGed F AT a7 R@amwr &
yepan/afAT ST fRar #X TeT & 78T A1 @ ? IWEd Al gEer &
g & g T@eR fFar I a1 & raddiEd F 9wl aarsE s
qRASAT @ aATRET IWd |@EfEe aF Feday dec 3R TH @ FgAr
qfraes & fav aar fasmr & HganaRfae s fhar s 0 swd
Fove @Yar & 6 A e #1E & AR ade dav 6249/2021 F
WS & HTATE (FFEHT 17 FegeAE 3 ) F HFgET 2023 ¥ e R
211112022 a%F 44T FaFed aF da g T ur | AR TE FAE T SRS
#Wﬁmmlmmmﬁmﬁmﬁﬁmm??ﬁm\x\
mﬁmmmwﬁmmmm (4.;1,_’.:;;},5.& z)
s T & w717 R 25/11/2022 F oft @ @ | e 99T A ﬁﬂ )%i::;,
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6 7 TE IR ¥ B wwvwar yfivacor weduar fEew & w0 A
A @ Y Wruar afags wy W1 ¥ @ FOREST CLEARANCE #2 2

F.No 8-56/2009-FC & erd wwan 9 &1 Nifo# Seaierst &1 gfez (Cacea

9W01C)#sﬁmt,mw.mwa‘amqqﬁm
#mmmaﬁwﬁﬁfaafamﬂmmlmmnfommaft
Ewiarzs.n.zozza:qmmmmﬁqm ur |

19s=w fwen @ omt & aw o wfrad 04 ¥ whw #12 @

TAUE F e - aw 5 (@R« 8 qwsA® 01B) va (Ff2# 9
HIFTTF 01C) & TF wAfora Fxar & % weaaw fwew adav 2022 #
mﬂﬁwmﬁ‘mﬁﬁvwf&mmuﬁmﬁw@?rm
maﬁWmeWWﬁﬁ*mngW
FE A Miscellaneous Application No. 1824/2023 in C.A. No.
6249/2021 mﬁﬁﬁa—mva'ma:ﬁamumnﬁwﬁrm | ATAAT
Fafed E@@T J 3§F 3§ WAl F FER wd AAETIE
20.10.2023 # g FHaRA ey = |

5 a) Allow the present application; and.
+d b) Extend the timeline for completion of the entire Coal

Conveying System facilities /CHP [from mine to Railway

=4
e siding] at Appellant's Pakri Barwadih Coal Mine Project,
(e 34

Sy Barkagaon, Hazaribag, until 31st December, 2024"
(£
& T
</
, Earlier, this Court by its order on 08.08.2022 had extended
gg the timeline for completion of the construction of the

conveyor belt till 31.10.2023.

THF a8 AAAG Hafed Wﬁgﬂﬁﬂnﬁ:ﬁwwﬁ g
faiF 29.01.2024 F A A 31 mzoz:xaa?gammﬂ}éo\ Rr\\

ﬁmq;:i?r:aﬁmwsné’arﬁmrrml
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@ 3uiFa fAaror A vz grar ¢ wfaErd 04 @A
HHFETT vAbrdlt zamn avha ghw wE A AR FA
arell FABATAT A F1 F#gal 2023 ¥ 31 fGmEEr 2024
aF fsh wad #1 off gq weF Ah F Fgen oftaga w1
& I AT wrarm | FatF FAaa7 BEew Faar 2022
# O] @ T W | rwdr qfec  (F# 8 wEeAs 018)
vd (3% 9 sgasaw 01C) # BN B

20. 717 FHA FE & FEAFER FAIEY 90 7
% @ yfaardl 04, MOEF &Cc & EC o @ou=
ﬁﬁmgﬁwmmmmm:-w%
yfaardl 04 vdFar wfeor vl Zam AAAE FgHA FE A
Miscellaneous Application No. 1824/2023 in C.A. No. 6249/2021
A& #& AGAT AT Z@nn feeE 29.01.2024 F AW F 31
TaFat 2024 #1 EA & (FF1 19 sqaas 3A) & IREFq
HEY # FEAEY qof g F aw vdwar FWEOr g@w g AT
gHH FIE ¢ AHT TFER0,aA 9 FAAG IREdT AAET WG FIEH
garr fGa#  19.05.2009 ¥ wdEvira F&fa (EC ) F  Specific
Condition No.- 2A (ix) # Z¥ar @ga & f&ar 7 37 g3 A+ &
\} Fraen aftaga #T T ¥

(‘EF @ 57 AIAATT Fafed FEET F HIATHAT T4 AAAT ITLT
Ljé g HOFIOT F FAEH F TATE F4 F 9IH ¢

¢ @ z5F a7 ol IWFT FUUA FHT TIEFAT HARSOT F @
"E A TUS ¥ AFT @9 FEREA aF HIF AN F FIAT
% gftags Far ST @ E |
[E @ Sra% FROT 37 30T F gfF A T A€ @ @ 8 BES

&I Hreer &ar 4
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@ vRrarE 04 T EC & o # wuuwr @ F e S wwRer
mwmmammammmm

ur |
.qi?arwf?mﬁmawnwm#m

gy % wiedy 01, 02,03,04,05,06 &
Feayr ¥ Frsh @iy AT wse AN @ B
gRae=T & 31 w1 '

(317 0 3B)

217 gfiE F#E § wRaEd 04 A a9 W@

sffs 1980 & @ea fawi® 17.09.2010 1 FOREST
CLEARANCE ®= 2 # ad ¥®ar 9 & g 3R
TANE FRAT - @ B el gl wxe A afeard 04 T A
qEROT, A U ARy GREdd HAEd, $Rd WER GG a6 HE
s 1980 ¥ dd f&=iw 17.09.2010 &I FOREST CLEARANCE
257 2, F.No 8-56/2009-FC & ordf T&aT § & @ # Hecaqul a2 HI
At Rie wd e Ame A Rifee arfia wEar C.A. No. 6249/2021
(§ ©& Miscellaneous Application No. 1824/2023 (3]s 3 skt 3A) &
ST BT 3R A wafed FaETed #@ ERE ot fRE T
@-\ safe Ao F&iFfa (EC ) & Specific Condition No.- 2A (ix) F

i)
(e T qd 9Tl

¢ @ The main haul road of 5 km within the core zone shall
E be metalled. A 3-tier avenue plantation shall be
;\) developed along the main approSpecific Condition No.-
qu 2A (ix) & FAGET AT ATl

@ The main haul road of 5 km within the core zone ?a‘k
be metalled. A 3-tier avenue plantation shal N

developed along the main approach road

roads. Mineral transportation__from.CHP to Rai%

[0“ }\R }/

R
s and| h (fl'ﬁ ‘
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siding shall be by closed belt conveyor of a length of
7km. The rallway siding shall be provided with Silo
Rapld Loading System ach roads and haul roads.
Mineral transportation_from.CHP to Rallway siding shall
be by closed belt conveyor of a length of 7km. The

rallway siding shall be provided with Silo Rapid Loading
System

® FC ol W& 9 & awg sfral & manmre §q FaaX een
¥ FIAAT IR@gT w3 w1 e ad & mar am ) S g
wxaror yfafawsw 1980 v a=w Sfra wwaror wfafaas 1972
¥ dod T g &1 Y aen,aew Shat 3R AEe- @ew g
gde 1 O A t@ex e ud @ T 91 W
TAFAT HIRFOT A gae H1% qwarg a1 fFFar Ak fash want
gfd &4 TR AR AWAT FETEE # TAUE UG 3AF AU
FT HIATAAT FFar 4

FOREST CLEARANCE %St 2, F.No 8-56/2009-FC
F Aqd TEIT 09 FT Jod"gd HY FSH AN F HIIdT

gRaed & SR I AEESAT FTOFUT §T Giaar
TEAT TEAT 03 ,04 34X 06 ¥ OA (EZ) 107/2025 &
AT N F Hecaqol f@gst vd @edl W AWHT
FAGIUIOT HI AN el &g HAS Fae 39
gTheTAT A fear |

22.a?rﬂfﬁrﬁﬂ3$1mmnﬁﬁaﬂmqﬁaﬁm%nmﬁﬁ

WTATF ¥ RrerT 9t wRard 03 & UREd 04 W oot R @ W
w1t agt i sgrfeor & SO Jé R -

[* (g
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® 77 & gfaard 04 & 39} gowam & FRH F & a7 Fega @
f,39% Zarr 5w Tt @ aeior s ¥ Frger aRae B
ST TET RIS @ fA ¥ awgx ¥ adt OA (EZ) 107/2025 & I
AT F ANNEXURE 2 & #fR%1 8 & aftiq vd dwsa gl w
wfaardy 03,04 va 06 & garr #1% wama A& Rar ¢ |

@ SeH dfdardy 04 & yfoefml ve 39 wEfEat o @ wwaor
IOfATH 1980 ¥ qEa oof a@ae forgd wfREd 04 & fav
AT FAARAFRT F gEwaA g FE ad A dE Faw o
AHSE HR § )

® ST Saw sfaafeat 3 svs gawann & 8 R ¥ wmear
FNFIOT TAAAE (wRErd 04) wE IEE I FE F @
T TAT W 3mdeF Aig W6 36 of Fid & A w
st &1 FEEY ST F UES TSF AW @ R HAEAT F
U9 93) FI Flea TUT HRAT a FETT O 1980 FT Iewae
T F AAA A Foaw 9 FJa€ 20/2021  RB=iF 30.12.2020 v
FTAT FH 33/2021 Rerim 24/12/2020 v FeAST FH 35/2021
R 27/12/2020 @t & sty aw wfRfrws 1927 fEw
T 1989 : URT 33 &1 IeadwT & HAT £ |

® zIF o g9 e gEmr Fee FW O 3192/2020 ReiE
20/11/2022 SR g« #fQfAERE 1927 & fAgr wuus sfefags
1989 #T UNT 33,52 YT Heawl &H 3221/2022 =ie 23/11/2022
A aRdm oo s 1927 & urr 33(1)(@)(ETN) URT 63(71) 3R
U FOIR TEIT FhS! H G Fled F AN A qF WY
ufadesT EAT 4812 e+ 18/09/2024 WRAT a= ffamw 1927
F fagr Tye wfQfAgw 1989 A URT 33,52 & T8 Gof a=Iag

2a 9 3& d% Yiader 06 garT #1F FWars Agl fRar S @

L? @ 3tFa AR ¥ wiag g fasmer ufdardy 03 & avw & fAafdaar

wd SEriear aTdl S W & AT STHGHS I Ag fhar T f

LB 2

aﬁw%mﬁﬁﬂmﬁwwmm* wa"‘gﬁf?
hi\lt‘..
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FRuE ¥ O 48 U &1 3ft sragee FA gC FED P
T &

22 A.qﬁaﬁMajtmmmﬁﬂQuﬁm#mwﬁmﬁ
uﬁ%ﬁwﬁaﬁﬁﬂmm@mﬂmmﬁ
Sare A8l fedr -

® ur f W WA 03,04 TS 06 7 OA (EZ) 107/2025 #
yr¥as & HF WdaT H ANNEXURE 2 & Ff3%1 6 73 7 1
afttq @eat od wet B Sroe gEwA A A€ AT

@ S PuE W Td Haed QT FREs T F THE 2549/
T Rt 09/10/2018 Z&RT JIMMS WUITel & ZaNT SiTa & FIaet
¥ & qRaed T @R AN ¥ TR0 aATEE eAa TRAS T
¥ aUTEnT WERET a% -t AT ¥R T AT FRF Hrad
qRaget (T 3R aTger FFAT Wfed) fRT S # SEERT & g
el @A FETET gorderT & 93 [@r 3r a7l

@ Brad 1% T @A Terert (FedErT) At e aear oA
27r@==, f=ti® 07 =1 2019 TE =is 248/ WaAw f&ATH
05/03/2019 T FSHETT UTAT # Tl agA/ATe & FIAAT TRAEH
fre el § Wl caFaEETE W gEITE At v et &
FIUTASY gof FT HARTF TETS FIA & FF00 FAT 4

® 5ig ©F 1 Aid I F &g M AGAT FgHA FE F WP (Cr)
68/2008 Td Cri Misc REIre HEAT 1844/2008 &far $#RY v
Ica< U UF T & ATAA H FU 3w F Ieausw IR IGHAHAT
FIS §U T aF AHCN gof A€ Rar @ g

22 B.ufyaredr 04 & f@are gfaaey 03 @R trasit permit & TAR b
. , QOYARY
Tzafdal w1 s wfaarfeEl F AW FgrEester & ad Rar - 3w’ /ﬁ*\

\

s f . .q;_(:*‘ \
R wer Frsmror wRYaTdr 03 & wRATE 04 ToAER ¥ Fraer grEwsw F % o« FUST

v : s -
| wAZARIBME o

FY Tsafa F geer g1l S AE e aR F Itas fAderor F gwsr c;“ e
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EIE tm(snwmwmqmmmmmgmg}mﬁamh yesriamT
VR W OHES Y S jrs mrtear T 3659 R 18
HHIT 2021 W wrAONMN & 3ray srgromum syarsm Ko7 Rsmr & O
RET Rt car vt fve are aftager s o Ay
AT vy (counter filo) w few 30 amrea 2021 3R 31 e
2021 Q?Tuvi?m?ﬁ:aﬂmﬁﬁﬁhmﬁug?rmrﬁﬁmnﬁhﬁm
UHE uT, W ¥W WwR

(F) SRIET N T JHAAT12501 ¥ JHAAT125700 e @2 re
SRITT I WH I G 1040/PBCMPICD/2020/913 Rt 19
SILIT 2020 ¥ Wit R smm Y8 ol F IR g 1) Frera
| ANTEF mErr /AR g i 1040/PBCMP/CD/2020/913 fe=r 19 ragax
2020ﬁmm%mm$mmam¢&vﬁﬁm%l

@)WWW$%W#mmﬁm
T 30 %.m%asm;aavmvrﬂawaqmwmmm
Hﬁmmsmmm|m@mwﬁmw
AT ST FAT 24 9T ¥ 30 weer a@ Ram A ¥ oSl A g
ﬁmﬁﬁamqﬁﬁmwmmmnzsss?.
JHAA1125665 & &9mar JHAA115686 Ud 93T F§EAT JHAA1125692
ﬁmﬁ#um#aommmmﬁmm%rm
EREICEIE T

(T) TREEA g o FF 8 F frw wiaga varwd gar
wﬁaﬁmwmmmmaﬁmmﬁwﬂwaﬁ%l

(9) 3T 95 JHAA1125501 & JHAA115550 & wifie wear
JHAA1125501 & JHAA1155528 a& =i+ 31 3rored 2021 ) 11:16
AM # FTeaT U4 T8 F RIAT FEIT JHAA1125528 @ 550 aF &
f&ers 31 3erea 2021 F & 05:04 T § Frear AN AT T8 T

® o & Ry # @ F TRawwr ygen v F wwX F WG &
ey 1 aant F FEr T ATl @ R gEnn #E e R /\*
wa iars g A T R S e B A e &
T # sitaw PriernRvga vd e ST g g T
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©® S 9faadY 03 aw Rwmr F1 wfyard 04 wHFar fRFIor
T ¥ S w@md i Prefra # qfte FIar & ad Fror g
& waiFar sffawor & @y iy o Ramer garo o seeha
U H NTHE Ud Tad gAwATAT ST fRar arar g

22C. svadrr mmnftaor 3 wfard 03.04 @ 06 3 T S
TTUS WS W a7 Sial F e ) goe & e syw sk s #&
wHIfdd FA & AT A mmrfieor sy sare -
© 7 & ufaardl 04 39a gawesn & FRBFTE X 75 Fga & &
3% @RI T70 SfiT wEue Asen & AT CAMPA @ # 135,67

FUS FUC STAT fhar B
® SfAar) FEAT 03 UF 06 7 o U gAGATAT & HIZFT 15 &

s R # watwar fdevor verdndidt garr fasmT Y CAMPA
T A FAT R o #

o SfaaTfeal garT aga Tremr ¥ AT FARETREOT
I IR IR 51AF A or mar & | FAifE
3RFa afota fr &9 s fFar a7 3k 39w
FAT- FAT ISt a1 Bam a7 §,98 AT
E%S FETeaIor ¥ 39T form = §1 39% ganT 39
T F A F B F1 93w R = .

=T 81
o ufadardl 03,04 U9 06 ZaRT T+4 Siig Yau« AeI=AT 9T FF v
@erer F1F 2016 # A #X R mar Ak af 2023 # wfard 04

ZaRT a4 Sfid yauer s & fIv CAMPA @rd # 135.67 a3

D 1 042

-2
o

9T AT fhar g

@ HE HEMa achreld d« THsY UeIasR et oo wHse
FRIEnT & ZaRT YASH A 39dey YA & AR R=w X
21/122023ﬁwwﬁmmm,mﬁmm$m{

# 37 fAwr mar § f, | “vnzpeipaG | =
o\ )
QY
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® Trodieflodflo ymll avaTdiy (1026.438 20): TTHIA IrqASTT &
TEAE A FEFT FSA-11 2010 3 EIT UT1 AT HINFIOT qar
Site Specific Wildlife Management Plan TS 2023 # S
Frar mm, Rrefy &gl gurer spea ao wvers, a=qamfl vd e
Feauoft efdare® sR@ves, A & FRTET U WA 33,
ST 1006 ReTiF 03.08.2023 @Rt FNGRY vanT 1 7 3,
saf® Mining 2016 ¥ & a1 ¥ FFfa & arg o &Far @
Mitigation & o arsft g& 1% wfr wrea =1t &

(T 4)

22 D. vf¥ard 04 electrification and signalling work is @aTHT
WU 521 3 Q¥ TEd F W@ e g - - 7 By g
O4#m%$%$rGﬂFW?ﬁ?3ﬁ$qm.me@
qﬁaﬁwﬁvm*agmﬁﬂfa:oz.m.zozsa:srﬁ}qmﬂ:mﬁ
HF A X &F O TR W Fraen aRage R @ 81 3 3w oW
mwﬁ%mﬁmﬁ:mﬁﬁwﬁmmwmmg
e T I

® 4. The construction of siding se being done by railways,

@ consists of seven nos. of rail tracks out of which 3 are
ready, also, the electrification and signalling work is under
progress. It is likely that yard augmentation work

@ by railways shall be completed by 31.01.2025. After yard
augmentation and RLS completion, it shall require three
months of time (till 31.03.2025) to synchronize

@ the system with rallways which is knowns as “Integrated

commissioning”. In other words, It may take three months f%@'ihﬁy-

both RLS streams to reach its rated capacity of 15 MT
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® vfaardl 04 Zarr St FROT aqraT AT § IEE HAAH GAEAT
HIHHIOT F ST dF IFH AAvr FA 3T .96 dF & d3F

AT F R FIAT TRT 97|
® T 38F AN TAA YT @ JHT 3F A13fa aF #3F A A

mwmﬁmmmgnmmmmmmm
?mmmﬁmﬁmmmwmmzm
SATTETE |

® SafF Tataroiy #&fisfa (EC) & ot @@ Specific Condition
No.- 2A (ix) Tq & AN (FC) & o dEAT 9 A F-aa7 fAweH

q & Fraar oftaga s &1 od ) sud AR gua @A aqwa
TSI, 3cUIG &THAT qg1 4T R 3= FWON & HUN 9T #3F
AT F FIA IRAeA T FT FE HUR A8 ZAT w47 B

22 E. 9faard 04 & q@nt ws% ant & #rgan faes & Gk ardon
F AT W AT AT FY FST gABATAT a4 -
® 77 & gfdard §&ar 04 & TR 39T FARATAT F F2@T L A 37
a1 1 T arat frar § fF wadidd § gann wsw A6 @ wgen
aRaes & gR geear # fdt A1 Ata @ Har saeR FEr
@ FfF 3deF & @1 OA (EZ) 107/2025 & A Hdea &
ANNEXURE 2 & &f3#T 9 & ¥a7a 517 e wwearn “2fas
HEHT & fee® 02.12.2022 # ot @aw forwd gaw #1 Eaa A
& Pavlt dfas aaoifesr &9l J waddd & AR E F ogrsar
F q9C A WA F RGN 87 F AUEen Frandht g s
Al va oA 02.11.2022 & TR f5w# ¥3%F qoear # Alq W
Tt & gearft sudt Bavh dfas @ gav & o=
AF T 6 TG F HATGSA &4 F Jead@ fFAT AT
@ 35 vy # sft 9faardl 04 Z@RT FTRATAT # FST FAGATHT TFdd
T ATAAT AR FT TAUE A H vaqrg  fwan ar g
.meiﬁaﬁ?Wmﬁm09.02.20§j901gﬁ})\\
fumes

M,

ot @ay # ‘A gAA T AfgET F ;A F @F AT M
ﬁwwﬁgﬁzm?ﬁ?mma‘?mm

H’lag?zﬁl

*er PRASAD
LR ZARIBAG
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(3TTTAF 5)

22 F. vfdad 04 zamr faen smum @t vd MOEF- Cc & fardafy,
mmﬂmmgmmrumﬁ]mﬁwmmﬁm
AT UT FIET F FI” FT 9qTH By aran -

owﬁ:wﬁmﬁmaﬁmmm*mF#J#m
m#mmmmﬁmmﬁﬁmmm$
Fauren § IR&fova qea &1 w1 gawamn araw fFar
el S foer Rgat & wwse @ ¥

® 1% T fdardl 04 qarr AR THE FE vd MOEF - Cc &
mwﬁrm,mza:mﬁﬁrmwwsfammamﬁﬁ
Hammmm?uaﬁmﬂmmﬁmm#
I IRTET TS F1 o1 F1F femfy ceads & w94 5
TRFETT sraurom & IR & w1 ¥ R 39 Brafy oRafag
gt g1

® &Y sft Fraren waw oS F wgF ANt @ Fraar RawT 7w
AT, fAgaTaelt 3R IAFT HFA YR MOEF &Cc & aaefrdy
e FfaeREY & fdteror sk seEen W A @S doF # aw
far Srar &,3fFa 9faardy 04 waa & wavea aF S 7 AT
FIATTUFIOT F IFE A F G AT 57 @ R

o TAFAT HIFFIT F fiF ¥ & fAv FC whwfa
IR EC o & I wsfa & 14 @ g% aat &
L{g’ﬂ 1 Tl BT vd we weH AT & Frrer gRaga
FA F FA,FH IUT FeaW RBeea,ar w3
FadaY QT O § HET el g, ar F3f Yo &

A 9083 Wk,
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8ol T gaTem AT farsht wared A gfef &9 @ fasmar
¥ Prost aat #1 seaaa frar a1 @ B
e TafF HZF AT ¥ Fraar gflagd 3T F7
mmmaﬂﬁqﬂé?qm’r#mm
JmeRr Fel o et of oftfRufa & &t Rar o &
| AT 3761 3Fq ah @sh @ 1 ff & e
AAAT FAATAFIOT F IEE JR AT F R
d% AT vda gar 2

22 G. wf3ard 03 vd 06 ¥ FC S §&aT 9 TF EC & oad 5 aforg

mvﬁgqmgwﬂuyaﬂ?mmnmﬁumm@ww#%m.
foraedr fRavor e 2

® 77 & wfaardY 03 va wfdard 06  T® & AT =yrETRTOr
H FARATAT TR TS AT A JT THIU A WX FAGATAT F
FHBFT 9 H a7 waror FOFATH 1980 ¥ aga RRaiF 17.09.2010
FOREST CLEARANCE ¥3 2, F.No 8-56/2009-FC & &if2#T 6

(¥ # 3edf@d "The approval under the foresi Conservation Act,
&g 1980 is subject to the clearance under the Environment
% (Protection) Act, 1986." T & farar 2

& ® 357%F Z@rr fo@r 4 3797 g FC ot 9 & @y gvom am i aw
c” Tuse g1 farar war € AR fRw dexwr & fmr mar gaw o wose
jf @t faar T g1 F9ifF FC o @ |wevor wffags 1980 &
v Ftfier @y gt @ 3R EC, watevor wvator wfefaww 1986 &
qu mmﬁm?lm*maﬁrﬁmm AT g B
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® STAa) 03 TF 06 & ww ¥ A Ft wE GET AT
~TRANET # qRR gawann & HRF 13 T 14 F T5F A WS
T X AT ofage 3 F1 qard GAERon, a d SFdaryg
TRAH FATT G WHR @ fid 09.05.2009 F 9red §T
qT“'a-{":rﬁuFae"‘f“?(EC)Q?Specific Condition No.- 2A (ix) #
10 df watuer &y e B ¥

® AV ¥7 ¥ 77 st Iea@ Feen § B qATaTor, I
09.05.2009 Y wieet gu afavofa Fpfa (EC ) &

1 5 F afota geal & AT FaEfaHor #
ahmamara?mmpwgymmm%|aﬁ
afora 1

® The above conditions shall be governed by, among
others, the provisions of the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981.

&g O3ud 37 o 7l fFar r § & 399 o A I FRaor
k> yfafawr 1980 % d@ga oeNT AT eat W owermdr @Y § 3R
U&’F 3AW AW A B § | 99 EC & &feH 5 & s
\ T I o R Fee # oo @ St @ w1
6@ Fose el ¢ foafeat qanr e aiF ¥ 3wq SRee
“ F QIR AT F | EC A F @A AR IwHT e
[£ far 5 @1 ¥ (FRFT 15 3970w 2AB # afitq)

IR a7 yHSH IHahd waIfT wiAEE 04 TSR
F Wfed o P AR B el o %
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Shtas, F v iR &1 ol wae gan

23.97 B gomlamr aw o aieeta dEYE T & aew Sfe St Ay
AT A (qoa v Aol F amd ¥, dzgT @ N WA AR F Iy
¢ U9 A3YF A vd 9w deerd) & aww oAl @ aerea ¥ o 3w Aty A
R e Sha e & it & qfard 03 vd 06 gaRT WA FH A
FEW ¥ U AFAE vd ofeaal & wieoR 0F Rawor sk acere
T gHEE vefast & Raé of R R o s e @)

23.A 37 & JuafsR aflwr & moaw & Reiw 13.03.2020 F
Ff3H 3 # 77 TN T B Rowt g ant F S s gan e
AT H e §1 ¥ FART 3w aF 1422 A F waRd wafFaat
erfagfet spamasn far wrar §

® ¥ o= wroft wRaror st 1972 & seduw & w@d WA
A1 9ffc vd frsht @mr & wfard 03 vd 06 ganr @ Sha wee
A W FE A R F a@ gU aEem f 9 wwar ¢ ok
T Sfat & wiiRufadh Fgas R & FRer ® qfte Far §

(7w 6)

23.B. I§ #1 T gHsH ISRl 9T a9 wHsw gerdenr &
HATET THF 5813 RFaArF 11.10.2023 & v ROE & af 2019 &
2024 @+ UREH a9 wHsd sicdfa Sl @fAl qERr ge v
I SFFadl d HET FATEen AR # fawer R mm
® 58 Fo 32 {9 aF & fAT 10000000.00 va°7 ar=rat &
faT 530000.00 Fer 10530000.00 F9aT RIT 1°07 |
@ ol af 2019 & 2024 TF Serel @AY @RI HEW HIRY
HATT AFE vd gy &ify F wafw famasr ofyr v faavor
fem T ¥ | FWA Ofd & Fa 1560 AW forad 228
gy ofAr 9 557120 Rdew @7 4340772.00 Thr

T faar 1 |
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® wzfta e ¥ 200 AAA A 618.44 fFazw ¥ fav
98950.00 ¥9v vd w&w wfd & FA 576 AHA A FA
10110000.00 ¥9v @ur wy aify & Fa 23 #AHAA 18000
fFaca & fAv 314000.00 s9v &1 3#31 faar ar §)

® Swd =g woft waror wfOfrasd 1972 % Teeaa & aod
wHa Y qffe va fash amr & faw wfaardr 03 va 06 zam
a1 Sfa yausr A ot w14 JE O & a1 wrErh e,
mmﬁw,ﬁ@msﬁﬂ*gwqﬂm#gﬁc
m%aﬁtmaﬂﬁaﬁvﬁuﬁﬁﬁgﬁwmtm
&1 oft gfee Fyar &

(FTeTaw 7)

24 7% & gomlanr @ oReis siada waFr sfdrevor e # de
FIS w1 IRASAT Faer: Gl Ay # oREeE, T aiarg #e
FUfAdl & FIa sdtd wurad & BF af 2009 F AHT 2013 F
Fq yerafed v AT w@hpfa Fa gf ) WG aew e geuw
ST W G B Frd A€ g §1 A wfaardy 04 w@war cadd
ZaNT ad HI&TUT 9 FISC o @ 2|

@37 #H T=g ST vaud WS F WY A TcFHTAA TT TASH
YIS, aRTH @ wHSE ga0AnT & @ wHES # Iaew
gae & (AR Ra® 21/12/2023 # @ e w3 A &
gft@rs=nat faa# fa=m wildlife Plan/CAT Plan & @@ist 14 &
F1 g ar ¢ | s Raroft Aaa &)

@ AFE UAUHCZH fAfAes (7@ 3ady Awd vwww wraw fafaes
¥ g A4 T edF) 374.87 RO - AN AT yEA@ A
NRE TFR & 97 GaA® 28.12.2011 gary faw w&pfa vam )
7 ¥ B Uw WEN & TAE 3145 Reiw 09.07.2014
W#mm@ﬁﬁgmﬁmmwm;ﬁ,
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Vo1 & U TEI09 v -1 & W FEA-14 F IER
qaiFaT 3TYFIOT F Conservation Plan &1 FTA-adA HTAT UT N
arsh @ 7El gam ¢ BrasT fravor T @ w3 & aftha &)

@ werodfofloxfle THD WNardlE (1026.438 ¥0): I AT &
gEaTE A FEET FTe-11 2010 H I Ul GAFAT SANFIT 2@
Site Specific Wiidlife Management Plan TS 2023 # S
ﬁrmwﬁma?rﬁﬁfﬁwwaﬂwmamﬂﬁwqm
aeaaolt wRATEE SIR@Ts, T & RETET NRAU  wEAr 33,
FqiE 1006 R 03.08.2023 ¢@RT FhFA warr fir M g,
S Mining 2016 @ & =ie &1 ThFfa & @@ oft & @
Mitigation & T arslt @& #¥§ iy s 1€t @

@ Tau Ul I yASH ¥ eadd Ay HeHledte giv@Srm
(96.72 20) :- 3§ URASEAT # HRG @R & T fGAw
13.10.2010#%@@%#%%wmm$
qHiw 3276 i 22.06.2015 g gR@SET # wlAfed awfA
R 1 7% §1

® v i@ & ad §EW-18 "The user agency to bear the
cost of implementation of conservation plan to be prepared
in consultation with the CWLW of the State for the
Hazaribagh National Park and its buffer zone adjoining CCL
mining zone." # Ieaia@d gl

@ 377 U HT IUAA AT FE I QT & dras[g dfad d1 T
Hodlotde g@RT AMY HroHlodle & adl TRTSAT 192.36 o
T IS F YEAT HRAG TER F gAGa frar @ Sad
HRT THR galT Hiagd gl W geor 1 15 Grwsd dF fag
FATEr 3tedledio 96,72 ¥0 F WLMP ¥ Hafta Uil

@ o ST VAT RSN @RI aequol geue A dOR W
Fafta & & Pwd SR U Y a9 WaE, Tl @
g’@zramwﬁwﬁ'wmﬂ?. aR@oE, Ud & FEWET JET I
39, FIE 1473 RetiF 29.11.2023 TR FHfa o v
Safr @eer w1 2016 ¥ & S B -
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g ¥ Site Inspection Report A Ieaw Far g1 FaifF
Mining Start § ST # a=awifora} 9T gewHTd WM E1 S §
wd Soll Erosion 3 g% woram ¥l fa=Fa & Wildlife Plan/CAT
Plan & &0 @9t & 3%ea & qff adt g ol ¥ T F AR
ag Haew f&ar war § B Mining & @y Wildlife Plan/CAT Plan
w7 FTF ot W R #Y sgawyr gl TIRT aifF FEE 30T H

afet & a5l

(3 TTTAF 8)

iy FEar 04 wAFAr AfeRor Tl @ FOREST
CLEARANCE 3k ENVIRONMENT CLEARANCE & 2raf &I
20 ast ¥ fav B @ uzr & 14 aut @& st onr & fov
faffieer sws FRON Y TAHT G A FET F IqRT AAAT
¥ Ieddsd HLET

25. gz & wfgar) 04 el @1 FOREST CLEARANCE (FC)
a% 2010 =it 3tk ENVIRONMENT CLEARANCE EC) a¥ 2009 # fa«
THT AT| T HT aF @ 14 a¥ did o= & @ oft 399 qan fasi
a7 F i F fAv e awE FROT F R TS |t & gres
A&t fRar R 3R 3w PEAT @ Iodua FEr o7 @T § 1 oS e
gmaﬂmm,sam-slma:wia 1210 =1 23.06.2025 ' a WHASH
gz eadEnr & foar mr o F gar g | owe J{aer 55 R

g |

@ 7r & waFar IffEor widardy 04 waddidt & FOREST
CLEARANCE (FC) ¥ 2 & ¥ W&AT 2.b & wash A 3 walean

3ifSraRoT g@RT Iaaw safety zone &Y & Yof eRwer A R ,17,‘\01;\,?},\\
frgr '

* afes @ 6000 e TFH BT barbed wire ¥ TF Todw 3
T &1 suH safety zone &1 gfaeada fencing fFam Sirenr 7_"1%@
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safety zone F ZRTALW fencing El g & HRUT FHER
regeneration 3t siET g T T@T Bl gatear IfAEor @R JaeE
37000 Wi safety zone # WAy # WA FE AE TWeg 3T
WETEA ¥ regeneration £ frufy g welia gar g1 v
HNFIOT F WYt safety zone &F # gfaEalrd Fencing Chain
Llnkfence#mwmﬁﬂmﬁmqmﬁ
ﬁar%mwmlmﬁwﬁiﬂﬁ?ﬁ%ﬂmm
HNFIOT TART HaTH FAE S AT YA G@RT TR T
#w@aa‘%mﬁﬁ,gwmsﬁwgaéﬂﬂmm%WMl
SHF HATET, TRASET WEd @ &), edd gafa Y S arel
ST aa §fA W, Ram AW & Jadd A e EEed F 3T
AT &R 9 gt Y R Sreem) 2.1, 3ra: 9 FTIT JUAT
TESF a7 TIEHF & AAH ¥ 58 &7 &1 Fyehy Fderor w1 59
AT FT YT AU FEARTT FA HI FeT TIT AT

® 7z F waiFar Fffetor vaddEHT & FOREST CLEARANCE

(FC) a1 2 & o 8.1 & dew fOrgd wehar wd T A0 &
frey 50 HeX M e Famr F oo Rar AT A4m) 38 weH A
vaFaT FEROr F e @R 5% IEuES & FEU A SIS
sard g far anl Tuse § R ST eI wied ¥l 3w gEar
vd @ aren & gt 3R 50 A i dec A FofAdRr

IregTanertY ganr ot RIS g w

® 7 5 ydiFar HAFIOr TAdNE 1 FOREST CLEARANCE

(FC) T 2 & uF 19 & e # Wieear FfFor & wfafa
@RT TaTaT AT R 3% @R FE U ArerEr H AR 0F
arenal & e Y ad FE TS Woq 3% AN B FA vEGS
s7¢t far T Disiltation fFd T aremar v ¥ IR AW T
g S HEEF A &1 IT TEF HfNEIOr § O FEA wTT T
IEET YT TR § SraAIed Feuas gfades sioren giad

FA A fAEr T g |
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26. UET ™ vwwar  afewor  ufaadr 04 TR @
ENVIRONMENT CLEARANCE( EC) a% 2009 # wigpfa fraer &
TE AT TF FE Apeaqt edt W oqu ad e wam § o wadefes
safta s s Ragmen 3k seeaor @ wafa Rgwd aEeg
wfaardYy 04 Z@rr Prsh Famd o qfet ¥q Rffer wwm wRON & garen
ST 3 A B T 14 @b & arg oft qu gl e @ (R
®¥HT MOEF &CC & compliance & monitoring division -I.A Division
& WHRFT "§ N e A g A R 20 IFgaw 2023 F wferardy
04 w1 v forwr o wpw g et ¢

“3. The monitoring report submitted for the project by RO,
Ranchi has been examined In the Ministry and following are

observed non-compllances with respect to sald EC letter on the
basis of review of IRO's report:

@ i. Violation/non-compliance of the provision of Forest

Clearance Act. (Specific Condition: Il)

@ Ii. Necessary fund for construction of road upto the Monolith

and park around to the state Govt. yet has not been

released. (Specific Condition: 1ll)

@ Siltation ponds, gabions have not been constructed in South
West direction, Siltation pond has not been properly
maintained, grassing, vegetation, plantations has not been

developed near Lathorwa nallah, gabions has not been

developed in between slope and nallah, no embankment

between dump D of eastern quarry and pakka nallah has
been constructed (Specific Condition: IV)

and siltation ponds have not been
(Specific

@®iv. Catch drains
constructed for other portion of top soll dump.

Condition: V)
@ v. Grassing and vegetation on the slopes of the OB du

has not been developed properly also, the slope of ﬁ‘

section has not been submitted. (Specific Condition: Vi)

Page 301 116
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@ vi. Catch drains end siltation ponds at many places as

specified by IRO has not been constructed and maintained.
(Specific Condition: VII)

® vii. Retaining wall at the toe ©
s specified by IRO. (Spscific

f the OB dump has not

constructed at many places 8

Condition: VIII)

@ viii. 3-tler avenue plantation ha
on of Coal has is not being

s not been developed as per
the EC condition. Transportati
s dust emission has not been

1X)
to control the dust

done as per the EC condition
controlled effectively (Specific Condition:
@ ix. Inadequate Dust control system

emission. (Specific Condition: XIl)

@ X. Development of Rainwater harvesting seructure wherever feasible.

(Specitic condirion: XI11)

@ xi. Maintenance of Oil & grease trap and operational status

of STP. (Specific Condition: XV) (General condition; VII)

@ xii. Completion of Plantations in some portions (as specified

by IRO) of OB dumps (Spacific Condition: XVI)

@ xiii. Status and completion of R&R Plan (Specific Condition:

0
| &T XIX)

i @® xiv. Implementation of the report of Department of Forestry,
Cé)p wildlife & Environmental  Sciences,  Guru Ghasidas
% Vishwavidyalaya, Bilaspur, Chhattisgarh (Specific Condition:

c‘:f XXI)

® Date till which eastern quarry of the project was operational.

J—-/q_%

(General Conditlon: 1) xv.
QMS near Mining operations area in

(General condition: 1) xvi

@ Nstallation of CAA
consultation with JSPCB officials.
@ xvil. Fugitive dust emisslon from all s

controlled properly. Water spraylng arrango
loading, and dump truck has not beew

ources has not been

ment on haul KRR LAR,

B, R, FRASAD

LAZARIBAG

Aogi. No
WLV

roads, wagon

adequately malntalned. (General Condltion: V)

Scanned by Scanner Go
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@ xviil. Submit the detalls of proper collection and treatment of
Industrial wastewater. (General Condition: VII)
® xix. Details of whether funds earmarked for environmental

protection measures have been kept in separate accounts.

(General Condition: XIlI)

“4. In view of the foregoing, the Project proponent (PP) is
hereby directed to submit the clarification/Action Taken Report
(ATR) for observed non-compliance within the next 30 days from
the date of issuance of this letter. It may be noted that, if no
satisfactory reply is received within the prescribed time frame, the
Ministry will be constrained to take necessary action as deemed
fit and appropriate in the circumstances of the case which inter-
alia include issuance of Show-Cause Notice under the provision

of section (5) of the Environment (Protection) Act, 1986.

(3reTere® 10)

27. ug & wfaard 04 3 39 gawaAT # ded W Hae oft
F foem O Wied F TAHIT Wew & FWEN & wE H gHiEen §
o g e g1 FifE 39d @ @t Aeed wiRgs & v
AU AT g@RT ST F S @ § ISEE § o gFe well wfed
Ev,iﬁrﬁﬁwgmﬁlaﬁﬂ?mm%ﬁ?uﬁmmﬁm
mmmmﬁaﬁaaﬁamﬂﬁaﬁﬁﬁwaﬁm
GA FT FE AT ST T g, O 98 IRASET 8T Hedd 8 W@
aﬁaﬁamﬁmﬂ.@aﬁﬁmﬁaﬁtﬁvhwnfﬁqﬁmﬁ
ISfaardy 03 ud wfaardy 04 & facfemma 3w @S o & sy
yreeTr Remr & RO & 377 quAl § FAS I FRA ¢

Q’\ﬂﬁ%ﬁ‘%ﬁ; =

«hrg_

.ﬂ?ﬁ"&hm@?ﬁﬂ%ﬁ?ﬁi’aﬁmmmﬁim
RAFEET BT oY F ae waEar e gfaad 04 &
AT FE w0 @ o paoh dfaw A wede
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aﬁaﬂﬂ#mmmﬂam{:ﬁ)ﬁﬁamﬁﬁmﬁmw
T

® SEH g N RFme w e odvfad 04 & favg
Rema o1 mmm,w#mmﬁmﬁ
o AN AT HUA AT wiadgaT A T E

@ Y ITHUTH Ramr & mRws @R W FRas & v oo
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F.No. J-13012/91/2008-1A11 (T)
Government of India
Ministry of Environment, Forest and Climate Change

g 3 Floor, Vayu Block,

Indira Paryavaran Bhawan, Jor Bagh Road,
mrgw New Delhi-110003

Dated: 27.10.2020

23

Office Memorandum

Sub: Clarification regarding coal tranaportation by Thermal Power Flants in line with
Ministry’s Gazette Notification vide 8.0. 1561(E) dated 21.05,2020- reg, :

The Ministry vide Qazette Notlfication 85.0. 1561(E) dated 21.5.2020 haos
prescribed certain conditona on coal transportation, .
2. The Ministry haa been receiving severnl representations from vu!ouu power
plant operators to issue a clarification on cod transportation in light of the sald
Notification dated 21.05.2020.

3, It is reiterated that the Ministry's Notification dated 21.5.2020 aims at
achieving coal transportation by railway wagons and/or belt conveyors from delivery
polint of coal mine to thermal power plant and it is the responsibility of power plant
operators to set up such infrastructure pertalning to rail or conveyor belt system.
Therefore, the condition (n the Environmental Clearance, as regards setting up ruil
infrastructure or conveyor belt system shall remuin operative, However, till such time
infrastructure regarding rall/conveyor aystem is not established, coal may be
transported by road with tarpanlin covered trucks.

4. The sald Notification also clarifies that the existing conditions in the
Environmental Clearance stand modilied no as to make the above conditions operative.
Therefore, the projedt proponents need not approach the Ministry to seck temporary
permissions for road transportations subject to transportation through tarpaulin

covered trucks.
This isaues with the approval of the Competent Authority.

Sex ) _

(Dr. B, Kerketta)
Director

To

1, All Power Plant Operalors who were granted Environmental Clearance

2. All Chairmen and Members of SPCBs/UTPCCs/ CECB/EACs/SEACs/SEIAAs.

Copy to:

1. Sr.PPS to Secretary .

2. Sr. PPS lo AS (RA) & AS (RSP)

3. Sr. PPS to J8 (GM) & JS [SKB)

4. Quard Nle/Website of MoEF&CC @l -
Director, IA.I
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Ministry of Environment, Forest & Climate Change
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Site Inspection Report for Pakri-Barwadih Coal Block of M/s NTPC.

An application for diversion of 331.198 Ha of Forest land in Barkagaon
Range of Hazaribagh West Forest Division is under consideration as proposal no.
FP/JH/Min /38798 /2019. This proposal is for coal-mining by M/s NTPC within
its lease arca of 4695 Ha. A Forest arca of 1026.438 Ha within the lease has
already been diverted (Proposal No. FP/JH/Min/693/2009; Stage-II vide letter
dated 17/9/2010) and mining is happening there since 2016.

The extant case is proposed North-West extension of the existing quarry.

According to the FC Rules, the Integrated Regional Office, Ranchi was
requested by ministry to vide its letters dated 23/2/2022 & 7 /7 /2022 to inspect
the lease area, proposed diversion area & CA area involved in the proposal.
Ministry also asked IRO Ranchi to assess the status of compliance of conditions
stipulated in the approval dated 17/9/2010, granted towards the area of
1026.438 Ha in light of para 1.21 (iii) of the FCA Handbook.

Accordingly, the team of IRO Ranchi, comprising its AlG, visited the site
on 28/10/2022.

During the site inspection among others following representatives of state
Forest Department and project proponents were present along with the visiting
team: -

Shri R.N. Mishra, DFO Hazaribagh West

Shri Shailendra Kumar, IFS, Hazaribagh West
Shri Satyam Srivastava, Head of Project, NTPC
Shri Birendra Kumar, AGM (Environment), NTPC

i

The site inspection was preceded by an on-site presentation made by NTPC
officials to give on overview of the extant fresh proposal and the status of S-II
compliance towards already diverted 1026.438 Ha forest area.

FC Proposal No. FP/JH/Min/38798 /2019 for diversion 0f 331.198 Ha forest

area t s Pakri-Bai orth-West) Coal Min s -
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In this fresh proposal for diversion of 331.198 Ha, the proposed forest-area is
located in the North-Western side of the already diverted area (1026.438 Ha; S-
IT vide letter dated 17/9/2010, as depicted in the following imagery: -

It is seen that the proposed forest area is contiguous to the already diverted
area. The area has fairly good vegetative density and undulating terrain. The
forest officials present there apprised that occasional movement of elephant
herds too is reported in the area.

The proposed area (331.198 ha; FP/JH/Min/38798/2019) is separated
from the existing mines (1026.438 Ha area; FP/JH/MIN/693/2009) by a
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tributary of the Khora Nala which constitutes the western boundary of the lease
area (as depicted below).

The total lease hold of the North-West Project is 485.16 Ha which includes
113.56 Ha of tenancy land, 19.71 Ha of GM Land and 351.189 Ha Forest land
which includes 20.692 Ha already diverted forest land 9from 1026.438 Ha) apart
from the applied 331.198 Ha forest land.

L~ GMI Land (77.049811 ha] ' Acqusired Forest Land
3 [Dtwerted land}: 20834 ha.

o

N« 09.06201s 7 =
o ; -l
GoogleFarth

The total coal bearing area is 471.06 Ha which has mineable reserve of
138.96 MT. with a production capacity of 3 MTPA, the total project life is planned
for 52 years.

The project proponent has emphasized that the 15 mtr. safety zone at the
boundary of proposed and existing area has been incorporated in the mining
plan and therefore 33.18 MT of mineral reserve shall be kept as Barrier & Batter.
The trapezoid form of the earth below the undisturbed surface accounts for such
staggering occluded minable mineral resource - about 30% of total. Upon further
enquiry on the matter, the representatives of user agency apprised that this
trapped mineral shall be mined in 2" phase of project — some 40 years later.
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User agency, in attempt to capitalize the discussion, tried to justify the
violation of condition No. 8 imposed in final approval of 1026 Ha area.

The condition No. 8 of the final approval dated 17/09/2010 for 1026.438
Ha (adjacent forest area, to same user agency) demanded, “User agency will take
up programme for at least 50m greenbelt along the sides of the Pakwa Nallah and
Durmuhani Nallah from the initial years under the supervision of the State Forest
Department.”

The situation of Pakwa Nallah & Dumuhani Nalla (Khora Nalla too) is
shown in the imagery below.

User agency tried to explain that since Dumuhani Nalla was running
almost through the middle of the project area, leaving 50m belts on both sides
of it would have resulted in unviable mining operation as massive reserve would

have left unutilized. Therefore, they resorted to mining there too.

The inspecting team of IRO asked the project proponent that if such
massive was the implication why appropriate representation in time was not
made by user agency considering the fact that conditions under S-II were issued

in 2010 whereas actual mining started six years later in 2016.
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Situation portray least botheration of user agency towards the compliance
of conditions mentioned in final approval of Forest clearance while implementing
the project.

Further project proponent apprised that Dumuhani nalla was to be
diverted as per the approved mine plan (Chapter 5.2.11) of CWPRS Pune. Even
then U/A gave consent to develop greenbelt around it for sake of processing
hurried Forest clearances. (Stage-I issued on 11/5/2010, S-llon 17/9/2010).

They also informed that user agency has procured required permission to
divert the Nallah from water Resource Department, Govt. of Jharkhand vide
letter dated 19.3.2013. State Forest Department officials were asked to clarify
whether or not the water Resources department is empowered to accord such

permission in forest area or not; the officials responded in negative.

In such a scenario it is evident that user agency’s prime concern was
revenue generation only with least care towards the compliance of conditions by

which the very approval of mining in the area was conveyed.

The drainage system of Dumuhani Nalla prior to mining operation
commencement (in 2015) and post mining operation (2019) are shown in the

below two satellite imageries.

From the two satellite imagers it is quite clear that the mining operation
has destroyed the very region from where the Dumuhani Nalla was
rising/originating. Since the source region itself is completely dug out, the nalla

course now receivers almost no water in itself.
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The following photo shows the amount of water in Nalla at Point ‘A’ at the
time of visit.

r -
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Therefore, it becomes hence clear that user agency has not complied with the

condition no. 8 of final FC approval.

Further condition No. 9 demands that coal evacuation should be done
through high speed conveyor of 20 m width. During site inspection it was found
that coal is being transported through conveyor partially, coal was seen being
transported by road too. This apparently tantamount to partial violation of
condition no. 9.

User agency has done considerable compliance related to soil, moisture

and water conservation in the area including other conditions imposed in the
final approval of 1026.438Ha..

sBs
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Site inspection to osed CA [DFL) area:-

The proposed CA in Degraded Forest Land (DFL) for the extant proposal is
proposed over 665.237Ha of Degraded Forest land in Barkatha Forest Range,
Hazaribagh (West) Forest Division. During the visit to the proposed CA DFL area,
the following officials/representative were present:

Sh. Shailendra Kumar, IFS, Hazaribagh (West) Forest Division

Sh. Kamalesh Singh, Range Officer of Barhi/Barkatta.

Sh. Rajendra Kumar, SBO.

Sh. Deb Chand Mahto Kumar, SBO.

Sh. Pavan V. Khandwe, Addl. General Manager (Mining), PB, NTPC Ltd.
Sh. Birendra Kumar, Addl. General Manager (Envt. Mgmt.) PB, NTPC Ltd.

The CA DFL area is constituted /identified in 7 patches spread across 8 villages.
Most of the area was found suitable for raising compensatory afforestation. Few
patches were found to have considerable amount of vegetation and the forest
officials and the representatives of user agencies were asked to deduct the dense
areas from the net workable extents. Considering the huge spatial extent of the
patches, it may be difficult to completely replace the patches, hence gross area
and net area consideration was asked for incorporation. Absence of existing
boundary pillars, kuccha/pakka encroachments and less staff in position were
few ubiquitous impediments observed which officials ensured to take care off.

The entire proposed CA (DFL) is situated in 8 villages, the details provided in the

following table:
Name | Areainha. Observation (During Site Visit)
Patch 1 36.459 -
Patch 2 126.282 -
Patch 3 119.112 -
Patch 4 92011 | Encroachment small (village) has been observed
Patch 5 39.856 B
Patch 6 68.433 -
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Encroachment (small village at Pandanatanr & Brick kiln

i B at Bero) has been observed.

Assessment of Violation in context with para 1.21 of FC Handbook:-

Since the user agency has violated the condition No. 8 of final FC approval for
approved 1026.438 Ha forest land in the lease, the para 1.21 (Ill) is applicable

to assess the violation.

Further, as the violation has been done by way of mining in the otherwise
greenbelt, the situation of fait-accompli has been created and hence now user
agency can not comply with the condition anyways.

This fait-accompli situation is the result of user agency’s urge to extract
more mineral & hence revenue generation.

As per condition no. 8, user agency was supposed to maintain greenbelt of 50
meters width on the both sides of the stream (Nalla). Considering the total length
of the Nalla, 12KM (12000 meters) within the lease area, and average width of
30 meters, the user agency was supposed to establish & maintain greenery (and
not mining) in 12000X130= 1560000 m? or 156 Ha area.

Considering the Angle of Repose (AoR) of a relaxed 459 and average depth of

mining as 300meters;
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A Total Earth of 129000 m?2 X12000m = 1548 million m3 would have left
undistributed throughout the course of Dumuhani Nalla within the lease (as
depicted in the symbolic diagram below).
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Considering a minimal 10% of total earth as useful mineral, the volume of
Coal would be 154.8 million m3.

Therefore, considering the specific gravity of 1.8 for these coal, the total
amount of Coal mined by violating the FC Condition is 278MT.

Hence, for mining this staggering amount of mineral the user agency has violated
the condition of FC and the area involved in violation is 156 Ha.

Also, by mining in the otherwise postulated green area, the user agency has
saved itself upon the cost of Afforestation too which was expected on the violated
land.

Therefore, in assessment of the quantum of violation, the following points

are considered (in accordance to the ministry’s guideline dated 1/8/2017): -

1. Penal NPV: - 2 times of the Normal NPV as per para 1.21(iii) of the FC
Guidelines Handbook.

2. Loss of Eco-system services that the green belt would have provided: -
Equal to the NPV.

3. The greenbelt along the Nalla would have served as a good Habitat for
avian fauna and other several biodiversity. Therefore, 50% of NPV is
accounted for Habitat Destruction as per the guideline dated 1/8/2017.

4. Compensatory afforestation and soil moisture conservation cost that the
user agency should have borne as per the laid condition. Since
afforestation was to be done in linear patches, considering the increased

fencing the rate of Afforestation is considered as Rs 5 Lakh per Ha.
Therefore, the Penalty assessed for the Fait-accompli violation is:

156 X (3.5 times NPV+ Afforestation cost)

=156 X (3.5X1357110+500000) Eco class-III, Density=.8

=Rs 818982060/-.

-10-
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Recommendations of IRO Ranchi:

The extant case was discussed in the REC meeting in light of the violation done

by the user agency in the adjacent/contiguous area of the same mining lease.

REC members took serious note of the apathetic attitude of project
proponent towards the conditions on which the very Forest Clearance was

accorded towards the mining in forests.

Therefore, REC unequivocally recommended that the extant proposal of
project proponent in the same lease area should only be considered after the
penalty of Rs 818982060/- (Rupees Eighty One Crore Eighty Nine Lakh Eighty
Two Thousand and Sixty only) is realized from user agency for violating the FC
conditions and creating fait-accompli situation at the site against the guidelines

of Hon’ble Supreme Court of India also.

o
Shashi Shankar SantoSh Tewan

AIGF, IRO Ranchi. Dy. DGF, IRO Ranchi.



283 Page WKof 116

gl At (3gE 01 D) )

gard
g e, BARIET

fawg. 3w WA 1892 Rl 29/11/2024 8 ST TSt fyed ik e o ddu |
Lt ] :

/ ’ geof - rig A ol o wia, e - @@, R gerdiam @ ofvarg @ T RARE
14/10/2024 :

Y MWWW_WE‘T&@WWWMQRWmmﬁmwmw:&mﬂmﬁaﬁﬁ
\__k/v — qfyada 1T TR ENVIRONMENT CLEARANCE | £q) &g faids 27/29 EaY 2020 B G
OFFICE MEMORENDAN &1 GETUI/TEd SEAT ER FOREST CLEARANCE FCH 2 F.No 8-56/2009-FC Cg
T4 56T aaﬂaﬁiﬂqmﬁsﬂ?ﬂﬁﬂwlaﬂmmﬁ;mﬁwmmﬁqw e
gfag fra o1 @1 ¢ SIEfe FOREST CLEARANCE 3 w7 71 =1 Widl 3 7 SMaFTAA o B-ad%
Wéaﬁmﬂﬁﬁﬁmaﬁmmﬁmwwquﬂmﬁmmmm
Eﬁﬂﬁiﬁ%ﬁwwﬁﬂmfﬁmwm%lmmmmmﬁﬂammﬁﬁé,G=r%ﬁ
ST T B TR 2 ST O YO Y T STl B O O < § AR T Sl & e
e, Y 1 TP TG © SIRTE AU U uRare) g W A forti 12 T 2024 ) TEH I
uﬁwmﬁmﬁmﬁmaﬁﬁmmwﬁﬁmaﬁwﬁﬂﬁmﬂ%mmm% |
muﬁm%mwmﬁmﬁmmwmﬁmﬁmﬁwﬁw
TS BT F&1d 08/09/2024 T BR&Na T4 2w 10/09/2024 ) T ghEE) I B F
F SR HARTT GIATE HIT Pt el Tl Rl e W e T O S, A
RS A E R d R |

mwmﬂﬁgmwmmmmmmmm@mmm

SR o Tl @ sraeeH fpan Rrad g 9@ W o & T TN $ Uo SRAEE P
G BT FOREST CLEARANCE %W 2 F.No 8-56/2009-FC vl ST o F vHEE Tad © 81l
TF A T & G W%WWWWWWW%W%W il
B T A PRIl o Gare G ENVIRONMENT CLEARANCE ( £C) % T A HNUTAHIA Y
e i wre % fifdw srdi $e 6249/2021 3 2% 20/01/2024 F W H TG &
P 31.12.2024 TF S CHP T WY TR RLs FEE T 3fe v feam un ol
T A SWRiET [y ¥ nw%iﬁﬁiﬁﬁﬁ@#ﬂﬂﬂ?ﬁﬂﬁiﬂ%aﬁmﬁww?ﬁ
A0 O O WA AR 1E FE SR ENVIRONMENT CLEARANCE ( EC) 13/05/2009 TR AT 2A
(ix} 98 T "Environmental laboratory shall be established with adeguate number and type of poliution
w, monitoring and analysis equipment in consultation with the State Pollution Contro! Board.” EZ4RIR

&M & 3 SUI T ENVIRONMENT CLEARANCE ( EAC) & RTIEFT W T8 R T R P TraTieT P
g Bl ;
est : 7V
7\%@/ (o s Q%zkmﬁ M(
\ “seﬁ?':o‘eb\ [ 92101 ¥
st 20.69@0‘5 - '
e



284 Page 6of 116

81 7 AR gy Y U & Riggdieo ok Ry | |
e o ¥ w11 AR5 S T Y T ST e R g et N |
Rres a7 g 8 gl @ 20 wsw wrl  Slue vy e

Rggdieer o7 RmRiT &1 SR aal HT 3R fo TGS | Al OEE S @A tE

UREE S AR o1 O 96 FEA e mm%ﬂg%ﬁgggﬁmﬂﬁi;ﬁﬁ

;cgs;: CLEARANEZE }%E.z F.No a-sifzoog.rc & X e o 1y ot et ) T 81 S

7 39 e HIS L TE A1 T ahmmﬁmmaqwawmkmmﬁmﬁmw

0,3 ol =u & T & Yel 2 3R @ SN s g @ e B m@%%ﬁm

5 & S T o oftvfEia 7 ol B0 @ 90 e o ol AR Ao T o W ¥

TSR TTEHE ENVIRONMENT CLEARANCE | EC) %ﬁﬁﬁfﬂ e TeFT FOREST CLEARANCE w2 ENo

£-56/2000-FC & T GG 9 I ITHUA T TG 81 8RB rorest cLearanCE (£¢) I TReW HUFHTH

1930 3NT ENVIRONMENT CLEARANCE ( EC) TOTaTY! e aififrge 1086 & Graifie §1 i o -

afem Frem & Ol S 3 SIET SR BT & AR SR 351 fyclior o S-S W] B SRR T
A SR STE! Wad FE AR T B TR @ ENVIRONMENT CLEARANCE { EC)
18/05/2009 & Ta T 2 A (ix) 3788 T “Environmental laboratory hall be established with adequate
number and type of pollution monitaring and amalysls ecuipment in consultation with the State
Pollution Control Board." aﬁ’fﬂﬁmﬁmiﬁ'ﬂ'?ﬁ% o & Rk EAC%R’NW% | 8 TEl d]
FOREST CLEARANCE (F¢) & Trd &) Tarehiia =ik fifa vy ) il ENVIRONMENT CLEARANCE ( EC)
19/05/2008 & X[ G/ 5. The above ccﬁditions will be enfarced inter-alla, under the provisions of the
watar (Prevention & Contro! of Pollution) Act, 1974, the Air {Prevention & Control of Poliution) Act,
1581, the Environment (Protection} Act, 1986 and the Public Liabilltlensurance Act, 1991 along with
their amendments and Rules. The proponent shall ensure 10 provide for the costs incurred for taking up
T fevd Tt R e § 6 TN FoREST CLEARANCE () 7 ST BTN & Sl T el
SR 1980 3 ST AT § SR TH ST & RO GG @1 Hl TEAE EEGIIEECE]
e SRR 1972 B0 TRITH B @&

aret: o 2 g e 2 & R vt SRRl TR FOREST CLEARANCE /9 2

F.No a-ss‘/zoog-rc?ﬁma‘m9$lﬁzharim'c—cm=rm?§!%\maﬁa’ﬁ7awammﬁitman[n
mwﬁﬁm@mﬁwmmww.mmmwmmm% | ¥

TR 91 Wid] (fagmat g mammm%gmmmma@mmmaﬁ
mﬂmmwamﬁm@ﬁmwm@m a\agﬁmﬁuﬁ%m’eﬂ%
m%nawrﬁamméﬂvﬁﬁmﬁaﬁmﬁwmaﬂmﬁlmnﬁ%mmm
%mgﬁmﬂﬂmaﬁzﬁﬁi@fﬁﬁftﬁmé’lqﬁ%lwﬁmaﬁwmum&ﬁm?'

\ TR T U & o T ) aRarsis Sie SRAeE g ENVIRONMENT CLEARANCE (EC) & T0
M 1 FeA A F@ TN U mmqﬁmmw 2| FORT®! FOREST CLEARANCE & 2 F.No &

gb & el
Aol
’("J gore® Y B ﬁ\/ggﬁ/
¢ ﬂﬂ-w;:;f’ww ' . :
gt S’
T



Page 6¥0f 116
285 )

36/2009-7¢ a—; F@in ° % aﬁ-{qad T R Euvmonmsm N7 FOREST
CLEARANCE T SCTT-3fE17 UTd g a"[:ﬁﬁr,mmg T CLEARANCE ( EC) )
% waia S R environment CLEARATH:; [Emmfﬁ ﬁwy‘ s
: ICE { Eq) & wrd A AEL FOREST
CLEA;,%q_;E GWIiTﬁﬁgmeﬂmﬂa? TSR URATE) 317 558 s oy i 1 8 T SR
g '&!'m‘f : BUPET %1 TR Mo 3 pomest cLeARANCE ST 2 .o 2.
56/2009-FC & Ri¢ E@isaﬂaﬁmaqﬂﬁﬁﬂmﬁaﬁmmmmmmgqm
e 3 1T 3 1o ""ﬁmwmmﬁmm?lmw FOREST CONSERVATION ACT

1980 Td WILd LIFE PROTECTION ACT 1972 &5 5 3 3

\Z3

“Asstt. Conservator of Fores

qu L 1{ Hazaribag WWest Ferest Division
Pl
zo o A,
IR o= STk
e} ey RSET, EARET

_rgr"’ ‘

& olD
AR B W
s =R i
gﬁ?qﬁmﬂ'ﬂ,mﬂ""ﬂd



Page QX of 116
286

(3Tget1h 02)

-v-_/."

| ey — 9 YASe dEieen),

] it uf¥el T Wi, 99 W, BSIERT

m-:m = 06546-222339 Fax 1006546222139, Emall‘d_l'g.&tlb%hml@mdm’mﬂm
TSN/ Rrrfm - A SN

i ¥ 3
0. sifFm @
TREG I8,
,f’m FR Hi,
:mm
o mmm

TRy ;e g siftere R 2008 @ TN YA T w1 v A

it = ‘saqm smda 8- fTie 0042010

VR, L
aaf R A v B el g Pea e SEE R

LR BB .

—_—

W T e s e R S WmmﬂﬁﬁamW««mm W
. m SR CCHE o W o edlodiode. Wiwrd avw esm afyuen )
ﬂg? T - aa A e W sRom o R
o A oga R TR wOAREE b epdoflods  wstimway  wlm www
e W W %) Bt oW o O eeiew @ o@ntolodo mitRim Wy aa
sl Bt ddl o] oira | SRERET A sfwlv / Regee e it m [

b 2o | Py Rmspn g -
mwgmmﬁga’ﬁ/%‘lmu TR @ e (e S
oRd wamy ¢ fov PR s A fo |wmoeam ot = e (o 4 |
el 2 i EE T ) :

o _&g Bﬂ s g 0 Bl @ | sRuafa |

gnen oot Ry afwmfer o @ g w|om o

ITAET TS A -1 Tom {ied) | W TEw
‘() ‘

1|2 3 |
1 | Friodindio L ENT 78 |
vEEd e !

. qRutrm !

2 [Edidk o ug) e ECE

oy, Wy we i

R

CALNORIGAONN0 WAl OWDBRR 4 u]ﬂ
W g N @ 1304 [ DA M argal € ag
21 vododiody wmdevards v - aRdonn
o TiEN of 2083 B0 e W @R OERGY
Ren wrm @, i) 1 1323 Ra. o1 A W g
wrd wom W e & seo B0 mA YA W

—— 4 1

Ankit Ra} £4:16 rei. fea (RT1 Sec, BXSlnbs)



287

A w94 2016-17 A WO e S |
230 B Ay TR wmd Rifm
201718 & Remr wmdri wwdodasho vl eRg
o IR o @ e g 268 30 0 TN
ol frn o 3, R A 1o d0 T o W
T wd e on e €, e &0 W W
aftm wviger o @ 201e-ar N wweRd
mt!tﬁ?quﬁM‘demmz ﬁm

owm At oW g 1 Forest
Notification Rt SR @ W W w5t
Qv owe & oo S g R

Page %of116

1)

mnﬁzﬂwm:ﬂaﬂmm%mmw&mﬂm
fdwrda |, 1 el & o3 F.No. 856 2009 FC

doted 17.09. 2010 ¥t F.No. B-tt.l 2010, I'{ij::d
25,11, 2001 {mﬂl =)

WPy joe0 B w2 B e o R SR
o v v v &, ol e e 3

Tom A e wa ogRemal | A e aeaie o owa e 6
sk fawd il tod), snftarhd
ﬂmmﬂmmi s ofy &
mwm —eei o wA h a aa ag |
fred g=e W A o Wl R el ) mf g g g o R
N , , oy @ -
fRE 0%, ORIT Y OIFONE B9 RO BN | o e s
C‘I‘W‘ﬂ‘mmmtﬂm T | T AN | e S
A P @ oqd e W o e W | ::gl
‘argn W dfka 1 (149 | erootn/— | 595338/ - 1285338 / -
ﬂ"‘mn—-ﬁl B
G B ELE TG
w0 s
. 3 _
206 | 733500 /— | 334425/~ | 1067925 /-
ol 2018=14 - §
wl 2012-13 - T

‘204 1—12-TT0A Yo 02 - AEmIon fte-se606 / -
- 2010-11-01GF W 01 of-3830 /-
u¥ 12000-10 — 711 ¥ 61 FUEM =100/~

kR GE e
qrd oy 8

Tt o) o SaE ae A e
vy oy o v 21 (A D)

Ankit fa) 84,15 teg, fea (RT Sec. SKSiaka)




288

lwﬂMﬂmnﬁﬁ:szrm%aE
| swa g4 7O qa foen smm o |
]ﬁmmmm;

b

- =\ - - -
Q ‘?"}/ T @/

rdl, wurdl, nr® /;\t(://
FCA ¥mast RECEIEAR fiey Q% wm Tl

Page 6%of 116

B EOIE e e S e e



289 Page 6of 116

L1ST OF COMMON ANIMAL AND BIRDS OF 13 f_‘\_.i
FOREST DIVISION,  ~ARIBAGH WEST
English Name [ 7o .
ologi

Common Langur Mammals <2l Name j
Rhesus Monkey Presbytis entellus 1
Leopard or Panther Macaca mulaita —‘ |
Jungle Cat Panthera pardus or leo | '
Indian Wild Dog __ feis gy :
wolf Cuon aipines

Indian Wild Boar f,:""s 'u;ys

Striped s scrofa

T Hrecno fyoery

(él;iu! (Spotted deer) g:z"a::pm

mmon Deer
Ba Cervus Nippon
Nllgrtjlnor l;;c: Bull Munitioecus 355,
“Sloth Bear zaielaphus tragocamelus

‘Ihe Indian Elephant si;';ffﬁfﬁfﬁ

:ogr lBadu er Arctonyx connans
ate . Melllvora opensid

Smooth Indian Otter Lutra lutra

Common Manggose Herpesies edwardsi

Small Indian Mangoose

Herpestes auropunetalus

#’
Small Indlan Cevet

Viverricula indica

Common palm Ceve

Paradoxurux hermaphroditus

Jackal .

Canis aureus

Indian Fox Vulpes bengalensis
Indian Hare Lepus nigricollis

Indian Pangolin

Manis crassicaudalo

Indian Porcupine

Hystrix indica

Three-striped Palm Squirrel

Funambulus palmarum

Ratufa indica

Indian Glant’ Sgulr'rel

Rousetius leschenaultio_

Fulvous Fruit Bat ‘
Indian Flying Fox (Bat) Preropus gixanteus
Indian Field Mouse Mus booduga
Indian Bush Rat Golunda elh_or!_ i
| Bandicoot Rat Pandicola fmhca
REPTILES
iﬁﬁlﬁldﬂf — T Bungerus fasclaius
Karait, Common LBungarus caeruleus
Cobra Najo naja__
Russel’viper | Vipra ruselli
Rat Snake Pylas mucosus
Python, Indian Python molurus
Harharz Ahae fulla nasuivy
LiZ2 RI?S . [ Chamelion calcarata
Chamelion e

Ligarc, Monitar

Hermicd ((;-’us tiaviviridys

Gecko Indian House

Acama duderculatus
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! English/ Common Name
Hombill, Common Grey e Zoological Name
“Tois, Black 2
——LBE Ae ifhjy:; P'ﬂpd.’o;a
“Kingfisher, Pied - Cefy = m‘;:fhia
Kingfisher, Small Blue Alcedo atthis
Kingfisher, White-breasted Halcyon smyrmemsis
Kite, Common Pariah Milvus migrans
Koel - Eudynamys scolopacea
_Lapwing, Redwattled Vanellus indicus
Lark, Black-bellied Finch Eremopterix grisea
Laﬂf" Crested Galerida cristala
Lorikest | Loriculus vernalis
Minivet, Scarlet Pericrocolus flammeus
Minivet, Small Pericrocotus cinmamomeus
| Munia, Black-headed - | *Lonchura Malacca
Wastn Fiisaies Estrilda Formosa
Munia, Spotted " Lonchura punciulata
Myna, Bank | Acridotheres ginginiamus
Mynz, Brahmini or Black Headed Sturnus pagodarum
Myna; Indian ] Acridotheres Iristis
Myna, Jungle | Acridotheres fuscus
Myna, Pied Sturrus contra
~ightjar, Com#non Indian Cagrfm_ufizu asiaticus
Oricle, Bleck-headed Oriolus xanthormus
Onole, Golden | Oriolus oriolus
Owl, Bam or Screech Tyto alba :
vl B i B
g:i;:’n;:::mﬁ:‘:;m I:-d ‘ Glaucidium radiatum
P, Al e L
| Paraicee, B]oss?m-hwded Psittacula kratneri
Parakeet, Roseringed Francolinus francolimus
- Pa:a:keet, B!a;k Francolinus pondiseriams
Pamd_gfLGrcy Pavo cristatus
| Peafowi, Common Eerionis Aok
Pheasant, Crow oF Couct Dendrocitta vagabunda
P‘fg' aree Treron phoenicoplera '
P!geon. C.ammon Gree | Pitia brachyuran
guu:{:g:?mon — Bluclegged Bustad Turnix suscilalor
Quail, Common or Grey , g‘"f" ’;“;O‘;"’;’_‘m
Robin, Indian cir:ca .:: es ;m ata
RObin. MagPiB K IPSYCHIS sauiaris
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7
= 1
FISHES . :
- L ———
oo e —
Gartl Evtropichrys booche
§ hanna punciatus — |
Mangc Cerla callg
Taﬁrﬁlm Clarious batrachu;
Pothia Cirrhina mrigala
Aohu Punctius ticta
Danlo rerio )
) BIRDS ;
Blbwaﬂﬂllsw Common Narha Zoological Name
, Common _| Turdoides caudaius
Babbler, J.Lt;tgle | Turdoides strlatus
Bmc"m‘on-w or Coppmmith Megclaima haemacephala
Bee-eater, Blue-tiled Merops philippirus
Bee-cater, Small Green Merops urienialis
Bird, Tailor 7 Orthotomus sutorius
Bittern, Little Green Butorides striatus
{ Bulbul, Red-vented Pycnonotus cafer
3ulbul, Red-whiskered Pycroroius jocosus
Crow, House « ’ Corvus splercens
Crow, Jungle | Corvas rmarigﬂ:}:a:
Cuckoo, Common Hawk or Brainfever | Cuculus varius
gl:rc Little Brown ' ’ " Strepiopelia seregelensils
. : Ring Strepiopelia deccocto
D&:" Spotted Strepiopelia chinersis
T = Black or Kind Crow | Dicrurus edsimilis -
| sol Tﬂu - DI'CI" oyt pcrﬂdum
| Dronge, ”*“"“‘d ‘H‘m Spizzerus cirrhatus
W“' : | Spilornis cheelc
Eagle, ;"’"'ds'”“ : [ Bubileus ibis
- | Egret. E"’;k Egretia ger=elio
Egret, LIOC = Dicoeum agile
i G;cy-bad-b;ld Culicicopa ceylonensis
o Parecise Terpsiphone peradise -
Flvcaicher, \:‘h ' AT Rkipicuro cibicollis
T Fiycaicher, White 508 T
TTow, Rec Sungle Arcec cinerea
o i [ o e
e s addy Bird Ardeola gray
‘ :mowocpmd = Upupa epops
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V a8

g Common Name Zoologial Name |

Rolier of Blve Jay Coracias benghalensls |
ng,i_____ | Copsychus malabaricus |
L?i——m‘?‘" Accipiter badiuz |

SparTow. House Passer @m:tlcm _l
me-ﬁm@ Peironia xonthocollis -\
Swork, While Ciconla clconia
[~ Scobird, Purple Nectcrinia asiatica
Sunbird, Purple — Rumped ] Neciarinia zeylonica

Swailow, Common Hirundo rustica

Swailow, Wirc-tziled Hirundo smithii

Swifz, Crestzd Tree “Hemigrocne longipennis

Swif, House Agus affiris

Teal, Common Anas crecca

Ters, River B Sterna auraniia

Veimxre, White-backed or Bengal Gyps bengalensis

Wagszil, Grey Hotacills caspica |

Wagrail, Large Picd 1 Motccilla moderaspatensis

Weave: Bird, B2y Ploceus philipginus

yr oo | Zosterops paipebrosa

Woodpeokes, Golden-backed Dirogium benghalerse |

<
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F. No. 8-56/2009-¥C
Government nf Indin
Migistry of nvironment and Fores(s
(F.C. Divisinn)
. Paryavoran Bhawan,
CGO Complex, Lodhi Road,
New Delhi - 110 5190,
Dated: 17" Septcmhber, 2010
To

The Principal Secrelary (Forests),
Government of Jhatkhiand,
Ranchi,

Sub:- Diversion of 3026.438 ha of forest land for cond mining fram Pakelbnnrvadih

Troject in favour of Mis. NTPC in Mozaribagh West Forcst Division in
Hnzaribngh district af Jhinrkhand,

Sir,
[ am dirceted (o refer to the State Gavt. letter no.
dated 06.08.2009 on the subject tited shove
Government under the Forest (Conservation) A
the proposa) by e Forest Advisary
Act, in-principle npproval was prant
11.05.2010 subject to fulfi
fumished compliance nepo
nppraval and has requested

3IVanB3humi-75/2009/2458/VP
seeking ptior opproval af the Central
ct, 1980. Afer careful consideration of
Committee constituted under section-3 of the said
ed vide this Ministey's [etter of even number dated
llment of certain conditions. The State Government Tag
rl in respeel of the conditions stipulated in fle in-principle
the: Centml Government Lo grant final approval,

In this connection, | um directed to say

that on the basis of tie compliance repon
fsnished by the Swute Governmemt vide

letter no. dated 16.08.2010, npproval of the
Centetl Gnvernmoent js hereby wanted under seetion-2 of the Forest {Conuscrvation) Act,

I98D for diversion of 3026438 ha of forest Jand fur coal mining from ¥akribanwadih
P'roject in favour of M/s. NTPC in Hazaribagh West Forest Division in Huzaribagh
districl ol Jharkhand subject to fulfillment of the following conditions:

1. Legal stutus of forest Yand shall remain unchanged.
&

2 Compeneatory afforestation shall be raised

and mnintained by the State
Foresl Depariment ot the project cost.

Feneing, protection and regencration of the safely zone area shall be done
ol the project cost. Besides this, afforestation on depmded forest Innd, to be

selected clsewhere, measuring one and a half times the nrea under safety
zone, shall alse be dane at the praject cost.

e Wherever possible and technically feasible, the Uscr Agency shali
undertake afforestation meusures in the blanks witliin the leasc arca, as well
as nftng the roads owtside the ease arcy diverted under this appraval,“in
cansultation with the State FForest Depastment at the project cost,
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3. Following activities shall be undertaken by the User Agency under the
supcrvision of the State Forest Department at the project cost:

(i) Proper mitigative measurcs to minimize soil crosion and choking of
streams shall be prepared and implemented.

(i) Planting of adequatc drought hardy plant species and sowing of sceds to
nrrest soil erosion.

(iii) Construction of chzck dams, rctention / toz walls lo anest sliding down of
the excavated material along the conlour,

(iv) The arcas shall be reclnimed keeping in view the intemational practice of
stabilizing the dumps by grading / benching so that engles of repase
(normally less than 28 at any given place) are muintained.

(v) Thetop soil management plan should be strictly adhered to,

4. The forest land shall not be used for any purpose other than thal specified in the
proposal.

5. ‘The User Agency shall fumish an underfaking fo pay the ndditional NI'V, if so
determined, ns per the final decision of Hon'ble Supreme Court of India,

G. The approval under the Forest (Conscrvation) Act, 1980 is subject to the
clearance vnder the Environmenl (Protection) Act, 1986,

7. The user agency will make arrangement for free supply of coal to Iabourers and
staff working on the project site so as to aveid any pressure on the adjacent forest
areas,

8. The user agency will foke up programme for al least S0 m greenbelt along the
sides of (he Pakwa nallah and Dumuhani nalfoh from the initinl years under the
supervision of the State Forest department.

9. The coal cvacuation will be done through high speed conveyer of 20 meter width
running al n height sufficicnt to allow all 1all wild animals including elzphants.
The installation of such system will be undertaken under the supervision of the
CWLW of the State,

10. The Siaic Govt. to implement the rehabilitation policy of the State with respect to
landless as submitted with the compliance report.

i1, The uscr agency will assist the Stal: Govemmenl in conservation and
preservation of florn and fauna of the arca in accordance with (he plan prepared
by the Chief Wildlife Warden of the State.

12. The forest land shall not be used for any purpose other than that specificd in the
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proposal.
13.  No labour camps shall be set up inside the forest area.

14.  The user agency shall provide fuel wood preferably alternate fuel to the labourers
working at the site 1o avoid damage / felling of trecs.

15. "The period of permission for lease under the Forest (Conservation) Act, 1980 will
be for 20 years or co-terminus with the mining leage subject to possession of
valid lease by User Agency under the MMDR Act, 1957.

16. Demarcation of mining leasc arca will be done on the ground at project cost
using four feet high reinforced cement concrete pillars with serinl numbers,
forward & back bearings and distance from pillar 1o pillar,

17. Mining / reclamation schedule shall be implemented by the user ageney at their
cost as per Environmental Management Plan / phased reclamation programine.
The annual report aboul the progress of reclamation should be submitted to the
CCF (Central), Bhubaneshwar.

18. The uscr agency shall also take up study on soil erosion / soil flow from the over-
burden areas with the help of GIS in consultation with the forest department.

19. The user agency shall take up the de-silting of the village tanks within five km
arca [rom the mine leasc boundary as a Corporate's social responsibility so as to
mitigate the impact of sillation of such tanks if any.

20. Any other condition thut the Chief Conscrvator of Forests (Cenlral), Regional
Office, Bhubaneshwar may impose from time to in the interest of conservalion,
protection or development of forests,

Yours faithfully.

/

(C.D. Singh)
Sr. Assistant Inspector Geneml of Forests
Capy to:-

I. The Principal Chicf Conservator of Forests Government of Jharkhand, Ranchi.

2. The Nodal Officer, Office of the PCCF, Government of Jharkhand, Rancl.

3. The Chiel Conscrvator of Forest, Regional Office, Bhubaneshwar.

4. User Apency for informalian.

5. Monitoring cell of the IFC scetion

6. Guard file. ~

(C.D. Bingh)

Sr. Assistant Inspector General of Forests
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No.J-11015/692/2007-1A.11(M) ‘.
. Government of India .
Ministry of Environment & Forests

Paryavaran Bhawan, ~
C.G.0.Complex,
New Delhl -110510,
Dated: 19% May 2009
To . d
Shri A.B.Haldar . .

Additional General Manager (CM),

M/s Natlonal Thermal Power Corporation Ltd,,
Engineering Office Complex, .

A-BA, Sector 24, NOIDA ~ 201301

Sub: Pakrl Barwadlh Coal Mine Project (15 MTPA) of M/s Natlonal Thermal Power
Corporation Ltd, (NTPC) Ltd. located In vlllages Barkagaon, Itij, Chiruadih, Urub,
Chepa, Kalan, .Nagrl, Jugra, Sinduari, Churchu, Carahara; Sonbarsa, Pakri-
Barwadih, Chepa-Khurd, Deora-Kalan, Lakura, Langatu, Kerl, Dadikalan, Tehsll

" Barkagaon, District Hazaribagh, Jharkand - environmental clearance - reg.

s, - | “

This has reference to letter No. CC/CMBCW/MOEF/01 dated 27.06.2007 along with

application for environmental clearance and subsequent letters dated 16.08.2007, 14.03.2008, and

-17.03.2009 on the above-mentioned subject. The Ministry of Environment & Forests has considered

your application. It has been noted that the profect Is for opening a new coal mine - Pakri-

Barwadlh Opencast Coal mine Project of 15 millign tonnes per annum (MTPA) rated

capacity for.its linked Thermal-Power-Station.  The existing project consists of Phase-I of 39 years —~ "

and comprises of opencast operations only and would be restricted to the explored lease area of

..3319.42 ha, Of this*area,-643.9 ha Is forestldnd, 1950.51 ha‘ls agricultural land, 159.64 ha Is

S od .4 r-
o — -,

el A
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Tiur
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e

paren and wasteland, 435 ha,,ls,.gr_a_z{qg, land, 101.22. ha.ls human Settlemants and 29,15 ha

‘Iricludes roads and seasonal nala. In additlon, an area of 68.58 ha Is being acquired outside the ML
* at a distance of 2 km from the ML for township comprising 150 dwelliags. ye are no National

Parks, Wildllfe Sanctuary, Biosphere Reserves found In the 110-km buff@*z0né Barkagaon Reservé

" Forest s situated within the core zone and In the buffer zone. Forestry clearance has bee applied

for. There are endangered fauna such as Sloth Bear reported In the study area. Elephant has not
been reported from the.area.. A monclith found within the core zone Is not a' centrally protected
monument. Ghagri nadi flows south of the ML at a distance of 1.5 km from west to east. Haho nadi
Tlows at a distance of 1.5km south of ML from SW ta northern direction, It Is propased to modify the
natural drainage by diversion and realignment of the nalas and by construction of an embankment.
Of the total mining Jease area, 25 ha Is for topsoll dump, 632 ha Is for external OB dump, 1785 ha Is
quarry area, 31 ha Is for roads, 18 ha Is for infrastructure and 797 ha Is undisturbed area, The

project Involves R&R of 17 villages. A 1and of 141,70 ha Is being acquired as R&R site in villages

7 Dhenga and Lakura on the eastern side of the Block. Detailed R&R has been prepared for Phase-1
/ Seonsisting of 7

v

“Villagés ‘and involving a total 2221 PAPs = Chirudih (10), Itiz (125), Nagadi (125),
Arhara (202), Pakri-Barwadih (634), Dadlkalan (665), Chepakalan (460). An area outside the mining
area where Infrastructure will be located also Involves an R&R of a total 1068 land oustees which
would also be completed In Phase-1, The balance 10 villages ~ Sinduarl, Sonbarsa, Churchu, Jugra,
Chepakhund, Kerl, Langatu, Deorlakhurd, Urub, Barkagaon are to be taken up for R&R in subsequent
phases and are under survey, )

-

‘-'—"—"--—and-blasUngrRateu'Ea'piT:lﬁ of the mine Is_15 (MTPA) *Mineral transportation. of coa).{rom. the

|

mine to CHP would be by closed conveyors and by rall link to the finked TPP. Rallway siding would

be provided with Sllo.Loading System! Ultimate working depth of the mine would be 300m below
ground level (bal). Water table.In the study area during pre-monsoon Is in a range of 4,24m -14.64
m and In a range of 1,52- 8.54m during post-monsoon, Peak water requirement Is 4576 m3/d of

b 5

Mining will be opencast by mechanlsgmgmumvolvrng.shoveladumperqand-involves-dmnng———j—
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An of
would be from western quarry (first 25 years) and 860 Mm3 would be from eastern quarry (25" -
39" year). Of the 1238 Mm3 of OB form the westen quarry, 595 Mm3 of b would be dumped

“externally in two external OB dumps (A and B) and 643 Mm3 would be stored in external dump C.
Max. he of the 3 dumps would be 90m. The entire OB of 860 Mm3 from eastern quarry would

3 3 >
be abckfilled over an area of 665 ha and reclaimed Into grazing land (223 ha) and agricultural land
(442 ha) at the psot mining stage. Ultimate working depth is 300m. Uife of mine at the rated

capacity of 15 MTPA is 39 years. Public Tiéaring was held on 16.04.2007. Mining Plan has been
approved for 15 MTPA on 25.08.2006. Sngt_m_adolumprojc;t is Rs. 4500 crores.

() " The environmental clearance is restricted to Phase-1 of 39 years of opencast operations
involving 3319.42 ha of ML area only for which exploration has been completed.

&%WM be undertaken In the forestiand within the ML untii clearance has
'been abtained under the provisions of FC Act, 1980.

‘(W) The monolith found within the core zone shall not be disturbed by the mining operations
and a minimum 500m distance along with thick green belt would be maintained between

- the eastern quarry and the monolith. A road would be created upto the monclith a park
created around It so that the monolith could be visited, -

o

coe
-

. (¥) - Mining shall be carrled out as per statuette from the streams/nallahs flowing within the
* g lease. - Embankment to be constrixcted shall be badag on peak flow data shall be at

_least  the HFL. The slope of the embankment shall at least 2:1 tov the ML

shall be stabllised with plantation. The CWPRS would be engaged for the design and
study of realignment of the drains/nalas flowing across the-ML and creation of embankment,
and aiso obtain approval of the State Government for diversion of the nalas

(v)  Topsoll should be stacked properly with proper siope at earmarked site(s) and should not be
kept active and shall be used for reclamation and development of green belt.

(M) OB should be stacked at earmarked three external OB dumpsite within ML area of a
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maiimum height-of-90m. A minimum of 500m shall be maintained and thick green belt ~

» - developed between the habitation and OB dumps particularly that of Barkhagaon. The

option of raising the level of grazing land created after backfilling the quarry by 10m or so
shall be examined so to :

!
z
é
E
:

shall not exceed m%gwwwumm

Until thie ve n becomes ! status should be subm

ﬂ'{vll) Catch drains and siitation ponds of appropriate size should be constructed to arrest siit and
wmmy.oemmmmm«sommmm

g Al



Dimension of the wall at the toe of the dumps and OB benches within the mine to
m/mm should be based on the rainfali data,
. J : .
The main haul road of 6 km within the core zone shall be metalled. :
r Santation sha “mwhﬂmmuufﬁﬂ
B fransportation.fr a Railway siding shall be by closed belt conveyor of a length of

by ‘.‘(xil)

Yoty -
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e

* for watering the mine area, roads, green belt development, etc. The drains should be
regularly desiited and maintalned properly.

Garland drains (size, gradient and length) and sump capacity should be designed
keeping 50% safety margin over and above the peak sudden rainfall and maximum
discharge in the area adjoining the mine site. Sump capacity should also provided adequate
retention period to allow proper settling of siit material,

Drills should be wet operated only.
mdwmmmmm:::duwmm.mm

measures for control of ground vibrations and to arrest the fiy rocks and boulders should
Implemented,

No additional groundwater (bore well) shall be used for mining operations.
I any required for the project shall be used from recycled water or mine

mmammmwwmummwma
network of exiting wells and construction of new petzometers.Whe monitaring for quantity

4

charge water or

Mbcdmefmr“ayewlqp@-‘m(ﬂay),mm(mx post-monsoon -

“(NovEnibe) and winter Claniey) seasors and for Qualy I May. B owes KoNeonet e
e S the Mifistry of Evrorumient & Forests and to the Central Pollution Control

Tt ——— 5

.- Board quarterly within one montly v of “monitoring. Rainwater struttures shali be erected In *

thé core and buffer zone, In case moriltoring Indicates a decline In water table.

5«() Jhe project authorities should meet water mmofnwsf wmi),m.qssﬂ!e

o

()

(o)

village wells Go dry due to dewatering of mine.

Sewage treatment plant of adequate capacity shall be Installed in the coloay. ETP should
also be provided for workshop and_ CHP wastewater. Treated wastewater meeting

mmmmm,.mmaammmmmm lease
wmmmmmwmmmmmmm The_
density of the trees should be, around 2500, plants. per ha.

AWMMMNMWWM«SMMMMW

quarry area of 1785 ha, which shall be backfiled and afforested by planting native plant

Species In consultation with the local DFO/Agriculture Department. -The.density- of the-trees

umzswmpam.ammmmmmum,zummnu
mwwmmuagmnlwfwuummumm.

Of the balance 1261 ha of quarry area, an area of 596 ha of decolaed area/void

being converted Into a water reservoir shall be gently sloped and the the upper benches of

" el

E?
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4

mmmummw
[ gy vmnphmﬂmamu\emmngﬁShalsfor

= ‘for ¢ , through an agency such
wﬂgﬂ.WMap&mdmmrwumwmww
A detailed R&R Plan
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v)  Adequate measures shall be taken for control of noise levels below 85 dBA In the work
" u:iq'onmnt. Workers engaged In blasting and drilling operations, operation of HEMM, etc
shall be provided with ear plugs/muffs. -

Industrial wastewater (workshop and wastewater from the mine) shall be properly collected,
o treated so as to conform to the standards prescribed under GSR 422 (E) dated 19™ May
1993 and 31" December 1993 or-as amended from time to time before discharge. Ol and
_grease trap shall be Installed beore discharge of workshop effluents.

(vill)  Vehicular emissions shall be kept under control and regularly monitored.

(x)  Environmental laboratory shall be established with adequate number and type of pollition
monitoring and analysis equipment In consultation with the State Pollution Control Board,

x) Personnel working In dusty areas shall wear protective resplratory devices and they shall
also be provided with adequate training and Information on and health aspects.
Occupational _heajth survelllance programme of the workers shall be undertaken
periodically to observe any contractlons ‘due to exposure to dust and to take corrective
measures, If needed,

] (d).. A separate environmental management cell with suitable qualified personnel shall be set up
under the control of a Senlor Executive, who will report directly to the Head of the

company. '
(dl)  The funds earmarked for environmental protection measures shall bekept in séparate -

e s a

_account and shall not be diverted for other purpose. Year-wise expenditire shall be
““reported to this Ministry and Its Reglonal Office at Bhopal.

(i)  The_Regional. Office of this Ministry located at Bhopal shall monitor compliance of the.
. . stipulated conditions. The Project authorities shall extend full cooperation to the office(s) of
. 'the leglonal Office by furnishing the requisite data/ information/monitoring reports.
- {odv)'. A Gopy of the wil be marked to concerned Panchayal/ iocal NGO, If any, from whom any ,  ~ *
a?i;qoiw&mta&m hgsbgqn recelved while processing the propasal, g

. “ : ] » - u
()  State Pollution Control Boatd shail display a copy of the clearance letter at the Regional

Office, District Industry Centré and Collector's Office/Tehslldar's Office for 30 days.

(xvi) The Project -authorities shall advertise at least In two local newspapers widely, circulated

i '.arwmthepmjcd,oneofvﬂd\shallbeInmevcrnaalarlangmgeofmelocallty

concerned within seven days of the clearance letter Tnforming that the project has been

“Sccorded environmental clearance and a copy of the clearance letter s available with the

StatePolttlonmnhdﬁoarduﬂmayalsobesematﬂrewebslteofﬂienﬂnbtryor

Environment & Forests at http://envfor.nic.in. The compliance status shall also be uploaded

by the project authorities in their website and regularly updated at least once In six mdnths

3» . 50 2s to bring the same In the_public domain. The_data_shall also be displayed at the
entrance of the project premises and mines office and In corporate office. .

3.'ﬁnMIﬂsuyormyw'erwnpehentauﬂwdesupulatewmm 'ror
environmental protecticon, :
4. Fallure to comply with any of the conditions mentioned above may result In withdrawal of
@Bdea"r’apoe and attract the provislons of the Environment .(-lfgql.eqppn)&q, 1986.

5. The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention
.~ & Control of Pollution) Act, 1974, the Alr (Prevention &~ Control of ) Act, 1981, the
Environment (Prbtection) Act, 1986 and the Public Liabllity- Insurance Act, 1991 along with their
mmwMu.mmmmemmmmmmnmw
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remedial measures In case of soll contamination, contamination of groundwater and wn

and occupational and other diseases due to the mining operations, . / b

(Or.T.Chandini)
Director
Copy to:
1. Secretary, Ministry of Coal, New Delhl. :
2. Secretary, Department of Environment & Forests, Government of Jharkand, Secretariat, Ranchl.
3. Chlef Conservator of Forests, Reglonal office (EZ), Ministry of Environment & Forests, A-31,
Chandrashekarpur, Bhubaneshwar - 751023,
4. Chairman, Jharkand State Pollution Control Board, T.A. Division Bullding (Ground Floor), H.E.C.,
Dhurwa, Ranchl - 834004, ' :
- % gﬂmanuémcml Pallution Control Board, CBD-cum-Office Complex, East Arjun Nagar, New
- 2,
6. Member-Secretary, Central Ground Water ‘Authority, Ministry of Water Resources, Curzon Road
Barracks, A-2, W-3 Kasturba Gandhl Marg, New Delhl.
7. District Coltector, Hazaribagh, Governmentulmmand .
‘8- Monitoring Flle 9, Guard Flle * 10, "~ ReCOId Fll@=—~ = "= == ===t == mme = s ¢
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.6249 OF 2021

NATIONAL THERMAL POWER CORPORATION
LIMITED (NTPC) . . .Appellant(s)

Vs.
TRIPURARI SINGH & ORS. . . .Respondent(s)

ORDER

Mr. Tushar Mehta, learned Solicitor General appearing
on behalf of the appellant submits that due to certain
unavoidable circumstances, the construction of the conveyor
belt could not be completed as per clause 6.3 of the report
of the Jharkhand Pollution Control Board (State PCB) as
reproduced in paragraph 3 of the impugned order. He
requests for time till October, 2023 for completion of the
construction of the conveyor belt. There is no challenge to
the other conditions of the Report of the State PCB by the
appellant.

In view of the above,the appeal is disposed of with a
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direction to the appellant to complete the construction of

the conveyor belt on or before October, 2023.

(J.K.MAHESHWARI)

New Delhi;
August 8, 2022.
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ITEM NO.58 COURT NO.13 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Miscellaneous Application No. 1824/2023 in C.A. No. 6249/2021

(Arising out of impugned final judgment and order dated 08-08-2022
in C.A. No. 6249/2021 passed by the Supreme Court of India)

NATIONAL THERMAL POWER CORPORATION LIMITED (NTPC) Petitioner(s)
VERSUS
TRIPURARI SINGH & ORS. Respondent(s)

(IA No. 155852/2023 - EXTENSION OF TIME and IA No. 192404/2023 -
GRANT OF INTERIM RELIEF)

Date : 20-10-2023 This matter was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE J.K. MAHESHWARI
HON'BLE MR. JUSTICE K.V. VISWANATHAN

For Petitioner(s)
Mr. Tushar Mehta, Solicitor General
Ms. Aishwarya Bhati, A.S.G.
Mr. Shailesh Madiyal, AOR
Mr. Sudhanshu Prakash, Adv.
Mr. Vaibhav Sabharwal, Adv.
Mr. Akshay Kumar, Adv.
Ms. Divija Mahajan, Adv.

For Respondent(s)
Mr. Vikramjeet Banerjee, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Mr. Piyush Beriwal, Adv.
Mr. S K Gupta, Adv.
Ms. Nidhi Khanna, Adv.
Ms. Chinmaee Chandra, Adv.
Mr. Rajesh Kumar Singh, Adv.
Mr. Ishaan Sharma, Adv.

UPON hearing the counsel the Court made the following
ORDER

Signatuse Nol Verifed

%ﬂ%?% By this application, the National Thermal Power

Date: 208aM0 21
162842
Reason

Corporation Limited has made the following prayer:
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MA No. 1824/2023 in C.A. No. 6249/2021

“a) Allow the present application; and

b) Extend the timeline for completion of the
entire Coal Conveying System facilities /CHP
[from mine to Railway siding] at Appellant’s
Pakri Barwadih Coal Mine Project, Barkagaon,
Hazaribag, until 31°' December, 2024"

Earlier, this Court by its order on 08.08.2022 had
extended the timeline for completion of the construction
of the conveyor belt till 31.10.2023.

When the application was taken up, response from
the Ministry of Environment, Forest and Climate Change
(hereinafter referred to as ‘MoEF&CC’ for brevity) was
called for. MOEF&CC has filed an affidavit dated
13.10.2023 wherein after setting out the background, in
para 18 they have averred as under:

“18. That, however, it is pertinent to mention
here that the Sectoral Expert Appraisal
Committee i.e., EAC appraises proposal for
amendment in EC as per the merits of each case
subject to observance of applicable
environmental safeguards. Applications for
extension in timeline for installing mechanized
systems are appraised under the category of
amendment in EC. As per the direction of the
Hon'ble Supreme Court, Ministry can have the
instant matter, seeking extension in timeline
for installation of mechanized coal
transportation system, appraised afresh by the
Sectoral EAC upon receipt of such application
for amendment in EC. The outcome of such an
appraisal shall be made available to the Project
Proponent for any further direction regarding
the matter by Hon’ble Supreme Court.”
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MA No. 1824/2023 in C.A. No. 6249/2021

Having considered the averments made 1in the
application and the reply of MoOEF&CC, we extend the
timeline fixed by the order of this Court dated
08.08.2022, till 31.01.2024.

In the meantime, we also give liberty to the
applicant to file an appropriate application for
amendment of the Environmental Clearance Certificate
(EC). On the filing of such an application, MoEF&CC
through the Sectoral Expert Appraisal Committee 1i.e.,
EAC shall appraise the matter afresh.

The outcome of the appraisal may be placed before
this Court after information to the Project Proponent.

List the matter on 29'" January, 2024,

(NIDHI AHUJA) (VIRENDER SINGH)
AR-cum-PS BRANCH OFFICER
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ITEM NO.39 COURT NO.9 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Miscellaneous Application No. 1824/2023 in C.A. No. 6249/2021

NATIONAL THERMAL POWER CORPORATION LIMITED (NTPC) Petitioner(s)
VERSUS

TRIPURARI SINGH & ORS. Respondent(s)

IA No. 155852/2023 - EXTENSION OF TIME
IA No. 192404/2023 - GRANT OF INTERIM RELIEF

Date : 29-01-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE J.K. MAHESHWARI
HON'BLE MR. JUSTICE SANJAY KAROL

For Petitioner(s) Mr. Tushar Mehta, Solicitor General
Ms. Aishwarya Bhati, A.S.G.
Mr. Adarsh Tripathi, AOR
Mr. Vikram Singh Baid, Adv.
Mr. Ajitesh Garg, Adv.

For Respondent(s) Mr. Anand Varma, AOR
Ms. Adyasha Nanda, Adv.

Mr. Shivam Kumar, Adv.

Mr. Vaibhav Prasad Deo, Adv.
Ms. Mudita Arora, Adv.

M/S. Qua Legal, AOR

Mr. Piyush Beriwal, Adv.

Mr. S K Gupta, Adv.

Ms. Nidhi Khanna, Adv.

Ms. Chinmaee Chandra, Adv.

Mr. Rajesh Kumar Singh, Adv.
Mr. Ishaan Sharma, Adv.

Ms. Muskan Gupta, Adv.

Mr. Gurmeet Singh Makker, AOR

UPON hearing the counsel the Court made the following
ORDER

::7':??";%. 155852 of 2023

Having heard learned Solicitor General appearing for the

petitioner — NTPC and learned counsel appearing for the respondents,
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2

we are of the considered view that in view of the averments made in
the application for extension of time i.e. [.LA. No. 155852 of 2023, the
time as fixed vide our order dated 20.10.2023 is required to be
extended till 31.12.2024. Ordered accordingly.

In view of the above, Misc. Application No. 1824 of 2023, along

with ILA. No. 155852 of 2023, is, accordingly, disposed of.

(JAYANT KUMAR ARORA) (VIRENDER SINGH)
ASTT. REGISTRAR-cum-PS BRANCH OFFICER
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File No.: J-11015/692/2007-IA-11(M)
Government of India
Ministry of Environment, Forest and Climate Change
IA Division
Hesfesk

Sh. Navin Kumar

M/s NTPC Mining Limited

Ntpc Bhawan, Core-7, 7 Institutional Area, Lodhi Road, South East Delhi- 110003
E-mail: env-mines@nml.co.in

Subject: Pakri Barwadih Coal Mining Project (area 3319.42 Ha having capacity 18 MTPA) by M/s NTPC
Mining Limited located at Villages: Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri,
Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri — Barwadih; District: Hazaribagh; State:
Jharkhand - Grant of Amendment in Environmental Clearance - regarding

Sir/Madam,
This is with reference to your online application vide proposal No. IA/JH/CMIN/503899/2024 Dated
27.11.2024 along with CAF (Part A, B and C) seeking amendment in Environment Clearance accorded
by the Ministry vide letter no. J-11015/692/2007-IA-1I(M) dated 19.05.2009 and its subsequent
amendment dated 30/10/2024, under the provisions of the EIA Notification, 2006 for the project
mentioned above.
2. The particulars of the proposal are as below :
(i) EC Identification No. EC24A0101JH5982710A
(ii) File No. J-11015/692/2007-1A-11(M)
(iii) Clearance Type Amendment in EC
(iv) Category A
(v) Schedule No./ Project Activity 1(a) Mining of minerals
(vi) Sector Coal Mining

Amendment in Environment Clearance (EC) of
(vii) Name of Project Pakri Barwadih Coal Mining Project, NTPC
Mining Limited
(viii) Location of Project (District, State) HAZARIBAGH, JHARKHAND
(ix) Issuing Authority MoEF&CC
(x) EC Date 19/05/2009
(xii) Applicability of General Conditions NO
IA/JH/CMIN/503899/2024 Address: 1A Division, Ministry of Environment, Forest and Climate Change

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 1 of 10
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(xiii) Status of implementation of the project

3. The proposal was considered by EAC (Coal) in its 19th meeting held during December 10-11th, 2024. The project
activity 1s listed at schedule no. 1(a) - Mining of minerals under Category “A” of the schedule of the EIA Notification,
2006. The minutes of the meeting and all the project documents are available on PARIVESH portal which can be accessed

at https://parivesh.nic.in.

4. The instant proposal is for seeking amendment in Environment Clearance granted to M/s NTPC Limited vide letter no.
J-11015/692/2007-IA-TI(M) dated 19.05.2009, later transferred to M/s NTPC Mining Limited vide letter no. J-
11015/692/2007-1A-1I(M) dated 02.05.2024 for Pakri Barwadih Coal Mining Project (area 3319.42 Ha having capacity 18
MTPA) located at Villages: Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri, Jugra, Sinduari, Churchu, Carahara,
Sonbarsa, Pakri — Barwadih; District: Hazaribagh; State: Jharkhand.

5. Details of all the prior ECs including the EC for which amendment is sought are summarized as below:

S. | Details of Letter | Details of EC/Expansion | Capacity |Area (Ha)| Date of Status of
No. No. EC/ Amendment in EC/ (MTPA) Issuance Implementation
Validity extension/ Transfer
of EC
1 | J-11015/692/2007- Fresh EC 15 MTPA | 331942 | 19.05.2009 Production of 15
IA.II(M) MTPA achieved during
the year 2023-2024
2 -do- Amendment in EC 15 MTPA | 3319.42 | 29.06.2016 Implemented
[Road transportation granted
till 28.06.2018]
3 -do- Amendment in EC 15 MTPA | 3319.42 | 07.12.2017 | Being implemented
[Specific Condition nos (iii),
(vi) & (ix)
and General Condition nos
(ix) & (xiii)]
4 -do- Amendment in EC 15 MTPA | 3319.42 | 14.08.2018 Implemented
[Road transportation granted Ha
till 28.06.2020]
5 -do- Amendment in EC 15 MTPA | 3319.42 | 10.11.2020 Implemented
[Road transport granted till Ha
28.06.2022 and auto extended
to 28.06.2023 in line with
Covid notification of
MOEF&CC]
6 -do- Amendment in EC 15 MTPA | 3319.42 | 16.08.2023 Implemented
[Road transport granted till Ha
31.10.2023]
7 -do- Amendment in EC 15 MTPA | 331942 | 09.11.2023 Implemented
[Road transport granted till Ha
31.01.2024]
8 -do- Amendment in EC 15 MTPA | 3319.42 | 15.01.2024 Implemented
[Road transport granted till Ha
31.07.2024]
1y ~-do- Peak Rated Capacity (PRC)| 18 MTPA | 3319.42 | 06.03.2024 | Being implemented
Enhancement (1! phase Ha
20%) as per MoEF&CC
guidelines dated 11/04/2022
10 -do- Transfer of EC 02.05.2024 | Transfer from NTPC
IA/JH/CMIN/503899/2024 Address: |A Division, Ministry of Environment, Forest and Climate Change Page 2of 10

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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DS X
[Transfer from NTPC Ltd to Ltd to NTPC Mining
NTPC Mining Ltd] L
11 -do- Amendment in EC 16.07.2024 Implemented

[Road transport granted till
31.10.2024]

12 -do- Amendment in EC 30.10.2024 | Being Implemented
[Road transport granted till
31.12.2024 only for 15
MTPA |

6. The PP has sought amendment in Environmental Clearance Letter dated 19.05.2009 in EC Specific Condition no.
2A(ix), seeking further amendment for extension of timeline regarding transportation of 4.5 MTPA coal by road using
State Highway/ Service Road till 31.03.2025 and thereafter 3 MTPA coal by road using State Highway/ Service Road till

31.03.2026 to Bandag railway siding.

The amendment sought along with the justification furnished by the PP is as below:

Specific/General Details of Amendment Justification
Condition No.  [Conditions as per Sought
EC
Specific Condition The PP is Mineral Part IT:

No.- 2A (ix) of EC | permitted to use | Transportation from | 3. Hon’ble Supreme Court had directed vide its order
dated 19.05.2009 and| Service Road/ CHP to Railway dated 29.01.2024 in Civil Appeal No 6249/2021 to

latest amended vide |State Highway for| Siding shall be done complete the CHP system including RLS by
letter dated transportation of by closed belt conveyor|31.12.2024. In this regard it is pertinent to mention that
30.10.2024 15 MTPA of Coal | and Rapid Loading | RLS system which consists of two streams, stream 1
to Banadag System. PP is has been commissioned on 15.11.2024 and the stream 2
railway siding till |  permitted to use will be ready by 15.12.2024 in compliance of the
31.12.2024 Service Road/ State Hon’ble Supreme Court direction.
adopting all the Highways for 4. The construction of siding being done by railways,
mitigative measure| transportation of 4.5 | consists of seven nos. of rail tracks out of which 3 are
to control dust MTPA coal from ready, also, the electrification and signalling work is
pollution. 01.01.2025 &l under progress. It is likely that yard augmentation work

31.03.2025 and by railways shall be completed by 31.01.2025. After
thereafter 3.0 MTPA |yard augmentation and RLS completion, it shall require

coal by road till three months of time (till 31.03.2025) to synchronize
31.03.2026 to Banadag,| the system with railways which is knowns as

railway siding “Integrated commissioning”. In other words, it may
adopting all mitigative| take three months for both RLS streams to reach its
measure to control rated capacity of 15 MT.
dust pollution.” 5. Also, it is important to mention that the present

design capacity of the CHP & RLS System, is of 15 MT)|
per annum. To enhance the capability of the present
system upto 18 MTPA certain modifications and
additional conveyor Strems are required for which the
[action has already been taken and shall be completed by
31.03.2026.

6. The total production/ dispatch target for FY 2024-25
from PBCMP is 18 MMT. For last quarter i.e. Q4
starting from 01.01.2025 till 31.03.2025 the total coal to
be dispatch shall be 5.5 MMT to 6.0 MMT.

7. Assuming that it may take 3 more months for both
the streams of RLS to reach its rated capacity (15
MMT), the maximum quantity which may be
transported through RLS shall be 13.5 MMT resulting
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in a shortfall of 4.5 MMT in Q4 which needs to be
transported through road. (3.0 MMT due to design
limitation and 1.5 MMT for stabilisation).

8. For FY 2025-26 the shortfall of 3.0 MMT will be
there due to design limitation of the present CHP the
enhancement of same shall be completed by
31.03.2026.

In view of above, it is submitted to kindly grant
permission for transportation of the coal by road for 4.5
MTPA (3.0 MTPA beyond CHP design Capacity and
1.5 MTPA for stabilisation of RLS) from 01.01.2025
till 31.03.2025 and thereafter, 3.0 MTPA of coal by

X

road till 31.03.2026,

7. Certified Compliance Report and Action Taken thereof: The PP submitted that CCR from Regional office (RO),
Ranchi was received on 19.06.2024 vide letter no. 103-425/376 and PP submitted ATR on the same on 26.08.2024.

With respect to the Condition for which amendment is sought. RO has given its observations and has mentioned that, *
during inspection on 30.05.2024 it was observed that coal transportation is still being done by road from Pakri Barwadih
coal mine project to Banadag railway siding. It is observed that rapid loading system of the conveyor system is under
construction near Banadag railway siding. PP informed that now full efforts are being made to complete the same before

31.12.2024.

8. Details of the Court Cases: Following court cases are pending on the said project.

Case No. Court Brief Next date of Decision of court and its
hearing compliance
WP (C) HC offWrit Petition filed by Bhartiva Suraj[Next hearing|
5732/2016  {Jharkhand Dal against State of Jharkhand angheduled on|
others regarding pollution and03.01.2025.
diversion of forest land without
obtaining the consent of Gram|
Sabhas under the FRA Act 2006.
WP (C) HC offWrit Petition has been filed by|Listed for hearing
4036/2021  Jharkhand INTPC against the State of .lharkhanﬁ;l first week off
d others against demand of transifFebruary  2024.
ee on 100 % coal production underfNo date showing
arkhand Forest Produce Transiﬂor now. Next
Regulation of Transport) Rulesidate is not given.
020 issued by State of Jharkhand.
WP (C) HC offWrit Petition filed by NTPC againsi\lext hearing datefHon’ble court vide order dated
1759/2023  Jharkhand he State of Jharkhand and others tofis not given 06.09.2024  directed not to
tay the operation, implementation| charge NTPC twice for the same
nd execution of the letter No. 43, forest produce on the change of
ated 03.01.2023 of Divisionall mode of transportation for
orest Officer (West), Hazaribagh transportation of any forest
y which the State of Jharkhand has| produce as transit fee.
emanded the payment of Transit Hon’ble Court has stayed the
ee for the second time on the same order till next date of hearing to
oad by stating that NTPC is liable] be held on 21/02/24.
o generate the challan for the
econd time when there is a change
of mode of transportation.
WP (C) HC offWrit Petition filed by NTPC against The Hon’ble High Court granted
3256/2023 [harkhand the State of Jharkhand and others jstay on DFO letter vide order
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regarding quashing the letter No. dated 30.06.2023.
3426, dated 23.06.2023  of]
Divisional Forest Officer (West),
Hazaribagh by which Forest Deptt.
has denied Coal Transportation by
Road.
WP (C) HC offPIL filled by Shri Mantu Sor:jiﬂ\lext hearing date} CA filled by NTPC on
3614/2023  [harkhand gainst State of Jharkhand andiis not given. 18.06.2024.
Others regarding FC granted to - Rejoinder filled by applicant on|
Pakri Barwadih Coal Mining Project] 27.06.2024.
on forged document (Consent letter Supplementary Counter|
of Van Prabandhan Samittee). Affidavit filed by NTPC on
07.08.2024.
- Reply of affidavit filed byj
fapplicant on 20.08.2024.
Last hearing conducted on|
27.09.2024.
OA no INGT, Kolkata [Filed by Shri Anup Kumar againstNext hearing is} Due to similar nature hearings
63/2023/EZ State  of Jharkhand and Othersscheduled D:ILIIB being held with Appeal No.
(158/2023/PB) regarding illegal mining in Pakrij03.01.2025. 20/2023/EZ filled by NTPC Ltd.
Barwadih Coal Mining Project. Vide - Last hearing held on
order dated 11.08.2023, NTPC and| 12.11.2024. Case to be further
its MDO (TSMPL) has been made heard on 03.01.2025.
party by the Hon'ble court.
Appeal No |NGT, Kolkata [Appeal filed by NTPC against StatefNext hearing isf 1st hearing done on
20/2023 of Jharkhand & Others lo stay onjscheduled on01.08.2023. Hon’ble  NGT]
DFO's demand letter for payment of{03.01.2025. stayed on DFO’s Demand letter.
Penal NPV with interest in line with Last hearing held on
IMOEF&CC amendment letter dated 12.11.2024, stay continued till
25.05.2023 for amendment off further order.
condition no-8 of FC.
~ W.P(PIL) [HC offPIL filed by Shri Ravikant Singh Vs[Next hearing date}  First Hearing held on
4358/2024  [Jharkhand nion of India and others regardingnot given. 28.08.2024.
ining beyond lease and regarding] CA filled by NTPC on|
C granted to Pakri Barwadih Coal 02.09.2024.
ining Project on forged document| Last hearing held on
(Consent letter of Van Prabandhan 20.09.2024.
amittee).

In addition to the above, the Hon ble Supreme Court had directed vide its order dated 29.01.2024 in Civil Appeal No
6249/2021 to complete the CHP system including RLS by 31.12.2024. In compliance to the said order, PP informed that
RLS system which consists of two streams, stream | has been commissioned on 15.11.2024 and the stream 2 will be ready
by 15.12.2024 in compliance of the Hon"ble Supreme Court direction.

Observations and deliberation of the Committee

9. The Committee deliberated on various aspects of the proposal submitted and the presentation made by PP. After
detailed deliberation, the Committee noted the following:

i. MoEF&CC has granted EC for the Pakri Barwadih Coal Mining Project of M/s NTPC Limited vide letter no. J-
11015/692/2007-1A.11(M) dated 19.05.2009 for capacity of 15 MTPA in an area of 3319.42 Ha. Subsequently, various
amendments for the same were issued vide letters dated 29.06.2016, 07.12.2017, 14.08.2018, 10.11.2020, 16.08.2023,
09.11.2023, 15.01.2024, 16.07.2024 and 30.10.2024.

ii. Further the Peak Rated Capacity (PRC) enhancement for the project was issued vide letter dated 06.03.2024 for the
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capacity of 18 MTPA from 15 MTPA in the existing area of 3319.42 Ha and the same was transferred to M/s NTPC
Mining Limited vide letter dated 02.05.2024. Subsequently, an amendment in condition pertaining to transportation of
coal was again issued vide letter dated 30.10.2024.

iii. It is observed by the EAC that the project involves total 643.9 Ha of forestland. Stage — II FC has been obtained by the
proponent vide letter dated 17.09.2010.

iv. The above projects have been implemented and are already under operation.

v. Specific Condition no. — 2A (ix) of EC stipulated that the coal was to be transported from Coal Handling Plant (CHP) to
railway siding by closed conveyor belt. The railway siding shall be provided with Silo Rapid Loading System. The
timeline for this condition was extended till 31.12.2024, vide various amendments as stated above, subject to the order of
Hon’ble Supreme Court w.r.t. Misc. Appeal (MA-001824 dated 18.08.2023) in the matter of Civil Appeal no 6249/2022
(NTPC vs Tripuri Singh Ors) filed by the Project Proponent. Now, the PP has again submitted the proposal for amendment
in Specific Condition no. 2A(ix) of EC dated 19.05.2009 (last amended vide EC dated 30.10.2024).

vi. The PP submitted that the conveyor belt being constructed is only for the capacity of 15 MTPA and for another 3
MTPA (i.e., 18 MTPA), engineering designing had to be modified to make the changes in the conveyor and siding
capacity for 18 MTPA. PP submitted that actions for the same has already been taken and same is proposed to be
completed by 31.03.2026.

vii. Committee was informed that the total production target for FY 2024-25 from PBCMP is 18 MTPA. For last quarter
i.e. Q4 starting from 01.01.2025 till 31.03.2025 the total coal to be dispatched shall be between 5.5 MTPA to 6 MTPA.
Assuming that it may take 3 more months for both the streams of RLS to reach its rated capacity (15 MTPA), the
maximum quantity which may be transported through RLS shall be 13.5 MTPA resulting in a shortfall of 4.5 MTPA in Q4
which needs to be transported through road. (3 MTPA due to design limitation and 1.5 MTPA for stabilisation).

viii. PP presented a drone vide to the Committee, of undergoing construction of CHP and Silo. Since. that area has a
frequent movement of elephants, the height of conveyor is planned such that, it will give safe passage to elephants.

ix. Committee deliberated on the present scenario of coal transportation and was informed by the proponent, that presently
the transportation of coal from mine pit to crusher installed at mine pit head is being done by the mine trucks for the entire
quantity of coal being produced and the same is proposed to be done throughout the mine life. Further, some quantity of
coal, from crusher installed at mine pit head to stacker/reclaimer, is being transported through closed belt conveyor of 8
km which is within the mine boundary and this will be further transported to Banadag Railway siding through road at a
distance of 23 km. And rest of the quantity of coal is directly being transported from crusher to Banadag Railway Siding
by road at a distance of 30 km.

x. The Committee deliberated on the actions taken by the PP on the recommendations of the EAC Sub-Committee made
during the site visit 20-26th November, 2024. On the recommendation of the sub-committee, the PP has done the mapping
of grassing and plantation on 30.11.2024, generated carbon footprint data for PBCMP, display boards highlighting the
biodiversity initiatives are being installed, green agronets are being installed in the area of nearby villages, bidding for
procurement of CAAQMS has been started and equipment for water testing lab has been procured and the same is under
installation.

xi. The Committee opined that out of the 2 nos of CAAQMS being procured, 1 shall be installed in the core zone and
another shall be installed in the habitation around the ML area, such as Sirka Village and the data of the same shall be
displayed in HoP and EMG office, so that effective monitoring and corrective actions may be taken time to time.

xii. The Committee opined that the Mobile Environment Monitoring Van may be procured and used in the mines.

xiii. The Committee deliberated on the use of e-dumpers being explored and observed that the PP has converted all the
diesel operated HEMMs into electrical HEMMs and feasibility of using e-dumper is being tested for now in PBCMP.

xiv. The Committee also deliberated on the plantation activities being done by the PP. Committee is of the opinion that

IA/JJH/CMIN/S503899/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 6 of 10

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



Page Pof 116
315

108 P74

avenue plantation shall be instantly started and gap plantation on the OB dumps shall be done.

xv. The Committee also enquired about the status of court cases pending on the project. The PP submitted that there are
total 6 nos. of cases pending at Hon’ble High Court of Jharkhand and total 2 nos. of cases pending at Hon’ble NGT (EZ),
Kolkata. PP also displayed a copy of the Court Order during the presentation of the Court case in the matter of Misc.
Appeal No. 1824 of 2023 in Civil Appeal No. 6249 of 2021 (NTPC Ltd v. Tripurari Singh and Others) regarding the
extension of the timeline for completion of the closed conveyor belt system. PP submitted that the Honble Supreme Court
has extended the timeline for completion of the belt conveyor system till 31.12.2024, vide its order dated 29.01.2024 and
the matter was disposed of.

xvi. The committee noted that Pakri Barwadih Coal Mining Project does not fall under critically polluted area and severely
polluted area as per CEPI Assessment 2018.

xvii. The Committee took into cognizance that the existing EC of 18 MTPA was accorded for 20% expansion under para
7(ii) of EIA Notification, 2006 as per Ministry’s OM dated 11.04.2022. The committee sought clarification regarding
requirement of enhanced capacity of CHP and Silo, in case the PP seeks further expansion for the said project in future.
The PP submitted that due to huge habitation in that area, it is not feasible for the proponent to go beyond 18 MTPA and
PP informed that no further expansion is envisaged.

xviii. Vide Ministry’s order dated 18/12/2024, a site visit was conducted by Sub-committee of EAC for Pakri Barwadih
Coal Mining Project and submitted their observations/recommendations. Accordingly, M/s NML shall address and comply
the following recommendations submitted by the Sub-committee.

a) There are sufficient spaces available at different sites in the mine lease area which needs immediate plantation. The
mapping of the Pakri Barwadih mine for grassing and plantation shall be carried out on the stabilized OB and berms. The
proponent is instructed to prepare time bound comprehensive plantation plan with native species for protection of the
ecology of the surrounding area and post-mining ecological restoration plan. The proponent should submit the detailed
plan in tabular format (year-wise for life of mine) for afforestation and green belt development in and around the mining
lease area. The proponent should submit the number of saplings to be planted, area to be covered under afforestation and
green belt, location of plantation, target for survival rate and budget earmarked for the afforestation & green belt
development. In addition to this, the proponent should show on a surface plan (5-year interval for life of mine) of suitable
scale the area to be covered under afforestation & green belt clearly mentioning the latitude and longitude of the area to be
covered during each 5 years. The capital and recurring expenditure to be incurred needs to be submitted. Plantation plan
should be prepared in such a way that 80% of the plantation to be carried out in first 5 years and for the remaining years
the proposal for gap filling. The seedling of height not less than 2 meters to be selected and accordingly cost of plantation
needs to be decided. In addition to this, plantation in the safety zone at lease boundary the plantation should be planned in
such a way that it should be completed within 2 years only. Grassing/plantation as per the above mapping shall be started
in February, 2025.

b) The biodiversity initiatives carried in and around the mine lease area shall be highlighted through display boards in the
suitable places outside the mine lease area.

c¢) The proponent shall generate the carbon footprint data for the entire mine lease area.

d) The proponent shall prepare time bound comprehensive action plan for the diversion of nalla(s) from the mine lease
area.

e) The proponent shall take adequate precautionary measures as per the MOEFCC OM dated 29.10.2014 to minimize the
impact of mining activity on habitations.

f) Comprehensive risk management plan along with mitigation measures for fire events in the coal yards/dumps shall be
prepared and complied with.

g) The environment laboratory shall be upgraded with all sophisticated instruments.
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h) ETP in the mine area shall be upgraded with online effluent quality monitoring system.

i) No any meteorological data / environmental data recording instruments have been seen at and around mining site. Only
one CAAQMS has been installed in the city site. More number of CAAQMS at different sites needs to be installed.

Continuous Ambient Air Quality Monitoring Station (CAAQMS) to monitor ambient air quality within the mining lease
area shall be installed and connected with the servers of CPCB/SPCB. The proponent shall calibrate the instrument timely
and display the monitored data on the digital board at Hop and in the EMG office for effective monitoring and corrective
action.

Recommendations of the Committee

10. After deliberations, the Committee recommended the proposal for amendment in EC granted vide file no. J-
11015/692/2007-1A.II(M) dated 19.05.2009 & its subsequent amendment dated 30/10/2024 as detailed below subject to
stipulation of additional specific conditions (Annexure-1). Other terms and conditions prescribed in EC dated 19.05.2009
and its subsequent amendment shall remain unchanged:

Reference in EC letter dated |Description as per approved| Amendment sought in EC | Recommendation of EAC
19.05.2009 & its subsequent EC & its subsequent
lamendment dated 30/10/2024 amendment dated

30/10/2024
Specific Condition No.- 2A | The PP is permitted to use | Mineral Transportation from Agreed
(ix) Service Road/ State Highway | CHP to Railway Siding shall |With regard to the changes in|
for transportation of 15 be done by closed belt specific condition 2A(ix),

MTPA of Coal to Banadag | conveyor and Rapid Loading | Committee recommended to
railway siding till 31.12.2024 |System. PP is permitted to use| amend specific condition

adopting all the mitigative |Service Road/State Highways 2A(ix) as follows:
measure to control dust  [for transportation of 4.5 MMT| “The PP is permitted to use
pollution. coal from 01.01.2025 till | service road/ state highway

31.03.2025 and thereafter 3.0| for transportation of 4.5
MMT coal by road till MTPA of coal to Banadag
31.03.2026 to Banadag Railway Siding till

railway siding adopting all |31.03.2025 only. Thereafter,
mitigative measure to control |  only 3 MTPA of coal is
dust pollution.” permitted to transport via
service road/ state highway
till 31.03.2026 adopting all
mitigative measures to
control dust pollution. No
road transportation of coal
‘ will be permitted bevond
| 31.03.2026.”

Decision of MOEF&CC

11. The undersigned is directed to inform that Ministry of Environment, Forest and Climate Change has examined the
proposal in accordance with the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto
and after accepting the recommendations of the Expert Appraisal Committee (Coal) hereby decided for grant of
amendment in the EC dated 19.05.2009 & its subsequent amendment dated 30/10/2024; as detailed in para 10 above
subject to the compliance of the additional terms & conditions / specific conditions at Annexure-1.

12. All other terms and conditions mentioned in the Environment Clearance letter no. J-11015/692/2007-1A.1I(M) dated
19.05.2009 & its subsequent amendment dated 30/10/2024 shall remain unchanged.

13. The project proponent shall obtain fresh Environment Clearance in case of change in scope of the project, if any.
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14. This issues with the approval of the Competent Authority.
Yours faithfully.

(Sundar Ramanathan)
Scientist ‘F’

Tel: 011- 20819378
Email- r.sundar@nic.in

Copy To

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi.

2. The Secretary, Department of Environment & Forests, Government of Jharkhand, Secretariat, Ranchi.

3. Deputy Director General of Forests (C), Ministry of Environment, Forest and Climate Change, Regional Office, 2nd
Floor, Headquarter- Jharkhand State Housing Board, Harmu Chowk, Ranchi, Jharkhand — 834 002.

4. The Chairman, Jharkhand State Pollution Control Board, TA building, HEC complex, PO Dhurwa, Ranchi.

5. The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, Delhi — 32.

6. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road Barracks, A-2, W-3
Kasturba Gandhi Marg, New Delhi

7. The Regional Director, Central Ground Water Board, Mid-Eastern Region, 6th& 7th Floor, Lok Nayak Jai Prakash
Bhawan, Frazer Road, Dak Banglow, Patna- 800011, Bihar.

8. The District Collector, Hazaribagh, Government of Jharkhand.

9. PARIVESH Portal.

Annexure 1
Specific EC Conditions for (Mining Of Minerals)

1. Additional Specific Conditions:

S. No EC Conditions

1 nos of CAAQMS must be installed in the core zone and 1 nos of CAAQMS must be installed in
1.1 the Sirka Village in consultation with JSPCB within 6 months from the date of grant of EC
amendment.

A full-fledged Environment Laboratory must be established by 30.06.2025, which should cater the
1.2 needs of all three mines of NTPC Mining Limited, i.e., Pakri Barwadih Coal Mining Project,
Kerandari Coal Mining Project and Chatti Bariatu Coal Mining Project.

Avenue plantation shall be instantly started all along the right of way of closed belt conveyor and

1.3 g
silos.

All the recommendations made by the site visit report of the sub-committee held on 20-26th
14 November, 2024 shall be complied with and the compliance status in this regard shall be submitted
to concerned Regional Office of MoEF&CC.

Watershed management plan for Khorra Nallah and Pakwa Nallah exist within the ML area shall be

16 developed and implemented
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S. No EC Conditions
1.6 Carbon emissions need to be assessed and brief plan for carbon emission mitigation shall be
; submitted by the PP.
Signed by
Sundar Ramanathan
IA/JH/CMIN/503899/2024 Address: 1A Division, Ministry of Environment, Forest and Climate Change, Crestes: 02-335%%2?6 %"31?639
Reason: Verified an

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

signed
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F. No. IA-J-11014/95/2023-1A-1

. Government of India (a'l j('l ' "l Ch 1 O)
Ministry of Environment, Forest and Climate Change

(Compliance & Monitoring Division-1.A. Division)
sk ok

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003

Email; munna.shah@gov.in
Dated: 20" October, 2023

To,

Dy. General Manager (Envt. Mgmt.)
Pakri Barwadih, PB-NW & Badam CMP
'NTPC Ltd.- Hazaribagh-825311
Jharkhand

Email id : NAVINKUMARO3@NTPC.CO.IN

Sub: Action Taken Report (ATR)- Non compliances observed with respect to the
project on “PakriBarwadih Coal Mine Project (15 MTPA) of M/s National Thermal
Power Corporation Limited (NTPC) Located in villages Barkagaon, Itij, Chirudih, Urub,
Chepa, Kalan, Nagri, Jugra, Sinduri, Churchu, Carahara, Sonbarsa, PakriBarwadih,
Chepa-Khurd, Deora-Kalan, Lakura, Langtu, Keri, Dadikalan, Tehsil- Baragaon, Dist-
Hazaribagh, Jharkhand.”- reg.

Ref: i Ministry’s EC letter No F. No. J-11015/692/2007-IA. II (M) dated 19/05/2009,
and amendment letter No. J-11015/692/2007-1A-II(M) dated 29.06.2016, dated
07.12.2017, dated 14.08.2018, dated 10.11.2020.

ii. IRO, Jharkhand Monitoring Report No. 103-425/PT-1331 dated 14.08.2023.

Environmental Clearance (EC) was granted to M/s National Thermal Power
Corporation Limited (NTPC) located in villages Barkagaon, Itij, Chirudih, Urub, Chepa,
Kalan, Nagri, Jugra, Sinduri, Churchu, Calfahara, Sonbarsa, PakriBarwadih, Chepa-Khurd,
Deora-Kalan, Lakura, Langtu, Keri, Dadikalan, Tehsil- Baragaon, Dist- Hazaribagh,
Jharkhand, vide letter No F. No-1101 5/692/2007-1A. 11 (M) dated 19/05/2009, and amendment
letter No. J-11015/692/2007-TA-11(M) dated 29.06.2016, dated 07.12.2017, dated 14.08.2018,
dated 10.11.2020 subject to the implementation of the various conditions and environmental
safeguards contained therein, and :

2. The project was monitored for ascertaining compliance to the conditions stipulated in
the aforesaid environmental clearance by the Regional Office of this Ministry at Ranchi on

12.06.2023 which has submitted its report to Ministry vide letter No. 103-425/PT-1331 dated
14.08.2023. (Copy enclosed).
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3. The monitoring report submitted for the project by RO, Ranchi has been examined in

the Ministry and following are observed non-compliances with respect to said EC letter on the
basis of review of IRO’s report:

i.  Violation/non-compliance of the provision of Forest Clearance Act. (Specific

Condition: 11)

Necessary fund for construction of road upto the Monolith and park around to the state

Govt. yet has not been released. (Specific Condition: ITI)

Siltation ponds, gabions have not been constructed in South West direction, Siltation

pond has not been properly maintained, grassing, vegetation, plantations has not been

developed near Lathorwa nallah, gabions has not been developed in between slope and

nallah, no embankment between dump D of eastern quarry and pakka nallah has been

constructed (Specific Condition: [V)

iv.  Catch drains and siltation ponds has not been constructed for other portion of top soil -
dump. (Specific Condition: V)

v.  Grassing and vegetation on the slopes of the OB dump has not been developed properly

also, the slope of the section has not been submitted. (Specific Condition: VI)

vi. Caich drains and siltation ponds at many places as specified by IRO has not been
constructed and maintained. (Specific Condition: VII)

vii. Retaining wall at the toe ofthe OB dump has not constructed at many places as specified
by IRO. (Specific Condition: VIII)

viii.  3-tier avenue plantation has not been developed as per the EC condition. Transportation
of Coal has is not being done as per the EC conditions dust emission has not been
controlled effectively (Specific Condition: IX)

ix. Inadequate Dust control system to control the dust emission. (Specific Condition: XII)
x. Development of Rainwater harvesting structure wherever feasible. (Specific condition:
XI1I) :
xi. - Maintenance of Oil & grease trap and operational status of STP. (Specific Condition:
XV) (General condition; VII)

xii. Completion of Plantations in some portions (as specified by IRO) of OB Binanks
(Specific Condition: XV1)

xiii.  Status and completion of R&R Plan (Specific Condition: XIX)

xiv. 1mplementation of the report of Department of Forestry, wildlife & Environmental
Sciences, Guru Ghasidas Vishwavidyalaya, Bilaspur, Chhattisgarh (Specific
Condition: XXI)

xy.  Date till which eastern quarry of the project was operational. (General Condition: I)

xvi. Installation of CAAQMS near Mining operations area in consultation with JSPCB
officials. (General condition: III)

xvii.  Fugitive dust emission from all sources has not been controlled properly. Water

spraying arrangement on haul roads, wagon loading, and dump truck has not been
adequately maintained. (General Condition: 1V)

xviii.  Submit the details of proper collection and treatment of Industrial wastewater. (General
~Condition: VII)

xix.  Details of whether funds earmarked for environmental protection measures have been
kept in separate accounts. (General Condition: XII)

MML«LL/
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4. In view of the foregoing, the Project proponent (PP) is hereby directed to submit the

clarification/Action Taken Report (ATR) for observed non-compliance within next 30 days

ﬁ'f)m the date of issuance of this letter. It may be noted that, if no satisfactory reply is received

Within the prescribed time frame, the Ministry will be constrained to take necessary action as

deemed fit and appropriate in the circumstances of the case which inter-alia include issuance

?g Show-Cause Notice under the provision of section (5) of the Environment (Protection) Act,
86. “

This issues with the approval of the Competent Authority.

(Munna Kumar éhah)

Scientist E
Copy to:

1. Deputy Director General of Forests (C), Ministry of Env., Forest and Climate Change,
Integrated Regional Office, Bungalow No. A-2, Shyamali Colony, Ranchi — 834002,

2. The Chairman, Jharkhand State Pollution Control Board, T.A. Division Building (Ground
Floor), HEC Campus, P.O. Dhurwa, Ranchi - 834004, Jharkhand.

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, East Arjun
Nagar, Delhi-110032. ’

4. The Member Secretary, Coal Mining, Ministry of Env., Forest and Climate Change, Indira
Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-110 003.

G e
(Munna Kumar Shah)
Scientist E
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English Translation of Hindi Rejoinder dated 15.09.2025 page 223 - 265

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

Original Application No.107/2025/EZ

(Earlier O.A. No.206/2025/PB)

Mantu Soni....cccceeeeviiniercincnnens Applicant
Vs.
State of Jharkhand........ccccoveviniinicnncncnnnens Respondent
Annexure
SlL. No. | Particulars Encloser Page No.
1. Respondent 03, 04 | Reply 1-43
& 06
Annexure - 01 Reply Jharkhand Legislative Assembly | 44
Annexure - 01A office memorandum (EC) 45
Annexure - 01B Information related to non-availability | 46
of record of transportation by road
S Annexure - 01C F.C Condition 9 Violation Report 47-58
6 Annexure - 01D Interim Inquiry Report 59-61
7. Annexure - 02 List of wildlife in the area 62-68
8 Annexure - 02A Forest Clearance Stage 2 (FC) 69-71
9 Annexure - 02B Environmental Clearance (EC) 72-77
10. | Annexure - 03 Supreme Court Order C.A. 6249/2021 | 78-79
11. | Annexure - 03A Supreme Court Order Miscellaneous 80-84
Application No. 1824 /2023
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12. | Annexure - 03B Environmental Clearance (EC) 10th 85-94
Amendment

13. | Annexure - 04 Wildlife Management Report in respect | 95
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14. | Annexure - 05 NTPC Transportation/Death by OB 96-98
Paper Cutting

15. | Annexure - 06 wildlife loss data 99
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crops, and grains caused by wild
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

Original Application No. 107/2025/EZ

(Earlier O.A. No. 206/2025/PB)

Mantu Somni.....cccceveerieiiniircnrceccncencercescnce Applicant

State of Jharkhand........ccccoeeviiniinninnnnnens Respondent

Rejoinder of the applicant to the reply of Respondent no. 03 Principal
Chief Conservator of Forests, Jharkhand, Ranchi, Respondent no. 04
NTPC Ltd. PAKRI BARWADIH COAL MINING PROJECT and Respondent
no. 06 Chief Wildlife Warden, Jharkhand in the Original Application No.
107/2025/EZ before Hon'ble National Green Tribunal (Kolkata).

1. This application has been filed before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi by the applicant, Mantu Soni alias Shani Kant,
son of Shri Rajesh Kumar, Barkagaon, District Hazaribagh (Jharkhand) -
825311. This is the applicant's right and duty under Article 51(A)(g) of the
Constitution. The above Original Application was filed by the applicant
through a letter petition dated 23.01.2025. After the Hon'ble Principal
Bench, New Delhi, issued a notice in the matter through its order dated
08.05.2025 and transferred the case to the Eastern Zone Bench of the
Hon'ble Tribunal at Kolkata. Respondent no. - 04, NTPC Ltd., PAKRI
BARWADIH COAL MINING PROJECT has filed an affidavit on 14.07.2025.
In light of the order dated 17.07.2025 of the Hon'ble National Green
Tribunal, Eastern Zone Bench, respondent no. - 03, Principal Chief
Conservator of Forests, Jharkhand, and respondent no. - 06, Wildlife

Warden, Ranchi, Jharkhand, filed their affidavits before the Hon'ble Court
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on 22.07.2025. In light of the Hon'ble Tribunal's order dated 24.07.2025,

I am submitting following reply with apologies.

. That the applicant had filed an application against the respondents before
the Hon'ble National Green Tribunal, Principal Bench, New Delhi alleging
that condition 9 of the Forest Clearance Stage 2, F. No. 8-56/2009-FC
issued by the Government of India (MoEF&CC), which was a mandatory
condition for transportation of coal through conveyor system (there was no
mention of any type of road and conveyor operating load capacity scale,
hence there was no provision for user agency to obtain permission for
transportation of coal by road). NTPC, in connivance with the officials of
Western Forest Division Hazaribagh and for personal gain, violated the
said condition and transported coal through conveyor system and road to
Banadag. The coal transportation by road has resulted in the death of
dozens of common citizens, and the balance and movement of highly
protected, protected and common wild animals have been affected. The
wildlife has strayed and entered human habitations and caused damage

to human life, property and agriculture.

. It was stated that the applicant alleged that the respondents had misused
and misinterpreted the OFFICE MEMORANDUM issued by the Ministry of
Environment, Forest and Climate Change, Government of India, on
October 27/29, 2020, for ENVIRONMENT CLEARANCE (EC), and had
violated condition number 9 of FOREST CLEARANCE Stage-2 F. No 8-
56/2009 FC, by obtaining an order from the Hon'ble Supreme Court for
relaxation/amendment of conditions based on the ENVIRONMENT
CLEARANCE (EC) before the Hon'ble National Green Tribunal, Principal
Bench, New Delhi. It was further stated that FOREST CLEARANCE and
ENVIRONMENT CLEARANCE (EC) are two separate legal subjects, and
compliance with the conditions according to the different standards of both

divisions is mandatory.

. That after the applicant filed a complaint against the respondents before
the Hon'ble National Green Tribunal, Principal Bench, New Delhi on 17th
August, 2024 to the Minister, Ministry of Forest, Environment and Climate

Change, Government of India and Chief Secretary, Government of
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Jharkhand on 12th August, 2024 and to the Principal Chief Conservator of
Forests, Jharkhand on 08/09/2024 from Shri Sunil Bhardwaj, Forest,
Environment and Climate Change (Forest Conservation Division),
Government of India, New Delhi, Shri Jalaj Kumar, Officer on Special Duty,
Principal Secretary, Forest, Environment and Climate Change
Department, Government of Jharkhand, was directed on 07/10/2024 to
inform the respondent 06 Principal Chief Conservator of Forests,
Jharkhand as soon as possible after investigation on the subject matter of
the complaint. The same letter also mentioned that on the applicant's
complaint, Departmental Letter No. 1174 dated 29/03/2023,
Departmental Letter No. 2043 dated 02/06 /2023, Departmental Letter No.
2661 dated 14/07/2023, Letter No. 251 dated 25/01 /2024, Departmental
Letter No. 835 dated 11/03/2024 and Letter No. 3615 dated 06/08/2024
and dated 07/10/2024, the Principal Chief Conservator of Forests,
Jharkhand had been asked to submit an investigation report regarding the
violation of Condition No. 9 of FOREST CLEARANCE Stage 2, F. No. 8-
56/2009 IFC by the Government of India for the NTPC Pankri Barwadih
Coal Project.

Respondents 03, 04, and 06, acting in collusion, concealed facts and filed
false affidavits to influence and mislead the Hon'ble National Green
Tribunal, Kolkata and Respondents 01 and 05 have not filed any

affidavits.

5. Respondents 3 and 4 present different and contradictory facts on the
same subject: Mr. Maun Prakash, Forest Division Officer, Western Forest
Division, Hazaribagh, on behalf of Respondents 3 and 6, and Mr. Birendra
Kumar, AGM, on behalf of Respondent 4, have stated in their affidavits
filed before the Hon'ble National Green Tribunal that they are filing this
affidavit based on the information they have received and the documents
available in the interest of justice. However, they have deliberately
concealed facts for personal gain (details of reasons described in
paragraphs 22A, 228) to influence the course of justice and to mislead and
confuse the Hon'ble Tribunal. They have filed this affidavit to suit their
convenience. Previously, they have presented different facts regarding the

issues raised in the suit before the Hon'ble Jharkhand Legislative
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Assembly and the Right to Information Act. Which has been hidden from
the Hon'ble Tribunal and an affidavit has been filed by presenting different
and contradictory facts to influence the justice, affidavit has not been filed

by the Respondents 01 and 05.

. Respondents 03 and 04 gave a false reply to the Hon’ble Jharkhand
Legislative Assembly, which was also concealed from the Hon’ble
Tribunal: That the then Hon’ble MLA, Shri Lobin Hembrom, had asked
Starred Question No. 2 in the Jharkhand Legislative Assembly, inquiring,
"Is it true that even after the construction of the conveyor belt, in violation
of the conditions of the Forest Clearance, the Forest Department is still
issuing transit permits to NTPC for coal transportation by road?" In
response to this question, the Forest Department, after consulting the user
agency NTPC, gave the following reply to the Jharkhand Legislative
Assembly: "The Chief General Manager, Pakri Barwadih NTPC Limited,
Respondent-04, has informed through his letter no. 23 dated February 10,
2023, that due to various reasons such as land acquisition and local law
and order issues, the conveyor belt has not yet become fully operational.
Consequently, they are currently transporting coal by road in light of the
provisions of the office memorandum dated 27/29.10.2020 of the Ministry
of Environment, Forest and Climate Change, Government of India, New
Delhi (which was valid for EC, not for FC, the details of which are described
in the next paragraph). In the above context, transit permits are being

issued."

e The above response, Respondent 3 and Respondent 4, provided
false and misleading information to the Hon’ble Jharkhand
Legislative Assembly, stating that the conveyor system was not fully

functional, without any documented technical report.

¢ Since FC Condition No. 9 stipulated the transportation of coal by
conveyor system, it did not mention whether the conveyor was
functional or not, nor its dimensions, which would have allowed the

applicant to transport coal by road.

e Respondent no. - 03 should have answered the question asked in

the Jharkhand Legislative Assembly based on departmental
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records. However, they consulted Respondent 4 and then sent the

reply to the Assembly.

e The above proves that Respondent no. 3 and Respondent no. 4 are
deeply involved in collusion for personal gain. (Detailed reasons are
described in paragraphs 22A, 22B). Both Respondents provided

completely false answers to the Jharkhand Legislative Assembly.

e It is noteworthy that the above-mentioned reply/document was
concealed and not presented to the Hon’ble Tribunal in Kolkata in
the affidavit. The respondent in collusion with each other, filed an

affidavit concealing the facts and giving a false and misleading reply.

e At the time when Respondent 3, after questioning Respondent 4,
provided the reply in the Jharkhand Legislative Assembly, the
Hon'ble Supreme Court's order dated 08.08.2022 in Civil Appeal No.
CA 6249/2021 in the case of Tripurari Singh and others, directing
completion of the conveyor construction by or before October 2023,
was in effect. (Paragraph 17, Annexure 3) However, both
Respondents deliberately did not submit the said order to the
Jharkhand Legislative Assembly. (Annexure 1)

6-A. Mis-interpretation of documents and defence of violation of FC
Condition 9 in Jharkhand Vidhansabha by citing OFFICE
MEMORANDUM which was valid only for EC :- It is clear from (paragraph
6, Annexure 1) that the question asked in the Hon’ble Jharkhand
Vidhansabha was answered by Respondent 3 not by referring to
government records but by referring to Respondent 4. The question asked
by Hon’ble MLA Lobin Hebram was regarding violation of FOREST
CLEARANCE (FC) and the answer was given by citing OFFICE
MEMORANDUM valid only for ENVIRONMENT CLEARANCE (EC). In the
reply given to the Vidhansabha, coal transportation by road was stated to
be based on the OFFICE MEMORANDUM dated 27/29.10.2020 of the
Ministry of Environment, Forest and Climate Change, Government of
India, New Delhi. Whereas, Clause 4 of the same notification clearly stated
that this notification would be valid only for ENVIRONMENT CLEARANCE

(EC). The above facts prove that for personal gain (details mentioned in
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paragraph 22A, 22B), Respondents 3 and 4 gave false, incorrect and
misleading replies to the Hon'ble Jharkhand Legislative Assembly by

misinterpreting the documents. (Annexure — 01A)

. Respondent 03, in his reply under the Right to Information Act,
stated that the office does not have any records regarding
transportation of coal by road after the conveyor system was
installed:- That in response to information number 3, requested by
applicant Mantu Soni alias Shani Kant under the Right to Information Act
2005 on 07/10/2022 at the Western Forest Division, Hazaribagh office, "If
a departmental order has been issued by the Forest Department permitting
NTPC (Respondent 4) to transport coal by road after the commencement of
coal transport by conveyor belt from the Pankri Barwadih Coal Project to
the Banadag Railway Siding, a copy of the departmental order along with
its conditions should be provided," it was stated on 02/11/2022 that "No
records are available in this office regarding whether or not to transport
coal by road after the commencement of coal transport by conveyor belt
from the Pankri Barwadih Coal Project to the Banadag Railway Siding."
The above answer has been concealed by Respondent 3 in his affidavit,

influencing and misleading the Hon'ble Tribunal and abusing his position.

e Based on the above information, as of 02/11/2022, Respondent 3
did not have any record of not transporting coal by road after the
conveyor system was installed. Then, when and through what
means did the Respondent obtain the records that he has submitted
in Clauses 13 and 14 of his affidavits regarding the transportation
of coal by road before the Hon'ble Tribunal? Why was this record
not made available despite the Government of India and the State
Government repeatedly requesting an investigation report from
Respondent 3 in the matter of violation of FC Condition 9? Details

of which are given below.

e In paragraphs 13 and 14 of his affidavit before the Hon'ble Tribunal,
Respondent No. 3 has presented the following arguments regarding
the complaint filed by the applicant concerning the violation of FC
condition no. 9, and in light of the letter dated 08/09/2024 from

Shri Sunit Bhardwaj of the Ministry of Environment, Forest and
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Climate Change (Forest Conservation Division), Government of
India, New Delhi, Shri Jalaj Kumar, Officer on Special Duty to the
Principal Secretary, Department of Forest, Environment and
Climate Change, Government of Jharkhand was directed on
07/10/2024 to instruct the Principal Chief Conservator of Forests,
Jharkhand (Respondent no. 3) to submit an inquiry report on the
subject matter of the complaint as soon as possible after conducting
an investigation. A reply to this letter has not yet been provided to

the Government of India.

e In the said letter itself, on the complaint made earlier by the
applicant, Departmental letter no. 1174, dated 29/03/2023,
Departmental letter -2043 dated 02/06/2023, Departmental letter
no. 2661 dated 14/07/2023, letter no. 251 dated 25/01/2024,
Departmental letter no. 835 dated 11/03/2024 and letter no. 3615
dated 06/08/2024 and dated 07/10/2024, the Principal Chief
Conservator of Forests, Jharkhand, respondent 03 did not make the
land available to the Government of Jharkhand and the Government

of India for personal benefit.

e The above correspondence has been annexed by the applicant as

Annexure 3 to the original application for petition (Annexure 1B).

8. The site inspection of Respondent 2 confirmed violation of FC Condition
9: That Respondent 2, in the site inspection report sent to Shri Charanjeet
Singh, Scientist 'D' (FC Division) (MOEF &CC), Government of India, by the
Integrated Regional Office of the Ministry of Environment, Forest and Climate
Change, Harmu, Ranchi, dated 25/11/2022, by Mr. Charanjeet Singh,
Scientist 'D' (FC Division), (MOEF &CC), Government of India, states on page
6 that the user agency, NTPC, is transporting coal by road in addition to the
conveyor system, which is a partial violation of Condition 9 of the FOREST
CLEARANCE Stage-2 F.No. 8-56/2009-FC. This report has also been
concealed from the Hon'ble Tribunal by all Respondents in their affidavits.
This further proves that the respondents have misled the Hon'ble Tribunal by
abusing their position for personal gain and misguided the justice of the
Hon'ble Tribunal, which they did not mention in their affidavit. (Details
mentioned in paragraphs 22A, 22B)
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e This confirms that the conveyor system was commissioned before
25.11.2022 and FC condition no. 9 was violated by respondent 04.
The other respondents did not take any action on this for personal
gain and the arguments made by respondent 03 in paragraphs 13
and 14 of his affidavit before the Hon'ble Tribunal are false and
misleading facts presented to influence the course of justice.

(Annexure 1C).

9. Two-member investigation report of Respondent no. 3 confirms
violation of FC Condition 9, suppressed for five months, and
concealed from the Hon'ble Tribunal: In light of the applicant's
complaint regarding violation of Condition 9 of the Forest Clearance, a two-
member investigation committee was constituted by the Conservator of
Forests, Regional Circle, Hazaribagh, vide letter no. 1892, dated
29/11/2024. The investigation committee submitted an interim
investigation report to the Conservator of Forests, Regional Circle,
Hazaribagh, on 27/02/2025. The investigation team stated in its opinion
that the user agency, NTPC, was blatantly violating Condition no. 9 of the
Forest Clearance Stage-2 F. No. 8-56/2009-FC. The basic purpose for this
condition was imposed to ensure that the movement of wild animals
(especially elephants) was not obstructed, but it is still being violated. Due
to which the movement of wild animals (especially elephants) has been
obstructed and the wild animals stray into human populated areas and
are causing damage to the life, property and agriculture of common
citizens. A few days ago, elephants strayed into Banadag Railway siding
and up to Khirgaon near Hazaribagh city. Dozens of people have died so
far in accidents due to coal transportation by road. Besides, forests are
being adversely affected, it is true that NTPC Pankri Barwadih Coal Project
is transporting coal by road by amending the EC conditions. This has no
connection with Condition no. 9 of the Forest Clearance Stage-2 F.No. 8-
56/2009-FC. EC and Forest Clearance are two different entities. The
standards and objectives of the conditions imposed by both are different.
However, the user agency is not complying with the Forest Clearance
conditions by amending the EC conditions. The Public Information Officer
has not provided proper information to the complainant Mantu Soni alias
Shani Kant. Therefore, yours faithfully, the Inquiry Committee

recommends strict compliance with Condition no. 9 of FOREST
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CLEARANCE Stage-2, F.No. 8-56/2009-FC. The Forest Department is
responsible for enforcing this condition. Violation of this condition is
punishable under the FOREST CONSERVATION ACT-1980 and the WILD
LIFE PROTECTION ACT-1972.

e The above investigation report was submitted on 27.02.2025.
However, respondent No. 03 did not make it available to the Hon'ble

Tribunal in his affidavit dated 22.07.2025, concealing it.

e There is a strong apprehension that the said report was suppressed
in collusion with respondent No. 04 as part of a conspiracy for
personal gain and was deliberately concealed from the Hon'ble
Tribunal. Respondent no. 03 may attempt or conspire to suppress
and conceal this report. The applicant has already informed the
Jharkhand Government of this information. A copy of which was

also given to the Hon'ble Tribunal.

e The above report was a confirmation of the investigation into
the complaint against Mr. Maun Prakash, Western Forest
Division Officer, who filed the affidavit for Respondent no 3.
Therefore, he deliberately did not provide the said report in his
affidavit and the records given in paragraphs 13 and 14 of the

affidavit are different and incorrect. (Annexure 1D)

10. False & misleading affidavits filed before the Hon'ble Tribunal: That
Respondents Nos. 3, 4, and 6 have not mentioned the above facts and
crucial evidence (paragraphs 6 to 9, Annexures 1 to 1D) anywhere in their
affidavits filed before the Hon'ble Tribunal, which were in the official
departmental documents under their control. This also confirms their
fraudulent intention to provide different answers/information at various
levels to protect their violation of FC Condition 9. And, by deliberately
abusing their position, the Respondents have submitted misleading and
incomplete evidence in their affidavits for personal gain, misleading the

Hon'ble Tribunal, and influencing the judicial process.

11. The State Government is responsible for ensuring compliance with the

conditions imposed by the Ministry of Environment, Forests and Climate
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Change (MoEF & CC), Government of India, under the Forest Conservation
Act, 1980, and the State Government also has a duty under Article 48(A)
of the Constitution of India. However, by amending the EC condition,
Respondent 3, the Forest Department, and Respondent 4, the user agency,
NTPC, are violating Condition 9 of the Forest Clearance Stage 2, F. No. 8-
56/2009-FC, dated 17.09.2010, issued by the Ministry of Environment,
Forests and Climate Change, Government of India, under the Forest
Conservation Act, 1980. To this end, for personal gain, various
information/responses have been submitted at various levels to defend the
violation of FC Condition 9. This demonstrates the mala-fide mindset and

role of Respondents.

12. Hon'ble Supreme Court's order in the matter of giving false, wrong
and misleading answers in the courts by concealing facts:- That the
facts and evidence mentioned in (paragraphs 6 to 9, Annexures 1 to 1D)
prove that the respondents No. 3, 4 and 6 have not mentioned the above
facts and important evidence anywhere in their affidavits filed in the
Hon'ble Tribunal. Which were deliberately concealed for personal gain
through mutual collusion. In such a related matter, the Hon'ble Supreme
Court has said in its order dated 11.07.2022 in SUOMOTU CONTEMPT
PETITION (CIVIL) NO.3 OF 2021 that:

= The Supreme Court observed that the tendering of affidavits and
undertakings containing false statement would amount to
contempt of court. A person who makes a false statement before
the Court and makes an attempt to deceive the Court, interferes
with the administration of justice and is guilty of contempt of
Court, the bench comprising Justices UU Lalit and PS
Narasimha observed. While considering this case, the court
noticed an earlier decision on the question whether tendering of
affidavits and undertakings containing false statement would
amount to criminal contempt or not Referring to ABCD v. Union

of India, the court said:

= '"[tis thus well settled that a person who makes a false statement
before the Court and makes an attempt to deceive the Court,

interferes with the administration of justice and is guilty of
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contempt of Court. The extracted portion above clearly shows
that in such circumstances, the Court not only has the inherent
power but it would be failing in its duty if the alleged contemnor
is not dealt with in contempt jurisdiction for abusing the process

of the Court."

= The Hon’ble Supreme Court has repeatedly held in various cases
that filing a false affidavit and concealing material facts
constitutes interference in the administration of justice and thus

constitutes criminal contempt of court.

= The affidavit filed by the respondents also violates the Contempt
of Courts Act, 1971.

= This act of the respondents also violates Sections 229 and 236

of the Indian Penal Code.

The respondents have misled the Hon'ble NGT to protect themselves
and to violate the Forest Conservation Act 1980 and Wildlife
Protection Act 1972 by concealing the facts regarding amendment in
the condition of Environmental Clearance (EC) under Environment

Protection Act 1986 in the Hon'ble Tribunal.

13. Density of wildlife in the project area: - That in the Hazaribagh forest
range, there is density of wildlife of Schedule 1 which comes under the
highly protected category (endangered category), wildlife of Schedule 2
which comes under the protected category and wildlife of Schedule 3 and
4 categories. For the smooth movement and protection of wildlife, a
mandatory condition of transporting coal through conveyor system was
imposed on respondent 04 in condition number 09 of FOREST
CLEARANCE. Thus, the Wildlife Protection Act 1972 is also applicable in

the said condition. The list of wildlife is attached. (Annexure -02)

14. Conditions of Forest Clearance granted under the Act 1980:- That
it is mentioned in the first paragraph of FOREST CLEARANCE Stage 2,
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F.No 8-56/2009-FC dated 17.09.2010 under the Forest Conservation Act

1980 by the Ministry of Environment, Forest and Climate Change,

Government of India for NTPC Pakri Barwadih Coal Project at Barkagaon

in Hazaribagh District of Jharkhand State that.

I am directed to refer to the State Govt. letter no. 3/Vanl3humi-
75/2009/2458/VP dated 06.08.2009 on the subject cited above
seeking prior approval of the Central Government under the
Forest (Conservation) Act, 1980. After careful consideration of
the proposal by the Forest Advisory Committee constituted
under section-3 of the said Act, in-principal approval was
granted vide this Ministry's letter of even number dated
11.05.2016) subject to fulfilment of certain conditions. The State
Government has furnished compliance report in respect of the
conditions stipulated in the in-principal approval and has

requested the Central Government to grant final approval.

Its condition number 9 stipulated that coal should be
transported through a conveyor system to facilitate the

movement of wildlife, especially elephants. It clearly stated that:

e "0. The coal evacuation will be done through high-speed
conveyer of 20-meter width running at n height sufficient to
allow all tall wild animals including elephants. The
installation of such system will be undertaken under the

supervision of the CWLW of the State"

e There is no mention of any road or conveyor loading capacity
or standard for smooth operation of the conveyor to allow it

to transportation of coal by road.

e The above statement makes it clear that the said condition is
under the Forest Conservation Act, 1980 and is also
applicable to the Wildlife Protection Act, 1972, as the
condition of coal transportation through a conveyor system

was given for the smooth movement of wildlife.
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e The affidavits filed by Respondents 3 & 6 in Paragraphs 13
and 14 of the affidavits filed before the Hon'ble Tribunal in
defence of the violation of the above condition, and the side
statement given by Respondent 4 in Paragraph H, are subject
to the conditions of Environmental Clearance (EC) under the
Environment Protection Act, 1986. Clause 5 of the affidavit
clearly states that the said conditions do not mention the
effectivity of the conditions under the Forest Conservation

Act, 1980. (Annexure - 02 A)

15. Respondents 3, 4 and 6 have tried to defend themselves by
misinterpreting Condition No. 2A (ix) of the EC in violation of FC Condition
No. 9, but have concealed Condition No. 5 of the EC from the Hon'ble
Jurisdiction:- That in the case No. OA No. 107/2025 of the Hon'ble
National Green Tribunal (EZ), Kolkata, the Forest Division Officer, Shri
Maun Prakash, Western Forest Division, Hazaribagh, on behalf of
Respondents 3 and 6, has admitted in Clause 13 and 14 of his affidavit
and Respondent No. 4 has admitted in Clause H of his affidavit that the
transportation of coal by road by the User Authority NTPC is being done
by amending Specific Condition No. 2A (ix) of the Environmental Clearance
(EC) received from the Ministry of Environment, Forest and Climate
Change, Government of India on 09.05.2009, in which the 10th

amendment has been made so far. It is mentioned below.

e The main haul road of 6 km within the core zone shall be
metalled. A 3-tier avenue plantation shall be developed along the
main approach roads and haul roads. Mineral transportation
from CHP to Railway siding shall be by closed belt conveyor of a
length of 7km. The railway siding shall be provided with Silo
Rapid Loading System.

¢ (There is no mention of the loading capacity or smooth operation
of any road or conveyor that would permit coal transportation by

road.)
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e It is also important to note that the respondents have
deliberately concealed the facts mentioned in Clause 5 of the
Environmental Clearance (EC) dated 09.05.2009 received from
the Ministry of Environment, Forest and Climate Change,

Government of India, as stated in the Hon'ble Tribunal.

e The above conditions shall be governed by, among others, the
provisions of the Water (Prevention and Control of Pollution) Act,

1974, the Air (Prevention and Control of Pollution) Act, 1981.

e It is clear from the above that the said condition of EC is not
effective and is not applicable to the conditions imposed under
the Forest Conservation Act, 1980.

(Annexure 02 B)

16. It is clear from the details mentioned in clauses 14 and 15 that the
respondents 03, 04 (NTPC) and 06 are violating condition 9 of Stage 2
Forest Clearance (FC) dated 17.09.2010 granted to the Hon'ble Tribunal
under the Forest Conservation Act, 1980 by amending the condition of
Specific Condition No. 2A (ix) of ENVIRONMENT CLEARANCE (EC).
Whereas in clause 5 of the same EC it is clearly stated that it is not
applicable to condition No. 9 of Stage 2 granted under the Forest
Conservation Act, 1980. Which has been deliberately concealed by the
respondents for personal gain to influence the justice of the Hon'ble

Tribunal.

The Hon'ble Supreme Court has also been mis-leaded and contempt is

being committed by respondent No. 04 NTPC.

17. The Hon'ble Tribunal had ordered Respondent 04 to construct the
conveyor belt within three months, but took two years' time from the
Supreme Court:- That the Hon'ble Tribunal, Kolkata, in its order dated
06.01.2021 in Tripurari Singh vs. Ministry of Railways, OA no.
61/2019/EZ, had ordered Respondent No. 04 NTPC to direct the user

agency to construct the conveyor belt within three months. Against the



357

said order, Respondent 04 filed an appeal in the Hon'ble Supreme Court
for amendment of Specific Condition No. 24 (ix) of the Environmental
Clearance (EC) dated 19.05.2009 issued by the Ministry of Environment,
Forest and Climate Change, Government of India (which is not referred to
condition no. 9 of FOREST CLEARANCE Stage 2, F. No. 8-56/2009-FC).
The Respondent filed Civil Appeal No. C.A 6249/2021 in the case of
Tripurari Singh and others. On the above appeal, the Hon'ble Supreme
Court, in its order dated 08.08.2022, had ordered completion of the
conveyor construction by or before October 2023. Thus, Respondent 04
obtained an order from the Hon'ble Supreme Court by amending the EC
condition and concealed FC condition No. 09 (Clause 15, Annexure 02 A),
which was a mandatory condition for transporting coal through the
conveyor system for the smooth movement of wildlife, from the Hon'ble
Supreme Court and did not obtain any amendment or exemption from the
Ministry on the same. And it has been violating it till date.

(Annexure 03)

18. Respondent 04 constructed the conveyor system before the time
stipulated by the Hon'ble Supreme Court: - That as per the order of the
Hon'ble Supreme Court in Civil Appeal No. C.A no. 6249/2021 dated
08.08.2022 (Annexure 03) in the case of Tripurari Singh and others,
Respondent 04 NTPC had constructed the conveyor system before October
2023. This is confirmed by information number 1 and 2 of letter no. 3643
dated 2/11/2022 under the Right to Information Act 2005 (paragraph
Annexure 01B). In which the information was sought as to "Is the Forest
Department issuing permission permits for the transportation of coal from
NTPC's Pakri Barwadih Coal Project to Banadag Railway Siding using
conveyor belts and trucks?" Yes or No? In reference to both the above
information, it was accepted that "The Forest Department is issuing
permission permits for the transportation of coal from NTPC's Pakri
Barwadih Coal Project to Banadag Railway Siding using conveyor belts and
trucks." This makes it clear that in light of the order of the Hon'ble
Supreme Court in Civil Appeal No. 6249/2021 (paragraph 17, Annexure
3), the conveyor system was completed by 2/11/2022, before October
2023, and was operating smoothly. The completion of the conveyor system
is confirmed by letter No. 717, dated 11/02/2022, of the Integrated

Regional Office, Haram Chowk, Ranchi, Ministry of Environment, Forest
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and Climate Change, Government of India. This is also true from
25/11/2022. Page number 6 of which states that the user agency is also
transporting coal by road along with the conveyor system. This partial
violation of condition number 9 of FOREST CLEARANCE Stage 2 F.No 8-
56/2009 FC is also confirmed by (paragraph 9 Annexure 01C), which was
reported to the Ministry of Environment, Forest and Climate Change,
Government of India. This certifies that the conveyor system was already

installed before 25.11.2022.

19. Even after the conveyor system was built, respondent 4 misled the
Supreme Court and obtained the order: - It is proved from (paragraph 8
Annexure 1B) and (paragraph 9 Annexure 1C) that the conveyor system
was commissioned in November 2022, for which the Forest Department is
issuing permission permit. Even after that, respondent 4, through the user
agency NTPC, again filed Miscellaneous Application No. 1824/2023 in
CA No. 6249/2021 in the Hon'ble Supreme Court and misled the
Hon'ble Court. The Hon'ble Supreme Court accepted this request and

passed this interim order on 20.10.2023.

a) Allow the present application; and

b) Extend the timeline for completion of the entire Coal Conveying
System facilities /CHP [from mine to Railway siding| at Appellant's
Pakri Barwadih Coal Mine Project, Barkagaon, Hazaribag, until

31st December, 2024"

c) Earlier, this Court by its order on 08.08.2022 had extended the
timeline for completion of the construction of the conveyor belt till

31.10.2023.

After this, by misleading the Hon'ble Supreme Court, an order was
obtained from the Hon'ble Supreme Court in its order dated
29.01.2024 to completely rebuild the conveyor system by 31
December 2024.

(Annexure 03A)
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The above details clearly show that respondent-4 NTPC user agency,
filed a false affidavit in the Supreme Court, seeking an order to
transportation of coal by road from October, 2023 to December 31,
2024, to serve its own selfish interests. The conveyor system was
commissioned in November 2022, as confirmed by (paragraph 8,

Annexure 018) and (paragraph 9, Annexure-01C).

20. After the expiry of the time period as per the order of the Hon'ble
Supreme Court, Respondent 04 is committing contempt of the
Hon'ble Supreme Court by getting amended condition in EC from
MOEF & CC: - That Respondent 04 user agency NTPC filed Miscellaneous
Application No. 1824/2023 in CA No. 6249/2021 in the Hon'ble
Supreme Court and obtained the order upto 31st December 2024 from
the order dated 29.01.2024 by the Hon'ble Court. (Paragraph 19, Annexure
3A) After the expiry of the time period of the above order, the User Agency
did not approach the Hon'ble Supreme Court again and instead got the
tenth amendment in Specific Condition No. 2A (ix) of the Environmental
Clearance (EC) dated 19.05.2009 from the Ministry of Environment, Forest
and Climate Change, Government of India and is transportation of coal by

road.

e This is contempt of the Hon'ble Supreme Court and a
deliberate attempt to mislead the Hon'ble National Green

Tribunal.

¢ Despite this, the user agency is still transporting coal by road
from the mining site to the railway siding, despite the above

amendment.

e This is resulting in failure to achieve the objective for which
FC Stage - 2 Clause no. 9 was imposed to transport coal by
conveyor system and for which the Hon'ble Supreme Court

had passed the order on 29.01.2024.

¢ The reason given for Respondent 4 seeking amendment to the
EC condition was that coal should have been transported by

road from the mining site.
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e However, Respondent 4, in connivance with Respondents 1,
2, 3,4, 5, and 6, is transporting coal by road from the mining
site to the railway siding for personal gain.

(Annexure-3B)

21. Respondent 04 concealed and misled the Hon'ble Court regarding
Condition No. 9 of Stage 2 of Forest Clearance dated 17.09.2010
under the Forest Conservation Supreme Act 1980:- That in the Hon'ble
Supreme Court, Respondent 04 NTPC in Civil Appeal No. C.A. No.
6249/2021 in the case of Tripurari Singh and others and Miscellaneous
Application No. 1824/2023 (Annexure 3 and 3A) deliberately concealed
and misled the Hon'ble Supreme Court the material fact regarding
Condition No. 9 of Stage 2 of Forest Clearance, F. No. 8-56/2009-FC dated
17.09.2010 under the Forest Conservation Act 1980 granted by the
Ministry of Environment, Forest and Climate Change, Government of
India. Whereas Specific Condition No. 2A(ix) was equivalent to the

condition.

e The main haul road of 5 km within the core zone shall be
metalled. A 3-tier avenue plantation shall be developed along

the main appro Specific condition No.- 2A (ix) was equivalent.

e The main haul road of 6 km within the core zone shall be
metalled. A 3-tier avenue plantation shall be developed along
the main approach roads and haul roads. Mineral
transportation from CHP to Railway siding shall be by closed
belt conveyor of a length of 7 km. The railway siding shall be
provided with Silo Rapid Loading System ach roads and haul
roads. Mineral transportation from CHP to Railway siding
shall be by closed belt conveyor of a length of 7km. The
railway siding shall be provided with Silo Rapid Loading
System.

e FC Condition 9 mandated that coal be transported using a

conveyor system to protect wildlife. This requirement is
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enforceable under the Forest Conservation Act of 1980 and
the Wildlife Protection Act of 1972. This mandatory
requirement was imposed with the protection of forests,
wildlife, and human-wildlife relations in mind. However, the
user agency ignored this requirement and, for personal gain,
repeatedly misled the Hon’ble Courts and violated their

orders.

Concealing the massive irregularities in transportation of coal by road
in violation of condition no. 09 of FOREST CLEARANCE Stage 2, F.
No. 8-56/2009-FC, the respondents no. 03, 04 and 06 have given
misleading reply in their affidavit to mislead the Hon'ble Tribunal on
the important points and evidence in the Original Application No.
107/2025/EZ.

22. In the case of felling trees in forest land and transporting coal by road,
Respondent 3 filed a forest suit against Respondent 4, based on the
applicant's complaint. Respondent 3 failed to act and did not respond to

the Tribunal.

e That respondent 04 states in clause F of his affidavit that he
is transporting coal through state highways and rural roads,
which is outside the forest land. Whereas, no reply has been
given by respondent 03, 04 and 06 on the evidence
mentioned and attached in clause 8 of ANNEXURE 2 of the
original application of OA 107/2025/EZ.

e This includes a forest case registered under the Forest
Conservation Act, 1980, against the officials and agencies of
respondent 04, in which Mr. Birendra Kumar, who filed an
affidavit in the Hon’ble Tribunal on behalf of respondent 04,

is also named as an accused.

e The respondents have not answered this in their affidavit.
The wuser agency NTPC (Respondent no. 04) and the

transporter agencies working under it are accused in
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complaint cases number 29/2021 dated 30.12.2020,
33/2021 dated 24/12/2020, and 35/2021 dated
27/12/2020, based on a complaint by the applicant Mantu
Soni alias Shani Kant for cutting down trees and
transporting coal through forest roads, and violating the
Indian Forest Conservation Act, 1980. All these cases allege
violation of Section 33 of Bihar Amendment Act 1989 and the
Indian Forest Act, 1927.

e Furthermore, in addition to complaint case 3192/2020 dated
20/11/2022 under Sections 33 and 52 of the Bihar
Amendment Act, 1989 of the Indian Forest Act, 1927, and
complaint case 3221/2022 dated 23/11/2022 wunder
Sections 33(1)(b)(c) and 63(c) of the Indian Forest Act, 1927,
and forest offense report number 4812 dated 18/09/2024
regarding the cutting of five thousand Sal wood poles,
registered under Sections 33 and 52 of the Bihar Amendment
Act, 1989 of the Indian Forest Act, 1927, no action has been
taken by the defendant no. 06 so far.

e In the above case, the Forest Department, respondent
number 03, has shown negligence and indifference, or has
deliberately refrained from taking action. Furthermore,
respondent number 03 is colluding with respondent number
04 in committing illegal acts by misusing their position and
fulfilling personal interests, thereby violating and
disregarding rules, laws, and orders of the Hon’ble Supreme

Court, and also disregarding Article 48A of the Constitution.

22 A. Respondent 04 has not responded to the Hon'ble Tribunal in his
affidavit on the irregularities in transportation of coal by road by two -

three wheelers: -

e That the respondents No. 03, 04 and 06 did not answer

the facts and evidence in their affidavits mentioned in
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Para 6 and 7 of ANNEXURE-2 of the applicant's original
application in OA 107 /2025/EZ.

e In which a letter was written to the District Mining Office,
Hazaribagh, by the Director of Mines and Geology
Department, Jharkhand, Ranchi, vide letter No. 2549 /M.

e Ranchi, dated 09/10/2018, informing about the
transportation of coal from NTPC's Pankri Barwadih
Mining Project to Banadag Siding by two-three motor
passenger and motor car through e-transport challan
(including challan and vehicle number) as verified

through JIMMS system.

o After this, Mr. Nitesh Gupta, District Mining Officer,
Hazaribagh, vide letter no. 27 /Mining, dated January 7,
2019, and letter no. 248 /Mining, dated March 5, 2019,
requested the Barkagaon police station to take necessary
action by registering an FIR under relevant rules and
sections against the individuals/companies involved in

the coal transportation using fake vehicle challans.

e However, even after six years passed, the case has not
been registered, in violation and contempt of the orders of
the Hon’ble Supreme Court in W.P (Cr) 68/2008 and Cri.
Misc. Petition no. 1844 /2008, Lalita Kumari and Uttar

Pradesh and others.

22 B. Respondents did not respond to the Hon'ble Tribunal regarding the
irregularities in the transit permit issued by Respondent 03 against
Respondent 04: - That the Forest Department, respondent 03, had
detected several irregularities in the coal transportation of Respondent 04
NTPC, which were detected only during one-time surprise inspection. (If
regular inspections had been conducted, many irregularities would have
been revealed.) The Hazaribagh Western Forest Division Officer had written
a letter to the Additional General Manager, Coal Dispatch Department,
NTPC, in his office letter No. 3659, dated October 18, 2021. In this letter,
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during a surprise inspection of the counter file of the transport permit
issued by NTPC on August 30, 2021, and some of the counter files dated
August 31, 2021, several discrepancies were detected, which are as

follows.

(a) No specimen signature is found on the transport permits
issued from JHAA 112501 to JHAA 1125700, authorized by your
letter no. 1040/PBCMP/CD/2020/913 dated 19 October 2020,
which makes your letter no. 1040/PBCMP/CD/2020/913 dated
19 October 2020 invalid. Such acts fall under the category of

forest offences.

(b) The maximum distance of the distance points from the
loading point of the transport permit is 30 km. The maximum
validity period of the transport permit for this distance should
be 6 hours. However, in some permits, the validity period is given
from 24 hours to 30 hours, which is not correct. The following
permits, Transport Letter No. JHAA1125667, JHAA1125669
through JHAA115686, and Permit No. JHAA1125692, all have
validity periods of 24 to 30 hours, which is not correct as per the

rules.

() In clause 8 of the Transport Permit, it is also not in
accordance with the rules that the authorized officer who issued

the Transport Permit was not mentioned.

(d) The permit numbers JHAA1125501 to JHAA1155528 on
August 31, 2021 at 11:16 am and the subsequent issuance of
permit numbers JHAA1125528 to 550 on August 31, 2021 at
05:04 in issuance of permits JHAA1125501 to JHAA115550 in

am is not legal.

¢ On the same date, the plaintiff was asked to explain the
rationale for granting an earlier date in the transport
permit. The Forest Department has not taken any legal

action, and no surprise inspection, detailed, and
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impartial investigation has ever been conducted against

such serious irregularities.

e This confirms the collusion of Respondent 03, the Forest
Department, with Respondent 04, the user agency, NTPC,
for personal gain. This is why, along with the user agency,
the Forest Department has filed a misleading and false

affidavit in the Hon'ble Tribunal.

22 C. In the Hon'ble Tribunal, the respondents 03, 04 and 06 gave
incomplete reply to the Hon'ble Tribunal on the Wildlife Management Plan

to hide the loss of wildlife and to influence the justice: -

e That Respondent No. 4 states in Clause E of his affidavit
that he has deposited 2135.67 crore in the CAMPA

account for the Wildlife Management Plan.

e Respondents No. 3 and No. 6 also stated in the last
paragraph of para 15 of their affidavits that the user
agency, NTPC has deposited the amount in the CAMPA

account of the Department.

e The respondents have cleverly given an incomplete
and misleading reply to the Hon'ble Tribunal. Because
when the above-mentioned amount was deposited and
what schemes were implemented on it. They have

deliberately tried to hide this fact which is as follows:

¢ Mining operations were started in 2016 by respondents 3,
4 and 6 without working on the Wildlife Management Plan
and respondent 4 deposited Rs. 135.67 crore of amount
in the CAMPA account for the Wildlife Management Plan
and in 2023.

e In this regard, the then Forest Division Officer, Western

Forest Division, Hazaribagh, wrote a letter dated
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21/12/2023, based on information available within the
division. In this letter, the following information was

written regarding the user agency:

NTPC Pakri Barwadih (1026.438 Hectare): Stage 11 of the
forest land diversion proposal was completed in 2010. The
user agency submitted a @ Site-Specific Wildlife
Management Plan in 2023, which was approved by the
Principal Chief Conservator of Forests, Wildlife and Chief
Wildlife Warden, Jharkhand, Ranchi, Office Order No. 33,
Letter No. 1006, dated 03/08/2023, while mining has
been ongoing since 2016. Despite the approval, no funds
have yet been received from CAMPA for mitigation.

(Annexure-4)

22 D. Respondent 4 has made an amendment stating that

electrification and signalling work is underway and is transporting coal

through the entire route: That Respondent 4 has stated in paragraph G of
the affidavit that in light of the notification dated 02.01.2025 issued by

the Ministry of Environment, Forest and Climate Change, coal is being

transported through covered trucks by road. However, he has concealed

the fact that the said amendment was taken by him citing the reason that-

4. The construction of siding se being done by railways,
consists of seven nos. of rail tracks out of which 3 are
ready, also, the electrification and signalling work is
under progress. It is likely that yard augmentation work
by railways shall be completed by 31.01.2025. After yard
augmentation and RLS completion, it shall require three
months of time (till 31.03.2025) to synchronize the system
with railways which is knowns as ‘"Integrated
commissioning". In other words, it may take three months

for both RLS streams to reach its rated capacity of 15 MT.
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e According to the reason given by Respondent no. 4, the
user agency should have transported coal by road only to

the extent where its construction work is incomplete.

e However, it is transporting coal by road from the mining
site to the road siding. This is an abuse of the said
condition amendment and an attempt to mislead the

Hon'ble Tribunal.

e While Specific Condition No. 2A (ix) of the Environmental
Clearance (EC) and Condition No. 9 of the Forest
Clearance (FC) stipulate that coal be transported only by
conveyor system, no basis has been given for transporting
coal by road, such as loading capacity, increasing mining
capacity, increasing production capacity, or any other

reason.

22 E. Respondent 04 filed a false affidavit to the Hon'ble Tribunal on

the death of villagers during coal transportation by road —

e That respondent No. 4 has falsely claimed in Clause 1 of
his affidavit that NTPC has directly denied any death in

an accident during coal transportation by road.

e While the applicant has attached in Clause 9 of Annexure
2 of the original application of OA 107/2025/EZ a news
item dated 02.12.2022 in the national daily newspaper
"Dainik Bhaskar" in which at the beginning of the news
item, Sunil Bhuiya, a resident of Chepakala in the
Paryanjana area, died after being hit by a Hiva truck
belonging to Triveni Sainik Transporting Company, which
is the MDO of NTPC, and a news item dated 02.11.2022
in which Triveni Sainik, a subsidiary of NTPC, has given
a job and a compensation of Rs. 6 lakh to the family of

the deceased in the road accident.
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e In this matter also, an attempt has been made by
respondent 04 to mislead the Hon'ble Tribunal by
submitting a false affidavit.

e In another development, the news item published in
Dainik Bhaskar newspaper dated 09.02.2023 titled
"Woman who went to collect coal dies after being
crushed in OB" confirms that the respondent 04 had

caused the death of the woman.

22 F. Respondent 04 has misled the Hon'ble Tribunal by presenting
false facts without any basis, truth and instructions of MOEF-CC and has

attempted to conceal the evidence —

e Respondent 4 has filed his affidavit in paragraphs F
through J, citing facts based on his own hypotheses,
without authoritative documents, regarding coal
transportation by road. This is evident from the following

points:

e On one hand, Respondent 4 has been seeking
amendments to the conditions from the Hon’ble Supreme
Court and the Ministry of Energy (MoEF&CC) by falsely
citing legal provisions regarding conveyor systems,
railway tracks, etc., while at the same time, he is
presenting his own hypothetical theory of coal
transportation by road before the Hon’ble Tribunal,
without any departmental documents. This reflects his

own failure.

e The standards, regulations, and assessments for road
transportation of coal for any coal mining project are
decided in the Central Board meeting, based on the
inspection and recommendations of technically
competent officers of the Ministry of Energy (MoEF&CC).

However, Respondent 4 is attempting to mislead the
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Hon’ble Tribunal by presenting his own fabricated

arguments.

e The user agency, granted FC approval for twenty years
and EC conditions, failed to fulfill the conditions for 14
years. They themselves are violating the conditions for
transporting coal by road, sometimes citing incomplete
conveyor systems, sometimes not fully functioning
conveyors, sometimes not having built railway tracks,
and sometimes lack of legal procedures and land
acquisition, in collusion with the Forest Department, to

serve their own selfish interests.

e While the order for coal transportation by road has never
been made under the conditions of environmental
clearance or forest clearance. Therefore, their argument
appears to be an unauthorized, impractical, and
irresponsible attempt to mislead the Hon’ble Tribunal and

influence the course of justice for personal gain.

22 F. Respondents 03 and 06, concealing the facts mentioned in
condition 9 of FC and condition 5 of EC, gave incomplete and misleading

facts to the Hon'ble Tribunal, details of which are given below-

e That Mr. Maun Prakash, who filed affidavit in the Hon'ble
Tribunal on behalf of respondent 03 and respondent 06,
in clause 9 of his affidavit has mentioned "The approval
under the forest Conservation Act, 1980 is subject to the
clearance under the Environment (Protection) Act, 1986."
mentioned in clause 6 of FOREST CLEARANCE Stage 2,
F. No 8-56/2009 FC dated 17.09.2010.

e It is not clear whether the above point applies to FC
Condition 9, nor is it clear in what context. FC conditions
apply under the Forest Conservation Act, 1980, and EC
conditions apply under the Environment Protection Act,

1986. The standards and parameters for both are
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different. Since the above condition was imposed for the
easy movement and protection of wildlife, the Wildlife

Protection Act, 1972, also applies.

e In clauses 13 and 14 of the affidavit filed by Shri Maun
Prakash on behalf of the respondents 03 and 06 in the
Hon'ble Tribunal, the defence of transporting coal by road
has been taken by citing the 10th amendment in Specific
Condition No. 2A (ix) of the Environmental Clearance (EC)
received on 09.05.2009 from the Ministry of Environment,

Forest and Climate Change, Government of India.

e It is also to be specifically mentioned that the facts
mentioned in clause S of the Environmental Clearance
(EC) received on 09.05.2009 from the Ministry of
Environment, Forest and Climate Change, Government of
India have been deliberately concealed by Shri Maun

Prakash in the Hon'ble Tribunal. Which is mentioned.

e The above conditions shall be governed by, among others,
the provisions of the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981.

e It does not mention that the said condition is not effective
and is not applicable to the conditions imposed under the
Forest Conservation Act, 1980. When Clause 5 of the EC
clearly states under which law the condition will be
applicable, it is self-evident that the respondents have
wrongly concealed the said clause. The EC condition is
being misinterpreted and misused (described in para 15,

Annexure 2AB).

Respondent 04 NTPC and other coal projects operating under the
Western Forest Division were opened for mining operations without

implementing the Wildlife Management Plan for the sake of personal



23.

371

gain, which caused huge damage to wildlife, human life, agriculture

and ecology.

It is stated that the Hazaribagh forest area contains Schedule I wildlife,
which falls under the highly protected category (endangered species),
Schedule II wildlife, which falls under the protected category, and wildlife
of Schedule III and IV categories. A detailed account and the report of the
then Divisional Forest Officer mention the damage and objections arising
from the mining activities initiated by respondents 03 and 06 in the said

area without proper wildlife management. These are as follows:

23A. That through a Right to Information request dated 13.03.2020, it was

stated in paragraph 3 that "in the last ten years, compensation has been
paid to affected persons in 1422 cases related to loss of life and property

due to wild animals."

e This confirms the violation of the Wildlife Protection Act,
1972, and the resulting damage caused by respondents
03 and 06 failing to implement the Wildlife Management
Plan for personal gain, and also confirms the disruption
of the ecological balance of wildlife. Page 32 of 116

(Annexure 6)

23B. This refers to a report from the office of the Divisional Forest Officer, West

Forest Division, Hazaribagh, vide letter number 5813 dated 11.10.2023,
which provides details of compensation amounts related to deaths and
injuries caused by wild elephants within the West Forest Division from the

year 2019 to 2024.

e A total of R10,000,000.00 was paid for the 32 deceased
individuals and %530,000.00 for the 7 injured, total X
10,530,000.00.

e Furthermore, details of compensation paid for damage to
crops, stored grain, houses, and livestock caused by wild

elephants from 2019 to 2024 are provided. There were a
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total of 1560 cases of crop damage, affecting 228.8
hectares of land and resulting in a loss of 557,120
quintals for which 2 4,340,772.00 was paid in

compensation.

The data provided includes 290 cases of stored grain
damage amounting X 98,950.00 for to 618.44 quintals,
and 576 cases of house damage % 10,110,000.00 and
furthermore, a total of 23 cases of livestock damage were

reported to 18,000 quintals amounting ¥ 314,000.00.

This confirms the impact of the violation of the Wildlife
Protection Act, 1972, and the failure of respondents 03
and 06 to implement the Wildlife Management Plan for
personal gain, resulting in losses to government revenue,
human life, agriculture, and wildlife. It also confirms the
disruption of the ecological balance of wildlife.

(Annexure 7)

24. It is noted that within the Hazaribagh forest division, three coal block

projects of the user agency NTPC, namely the Pankri Barwadih Coal Project,

Chatti Bariatu Coal Project, and Keredari Coal Block Project, as well as

other coal blocks are located and operating by CCL and other companies.

These projects received Forest Clearance and environmental approval

between 2009 and 2013. However, no concrete work has been done on the

Wildlife Management Plan. The respondent, NTPC, has made a clear

statement regarding forest conservation in this regard.

This pertains to the Wildlife Management Plan, and
according to information available with the then
Divisional Forest Officer, Western Forest Division,
Hazaribagh, in a letter dated 21/12/2023, it was noted

that mining operations had commenced in certain
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projects without a Wildlife Plan/CAT Plan. The details are

as follows:

M/s NMDC Limited (formerly allotted to M/s Essar Power
Limited, Tokisud North Sub-block) 374.87 hectares: Final
approval for the forest land diversion proposal was
granted by the Government of India vide letter dated
28.12.2011, and the forest land included in the project
has been released by the State Government vide letter no.
3145 dated 09.07.2014. Whereas, according to condition
number 09 and condition number 14 of Stage 1, the user
agency was required to implement the Conservation Plan,
which has not yet been done. The details of which are

described in the paragraph below.

NTPC Pakri Barwadih (1026.438 hectares): The Stage II
approval for the diversion of forest land for this project
was granted in 2010. The user agency submitted the Site-
Specific Wildlife Management Plan in 2023, which was
approved by the office of the Principal Chief Conservator
of Forests, Wildlife and Chief Wildlife Warden,
Jharkhand, Ranchi, vide office order number 33, memo
number 1006 dated 03.08.2023. However, mining has
been operational since 2016. Even after the approval, no
funds have been received from CAMPA for mitigation

measures.

Magadh OCP Project (96.72 hectares) under Chatra South
Forest Division: Final approval for this project was
granted by the Government of India vide letter dated
18.10.2010, and the forest land included in the project
was released by the State Government vide letter number

3276 dated 22.06.2015.

This is mentioned in condition number 18 of the project:
"The user agency shall bear the cost of implementation of

the conservation plan to be prepared in consultation with
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the Chief Wildlife Warden (CWLW) of the State for the
Hazaribagh National Park and its buffer zone adjoining

the CCL mining zone."

e Compliance with the said condition remained pending
even after the commencement of mining operations. When
CCL submitted a proposal to the Government of India for
the diversion of 192.36 hectares of forest land for the new
Magadh OCP project, the Government of India discussed
certain points, three of which related to the WLMP of
Magadh OCP (96.72 hectares).

e Subsequently, the user agency prepared and submitted a
Wildlife Management Plan, which was approved by the
office of the Principal Chief Conservator of Forests,
Wildlife and Chief Wildlife Warden, Jharkhand, Ranchi,
vide office order number 39, memo number 1473 dated
29.11.2023. However, mining operations have been

ongoing since 2016.

e The final paragraph of the above report states that this
observation is based on experience and is mentioned in
the Site Inspection Report. This is because the adverse
effects on wildlife and soil erosion begin as soon as mining
operations commence. A delay in implementing the
Wildlife Plan/CAT Plan prevents the objectives from being
achieved. In light of this, it is suggested that
arrangements should be made to begin the
implementation of the Wildlife Plan/CAT Plan
concurrently with the mining operations so that its

objectives can be fulfilled. (Annexure 8)

Respondent No. 04, the user agency NTPC was granted Forest
Clearance and Environment Clearance for 20-year mining lease
however failed to fulfil and blatantly violated the terms and conditions

14 years, citing various misleading reasons for personal gain.



375

25. That the respondent No. 04, NTPC, had obtained Forest Clearance (FC) in
the year 2010 and Environment Clearance (EC) in the year 2009. However,
even after almost 14 years, they have failed to comply with the conditions,
citing various misleading reasons for their personal gain, and are ruthlessly
violating them. This is evident from the letter No. 1210 dated 23.06.2025
written by the Regional Chief Conservator of Forests, Hazaribagh to the

Divisional Forest Officer, Hazaribagh. The details are as follows:

e Itis noted that the user agency, respondent 04 NTPC, has
not yet fully enclosed the safety zone area as per condition
number 2.6 of the FOREST CLEARANCE (FC) Stage-2,
but has only fenced approximately 6000 meters with a
single layer of barbed wire. The safety zone requires
comprehensive two-tiered fencing. Due to the lack of two-
tier fencing in the safety zone, its regeneration is also not
taking place. The implementing agency stated that
approximately 37,000 saplings were planted in the safety
zone, but the photographs show a deplorable state of
regeneration. The implementing agency was directed to
construct a two-tier chain-link fence around the entire
safety zone area and undertake intensive tree plantation
in this area during this monsoon season. However, no
compliance report has been submitted by the
implementing agency so far. The fencing, protection, and
regeneration work of the safety zone will be carried out
from the project cost. In addition, afforestation will also
be carried out on an area one and a half times of the safety
zone, on damaged forest land to be selected also from the
project cost. Therefore, you were asked to conduct a site
inspection of this area, either personally or through the
Assistant Conservator of Forests, to ensure full

compliance with this condition.

e It was noted that regarding condition 8.1 of FOREST
CLEARANCE (FC) Stage 2, which stipulated the creation
of a 50-meter green belt along the banks of the Pakwa and
Khuri Nala, the user agency, NTPC, did not provide any
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response regarding its compliance. It is clear that
compliance is pending. They have also been directed by
the undersigned to create a 50-meter green belt on both

sides of the Pakwa and Khurs Nala.

e Furthermore, regarding condition 19 of FOREST
CLEARANCE (FC) Stage 2, the wuser agency's
representative stated that they had undertaken the
renovation of several old ponds and the construction of
new ones, but no list was provided. A list of the desilted
ponds was requested from them, which is still awaited.
You are requested to obtain the complete list from the
user agency, verify it at your level, and ensure that a

compliance report is submitted.

(Appendix 9)

26. The user agency, respondent 04 NTPC, has failed to fulfil several important
conditions even after receiving the Environment Clearance (EC) in 2009.
These conditions relate to public interest, wildlife protection, safety, and
public welfare. Despite this, respondent 04, citing various misleading
reasons to serve its private interests, has not fulfilled these conditions even
after approximately 14 years. Regarding this matter, Mr. Munna Kumar
Shah, Scientist "E" in the Compliance & Monitoring Division - I.A Division
of the MOEF & CC, wrote a letter to respondent 04 on October 20, 2023,

the main points of which are as follows:

"3. The monitoring report submitted for the project by RO, Ranchi has
been examined in the Ministry and following are observed non-
compliances with respect to said EC letter on the basis of review of

IRO's report:

e i. Violation/non-compliance of the provision of Forest

Clearance Act. (Specific Condition: II)
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ii. Necessary fund for construction of road upto the Monolith
and park around to the state Govt. yet has not been

released. (Specific Condition: III)

iii. Siltation ponds, gabions have not been constructed in
South West direction, Siltation Pond has not been properly
maintained, grassing, vegetation, plantation has not been
developed near Lathorwa nallah, gabions has not been
developed in between slope and nallah, no embankment
between dump D of eastern quarry and pakka nallah has

been constructed (Specific Condition: IV)

iv. Catch drains and siltation ponds have not been
constructed for other portion of top soil dump. (Specific

Condition: V)

v. Grassing and vegetation on the slopes of the OB dump
has not been developed properly also, the slope of the

section has not been submitted. (Specific Condition: VI)

vi. Catch drains and siltation ponds at many places as
specified by IRO has not been constructed and maintained.

(Specific Condition: VII)

vii. Retaining wall at the toe of the OB dump has not
constructed at many places as specified by IRO. (Specific

Condition: VIII)

viii. 3-tier avenue plantation has not been developed as per
the EC condition. Transportation of Coal has is not being
done as per the EC conditions dust emission has not been

controlled effectively (Specific Condition: IX)

ix. Inadequate Dust control system to control the dust

emission. (Specific Condition: XII)
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x. Development of Rainwater harvesting structure wherever

feasible. (Specific condition: XIII).

xi. Maintenance of Oil & grease trap and operational status
of STP. (Specific Condition: XV) (General condition; VII)
xii. Completion of Plantations in some portions (as specified

by IRO) of OB dumps (Specific Condition: XVI).

xiii. Status and completion of R&R Plan (Specific Condition:

XIX)

xiv. Implementation of the report of Department of Forestry,
wildlife & Environmental Sciences, Guru Ghasidas
Vishwavidyalaya, Bilaspur, Chhattisgarh (Specific
Condition: XXI).

xv. Date till which eastern quarry of the project was
operational. (General Condition: 1) xv.

xvi. Installation of CAAQMS near Mining operations area in
consultation with JSPCB officials. (General condition: III)

XVi.

xvii. Fugitive dust emission from all sources has not been
controlled properly. Water spraying arrangement on haul
roads, wagon loading, and dump truck has not been

adequately maintained. (General Condition: IV).

xviii. Submit the details of proper collection and treatment

of Industrial wastewater. (General Condition: VII).

xix. Details of whether funds earmarked for environmental
protection measures have been kept in separate accounts.

(General Condition: XII)

"4. In view of the foregoing, the Project proponent (PP) is hereby

directed to submit the clarification/Action Taken Report (ATR)

for observed non-compliance within the next 30 days from the
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date of issuance of this letter. It may be noted that, if no
satisfactory reply is received within the prescribed time frame,
the Ministry will be constrained to take necessary action as
deemed fit and appropriate in the circumstances of the case
which inter-aralia include issuance of Show-Cause Notice
under the provision of section (5) of the Environment

(Protection) Act, 1986.

(Appendix 10)

27. The allegations and lawsuits mentioned by Respondent 04 in his affidavit
against the applicant are incomplete, misleading, and deliberately
distorted, written maliciously without concrete evidence and lacking
knowledge of the current status of the cases. This is because all of these
cases are under investigation by the Criminal Investigation Department of
Jharkhand. Some of these cases have been proven false, and I have been
acquitted in others. It is important to mention here that Respondent 04 has
been misusing his influence to implicate me and other affected individuals
in false cases, so that he can suppress and conceal the irregularities
occurring within the project area and continue to fulfil his personal
interests. The collusion and personal gain of Respondent 03 and
Respondent 04 can be understood from the aforementioned facts in the

Criminal Investigation Department's report.

e Itis particularly noteworthy that after I complained about the
illegal activities of respondent 04, an official of Triveni Sainik
Mining Private Limited, the company carrying out mining
operations under respondent 04, attempted to bribe and
manipulate the applicant (me).

e This has been confirmed in the investigation report sent by
the Criminal Investigation Department, Ranchi, to the
Government of Jharkhand for action, based on my complaint

against Respondent 03 and Respondent 04.

e The Criminal Investigation Department, in its investigation
report sent to the Government of Jharkhand for action,

confirmed that Respondent 03 and Respondent 04, in
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collusion, illegally mined the Dumuhani drain, which was
originally 20 to 30 meters wide on average, in violation of the
FC conditions of the mining lease, reducing its width to
merely four to five meters and obstructing its flow. It also
confirmed that Respondent 03, in collusion with others and
for personal gain, created a fraudulent report to cover up
these actions. This confirmation is included in the report sent
by the Criminal Investigation Department to the Government
of Jharkhand for necessary action.

e The Crime Investigation Department's report stated that
Respondent 03 had altered his initial report and submitted a

second report to protect Respondent 04.

e +The Crime Investigation Department's report also confirmed
that Respondent 03 had deliberately concealed and
misinterpreted points from the Jharkhand government's
Water Resources Department guidelines in his report to
shield Respondent 04.

(Annexure 11)

The respondent, NTPC, claims to be a Government of India company and
the number one company in the country for producing record amounts of
coal to meet the nation's energy needs. However, the aforementioned facts,
evidence, and testimonies prove that NTPC, in collusion with the local
district administration and forest department, has been continuously
misleading the Hon’ble Supreme Court, tribunals, and other institutions
by presenting false information at every level, disregarding the mandatory
conditions imposed by the Government of India's Ministry of Environment,
Forest and Climate Change (MOEF&CC), which were put in place to protect
human welfare, wildlife, and ecological balance. This is clearly evident from

the details provided above.

With the permission of the Hon’ble Tribunal, I would like to submit further
documentary evidence regarding the irregularities occurring in other coal
projects in the area, including the one currently involving Respondent 04.

These irregularities include the creation of forged documents to obtain No
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Objection Certificates from the MOEF&CC and the submission of
fraudulent documents under the Forest Rights Act. Respondent 03 has
misled the Hon’ble Tribunal and the Hon’ble Supreme Court, obtaining
orders through deception and using them for personal gain. This is
contrary to the judicial process and against the principles of natural

justice.

I declare that all the above-mentioned details and evidence are true and
authentic to the best of my knowledge. I am presenting them before the
Hon’ble Tribunal with full responsibility and with due respect and a sense

of justice.

This counter-affidavit is being submitted in good faith and in the interest
of justice and public welfare. You are requested to kindly excuse and
accept any unintentional legal errors or omissions in this counter-affidavit,
considering it as an effort made towards human welfare, wildlife and

ecological welfare.

Yours faithfully

Mantu Soni alias Shani Kant
S/o Sh. Rajesh Kumar
Barkagoan, Dist.- Hazaribagh, Jharkhand
Pin - 825311
Mob: 9504268699

15.09.2025



